
DIRECTORATE GENERAl,0「 FOREICN TRADE
(DES― II SECTION〕

ⅣIINUTES O「 TIIE NORⅣlS COⅣIⅣIITTEE― II
MEETING No.11/81-AI」 C2/2019 DATED 04.09。 2019

PIcasc Notc

i. For information of cxportcrs, Norms Conllnittcc― II  handles aH  cases pertaining to
flxation/ratiflca宙 on of nonns for Export Products falling undcr ITC(HS)ChaptCr 72 to 76,78 to

80, 85. Colnmunications in respect of cascs/pertainin3 tO NC― II may be sent to email addrcss:

nc2.dgiのnic.in

五.In certain cascs the decision of thc Norms Committee rcfcrs to thc Rccommcndations/
Observations/Deflciencies rcceivcd from thc conccmcd′「 cchnical Authority.Wherever appHcablc,

a scanncd copy of such document has becn placed at the end of thc Minutcs, in running scrial

orders.The concemed appHcant/company may go through thc same and respond accordingly.

i五 . Silnilarly,a scanncd copy ofthc blank Standard I)cflcicncy Format,which may flnd a rcfercnce in

NC dccisions,has also bcen attachcd in thc cnd. 
´
「 his may also bc rcfcrrcd to by thc conccmcd

applicant/company and may bc rcsponded accordingly.

iv. Thc Norms Col■ lnittcc has takcn dccision only with rcspcct to technical aspect/wastagc norms.

Whilc rcdccming thc applications, RAs should chcck that thc applicant has fulflllcd all

rcquircmcnts as prcscribcd in policy/proccdurc including thosc in Policy Circulars issued from

timc to tilllc or any othcr provisions under「 TP/11BP for EODC.

v. Whcrevcr thc Comnlittcc has flxcd Norms,thc conccrncd RA may ensurc that AA is issucd on thc

、vastagcs/consumption as ratiflcd by thc Committcc or as pcr wastagcs clairncd in thc application,

、vhichever is lcss

Mccting No. 11/81 of Norms Colninittec― II for thc ycar 2019-20 hcld on 04.09.2019 under

thc Chairmanship of Shri R.P.Goyal,Additional Dircctor(3cncral of Forcign Tradc to consider the

foHowing applications for ratiflcation of norms in rcspect of advance authorizations undcr Duty

Exemption Scheme(Chapter-4)of Forcign´ 「 rade Policy 2015-20.Thc fo1lowing members wcrc

present in thc rncctingi―

Name & Designation Dcpartment

Shri A.K.Mishra,AIA

Shri B.C.Nayak,D.0.

MoS

Shri Shaish Kumar, (TEC-1)

Consultant

Officers in attcndancc

I)(〕 Ir´「

Shri Arnit rJmir. Asiiitu,.,t rlir..ioi I)(〕 IFl｀

Minutes of Mccting No.09/81 held on 07.08.2019 werc circulated amongst the membcrs on

22.08.2019 for comments. On rcccipt oI cornmcnts, the minutes wcrc uploaded on DGF1"s
website. I{cncc, the minutes arc unanimously approvcd.

Meeting No l1/81‐ ALC2/2019 dated 04 09 2019

SI.No.

Consultant

Shri Shobhit Gupta, Dy. DGIrl'

継……トビ切装置欝



Minutes of the cases discussed in the meeting are as below:

MEETING NUMBER: 11/81-ALC2/2019 MEETING DATE: 04.09.2019

Case No:7/5/81-AIノ C2/2015 Party Name:1｀ ATA POWER McctNo/Date:H/81-
ISOLAR SYSTEMSI′ TD. AI′ C2/2019

04.09.2019

HQ IrilC RLA File I′ic.No/1)atc:0710108018‐ Dcfcrred
:01/81/050/00101lAM|6l :07l24l04Ot0o470tAMt5t 15.04.2015

Decision: The Commirtee considered thc case as per agcnda. Consultant (TEC-3) informed that the
applicant's reply dated 03.07.2019 is deficient as the applicant has sent a copy of application
instead of reply of deficiency letter. Therefore, the Committee dccided to seek- again'irom the
applicant to furnish following information:

i. Detailed calculations of raw material required with justification & supporting documents. ,

ii. Use of each raw material in manufacturing of export product.

The case stands deferred.

04.092019

1ノic.No/Datc:0710109151

Impoft Item
Recommended

ti

PRIME CRGO
I]IンI]CTRICAIン

S・ I｀ 1〕 ItI′ IN

SIII]III｀ S

Stalus:

Status:

Approved

Import quantity may
be allowed with 1%
wastage (Taking cue

Case No.:375/14/81-    Paty Name:POWERCORE .Mcct No/Date:11/81-
ALC2/2018        1NDUS■ IヽES INDIA PVT ALC2/2019

HQ File

:01/81/050/01093/AM19/:07/24/040Ю 0318ハM16/  0912.2015
Dccision: 'l'he Committee considered the case as per agenda and dccidcd to fix the following ad-
hoc norms as per inputs given by Technical Authoritics prcsent in the meeting:

LTD

RI′A File

ITCHS
(〕 odc

Export ltem Quantity
ITCHS
Codc

85049010
TRANSFORMER
IンAMINATION

77.987

MT 72251100

■0,S10N C321)

RA concemed may take suitable consequential action accordingly.

Case No.:45/14/81-

AIンC2/2018
Partv Name: Mcet No/Date:11/81-     Status:
JAYACHANDRAN ALLOYS ALC2/2019
PRIVATE lッ IMITED 04.09.2019

HQ Filc            RLA「 ilc I′ic.No/1)atc:3210077835   Defcrred l
:01/81/050/00763/AM19/ :32/24/040/00039/AM16/      16.03.2016                       1

Decision:1｀ hc Comlnittcc cOnsidcred the case as per agcnda and notcd that a copy of applicatiOnl

has been referred to MSME on 04.09.2019 fOr cxaminalon Ofthc case.ThercfOrc,thc cOmmitccl

decided to、vait for comments.

′
「 he casc stands deferred.

Meeting No l1/81 ALC2/2019 dated ё′oOI,o40



Casc No.:4/10/81-

ALC2/2016

HQ Filc

Casc No:51/2/81-

IALC2/2019

1HQ「 ilC

Case No.:51/7/81-

ALC2/2016

HQド ilC

Party Name:SRV
TELECOM PVTIン TD

RLA Filc

Pany NalnciliCI OEN   IMcct No/Datc:H/81-
CONNECTORSIン IMITED IALC2/2019

104.09.2019

Status:

RI′ A Irilc Lic.No/Datci1010059443 Dcfcrrcd

:01/81/050/00189/AMl7/ :10l24l040l00l2slAM16l 30.03.2016

Decision:Thc Committee considcred the casc as pcr agcnda notcd that a study group has bcen
constituted to visit thc factory of the applicant to study the manufacturing processes and ascertain
wastages.'l'hcrefore, thc Committce decided to dcfer the case till thc rcport of the study group.

The case stands deferred.

IMcet No/Date:11/81¨    Statusi

lALC2/2019        1
p4.09.2019     1

1Lic.No/Date10410161817 1Withdrawn

:01/81/050/011371AM191 :0412410401002741AM161 18.04.2016

Decision: 'l'he Committee considered the casc as pcr agcnda and noted that RA. Chennai vide
email datcd 28.08.2019 informed that the above AA has been surrendered by the applicant.

rThereforc, the Committee dccidcd to withdraw thc case from the agenda under intimation to RA,
Chennai.

Casc is withdrawn.

Case No.:2/6/81-ALC2/2017 Pany Name:FC1 01じ N   IMcct No/Datc:11/81-  Status:
CONNECTORSI′ IMI´ I｀13D IAIノ C2/2019

,04.09.2019            1

IHQ「 ile RLA Filc ILic.No/Datc:1010059489:Detrrcd

:01/81/050/001421AM181 :101241040100008/nMl71 24.05.2016

Decision: l'he Commiflee considercd the casc as per agenda notcd that a study group has been

constituted to visit the factory of the applicant to study the manufacturing processes and asccrtain

wastagcs. 'fherefore, the Committee decided to defer the case till the report of the study group.

Thc casc stands defcrrcd.

Partv Name: FCI OIIN Mcct No/Date:11/81¨    Status:

CONNECTORSIン IMITED :ALC2/2019
104.09.2019

RIンA Filc Iンic.No/Dratc:10100594961Deた rrcd

:01/81/050/00153lAMl7l :10l24l040l000l4lAMlll :31.05.2016

Dccision:'l'hc Committcc considcrcd thc casc as pcr agenda noted rhat a study group has bccn

constituted to visit the factory of the applicanl to study the manufacturing processes and ascertain

wastagcs. 'l'herefore, the Cornmittcc decided to delcr the case till the rcport of the study group.

l'he case stands deferred.

MiniStry o

UdyOg
Ｃ

計
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Party Nal■ ci FCI OEN    IMect No/Datc:11/81-   Status:
CONNECTORS LIMITED IALC2/2019         1

10409.2019            ‐

RLA Filc           lLic.No/Datc:1010059524 1Dcfcrred
:10/24/040/00025/AM17/   101.072016

Decision:The Committee considered the case as per agenda noted that a study group has been
constituted to visit the factory of the applicant to study the manufacturing processes and ascertain
wastages. Therefore, the Commiftee decided to defer the case till the report of the study group.

The case stands deferred.

Casc No:2/12/81-

ALC2/2016

HQ Filc

:01/81/050/00219/AM17/

Casc No.:61/12/81-

ALC2/2018

HQ File

:01/81/050/00699/AM19/

Case No.:28/2/81-

ALC2/2019

HQ Filc

i01/81/050/01114/AM19/

Party Namc:

」AYACHANDRAN
‐AIン IンOYS PRIVATE
IンIMITED

RLA Filc           lLic.No/Datc:3210077929 1Dcferred
i32/24/040/00007/AM17/    113.07.2016             1

Mcct No/Datc:l1/8卜     Status:
ALC2/2019          1
04.09.2019             1

Decision: The Committee considercd the case as per agenda and noted that the applicant's reply
was sentto MSME on22.07.2019 for examination of the case. Flowever, no comments have been
received yet. Therefore, the Committee decided to remind MSMII for expcditing the comments.

J'he case stands deferred.

Casc No.:          Party Namc:LDSQUARE  Mcct No/Datc:11/81-
147/14/8卜 AIンC2/2018  TECHNOIン OGIES INDIA  IALC2/2019

PRIVATE lン IMITED     ‐04.09.2019
I IQ File RLA Filc Lic.No/Darc:07101 10312 Approved
:01/81/050/00865/AM l9l :01/24/040100168tAM17 / 24.08.2016 '

,^ Decision:'l-hc Committec considercd thc casc as per agcnda and noted that a copy of applicationl0 *u. sentto MSME on22.08.201 9 for examination of thc case. IIowever, no comments are being
fumished by MSME. The matter was dcliberatcd in the meeting. On the basis of inputs given by
Technical Authorities present in thc meeting, the Committee decided to fix the ad-hoc norms
allowing wastage of 1% with the condition that the size & grade of tube should match in import &
export items.

RA concemed may take suitable consequential action accordingly.

Status:

Status

11

Patt Namc:JAIN METAIン IMect No/Date:H/8ト
ROIン IンING MILLS      ‐ALC2/2019

104.09.2019

IRLA File           Lic.No/Datc:0410162298 1Deferred
104/24/040/000631ヽM17/   122.09.2016            1

Decision:The Committec considcrcd thc casc as per agenda and notcd that a copy of application
was sent to MSME on 18.07.2019 for examination of the case. Ilowev"r, no corrrlnents hive been
received yet. Hence, the Committee dccidcd to remind MSME to expedite the comments.

The case stands deferred.

Meeting No l1/81-ALC2/2019 dated 04 09 2019



ICasc No.:29/2/81-       Parb/NamciJK FITWELL  Mcct No/Datc:11/81-   Status:
ALC2/2019           PRIVATE LIMITED     IALC2/2019

104.09.2019

HQ Filc            RLA Filc           Lic.No/Date:0410162360 Withdrawn
i01/81/050/01115/AM19/    :04/24/040/00083/AM17/   107.10.2016

12 Decision:The Committcc considcrca thc casc as pcr agcnda and notcd that RA,Chcnnai vidc

cmail dated 02.08.2019 informed that thc abovc AA has bccn surrcndcrcd by thc applicant.

Thercfore,the Committec decidcd to、vithdraw thc casc from the agenda under intimation to RA,
‐Chcnnai.

Casc is whhdrawn.

Casc No.:4/7/8卜 AlンC2/2018 Pany Namc:DIAMOND   IMeet No/Date:11/81-   Status:
ENGINEERING       IALC2/2019

‐                (CHENNAI)PVT LTD    04.09.2019
HQ「ilc            RLA Filc           lLic.No/1)atc:0410162483‐ Dcfcrrcd
:01/81/050/00381/AIⅥ  19/    :04/24/040/00141/AM17/   110.11.2016            ‐

IDccision:′ 1｀hc Committcc considered the case as per agenda.Consultant(TEC-3)informed that

lhe appliCant's reply datcd 12.07.2019 is dcicicnt due to the fo1lowing rcasons:

131      1. Export product is not clcar.

1    2.No correla」 on of drawing whh calculations.

1    3.On pagc no.l ofrcply,wcight ofindigenous inputs is 5-10%buton pagc no 2,it is
‐          sho、 vn as 85°/0.

1      4.  Rcply did notincludc an impOrtinputs.

IThereforc,thc Conll■ ittec decided to ask from the applicant to provide clariflcation fbr the abovc

mcntioncd dcflcicncics.

‐1｀hc casc stands dcfcrred.

Casc No.:185/14/8卜     Parり Namci ELECTRO   IMcct No/Datc:11/81-   Status:
ALC2/2018           FIBRES             IALC2/2019         ‐

104.09.2019

HQ「ile             RLA File            Lic.No/Datc:07101106311)cfcrrcd
:01/81/050/00903/AM19/    :07/24/040/00240/AM17/    10.11.2016

14 1Dccisioni 
′
1｀he Committee considcrcd thc casc as pcr agenda and dccidcd to scck from thc

applicant toね rnish fo1lowing informadon as pcr ad宙 cc of Consultant(・「 EC-1):

1.  Sl.No.2,3,42%5 ofthc Standard Deflcicncy Format

1   2.  
´
I｀o providc tcchnical details as per Appcndix 4E.

IThc casc stands defcrrcd.

ICasc No.:35/14/8卜        Party Namc:SAIン ZER    IMcet No/Datc:11/81…    Status:

IALンC2/2018           EIン ECTRONICS LTD    IAIンC2/2019         ‐
104.092019            1151

1HQ Filc            RLA Irilc           Lic.No/1)atc:3210078034 1Dcferrcd
:01/81/050/00753/ノ Mヽ19/    :32/24/040/00026/AM17/   .28.11.2016

夕
Dy. Director Gr
Directorate Gr
Ministry of Cr

Udyog Bh



Decision: 'l'he Committee considcred the case as per agenda and decidcd to seek from the
applicant to furnish following information as per advice of representative of DHI:

l. Sl. No. 1, 5 & I I of the Standard Deficiency Format.

J'he case stands deferred.

‐Casc No.:16/12/81-

ALC2/2018

HQ Filc

Party Namc:ARMOR
PI′ASTIン TD.

RI′A Irilc

Mect No/Datc:11/81-   Status:

ALC2/2019
04.09.2019

Lic.No/Date:0710110815 Approved
:01/81/050/00654/Aヽ 419/    :07/24/040/00310/AM17/   12012.2016

Decision:'l-hc Committcc considercd the case as per agenda and noted that thc applicant's rcply
was sent to MSMII on22.07.2019 for examination of the case. However, no comments are being
fumished by MSME. 'lhe matter was deliberated in the meeting and the Committee decided to fix
the ad-hoc norms on rcpeat basis as approved for AA No. 0710113649 dated 27.Oj.21lg in
Meeting No. 05/81 hcld on 12.06.2019 on the basis of inputs given by Consultant ('l'llC-3) as
under:

t6

ITCHS
Codc

Expoft Item Quantity
ITCHS
Code

Import Item
I{ecommended
Quantity

73042200
Articles made of
stainless steel
'l'ubes

127190.400

Foot
72221199

17-7PII

STAINLESS
STEEL TUBING

1.02 Kg/Kg of
contcnt in the
export product

Note:
l.
)

RA concemed may take suitable consequential action accordingly.

The word "'f ubes" may be added in the description of the export item.
Grade & 'l'echnical characteristics of rubing imported and that used in the
resultant product to conform.

ELECTRONICS MOULDS IALC2/2019
&PRECIS10N ENGG    04.09.2019
P.LTD.             |

Casc No.:187/14/81-

ALC2/2018

HQ Filc

Party Name: LAXMI Meet No/Date: I I /8 l- Status:

RLA File I′ic No/Datc:0710110867 Deferrcd
:01/81/050/00905lAMt9l :0lt24t04ot0o242tAM\T 29.12.2016

,, Decision:'l'he Commitlcc considcred the casc as per agcnda and dccided to scck l.rom the
' ' applicant to furnish following information as per advice of consultant (TEC- I ):

I . Generic name of export product along with weight.
2. Net content (without wastage) of imported input in each of export product.3. Manufacturing process in details, indicating wastage at each siage of manufacturing.4. Sl. No. 5 of the Standard Deficiencv Ii'ormar.

'lhe case stands deferred.

Meetng No l1/81-ALC2/2019 dated 04 09 2019
~m~~鷺
⑫

癬



ICasc No.:351/14/81-

IALC2/2018

1HQ Filc

Casc No.:43/14/81-

ALC2/2018

HQ File

ICase No.:36/17/81-

IALC2/2017

COMPANY

RIンA File

Party Namc:ELECTRO   IMeet No/Date:11/81-
FIBRES             IALC2/2019

104.09.2019

Status:

Lic.No/1)atc:0710110983 Dcfcrrcd
:01/81/050/01069/AM19/    :07/24/040/00348/AM17/    18.01.2017            1

18 1Decision:The Committee considcred thc casc as pcr agcnda and dccidcd to seck from the
applicant to furnish fo1lowing information as pcr ad宙 ce ofConsuhant(′「 EC-1):

1  1.Sl.No.2,3,4&5 ofthc Standard Dcncicncy Format.

1  2.To providc tcchnical dctails as per Appcndix 4E.

IThe casc stands dcfcrrcd.

RLA Filc

Party Namc:PESHWA   IMeet No/Datc:11/8卜   StatusI
ENGINEERING&WIRE IALC2/2019        1

04.09.2019            1

1ノic.No/Datc:5210042212 Approvcd

19

101/81/050/00761/AM19/   :52/24/040/00083/ノ Mヽ17/   10.03.2017

Dccisioni′「 hc Committec considcred the casc as pcr agenda and decidcd to flx thc ad― hoc norms
las pcr wrnten commcnts dated 02.09.2019g市 en by Consultallt(TEC-3)as undCr:

ITCHS
Codc

Export Item Quantity
ITCHS
Codc

Import Itcm
Recommended
Ouantity

73129000

G I STITCHING
WIRE wircdia:
0.35 mm(十 /―
0.01 mm)UTS:
982 to l100

N/mm2

49020.000

Kg

73129000

G I Wire

Wircdia:0.40

mm(卜/-0.01
mm)

Net+1%
wastage

39234000
Plastic Spool

DIN¨ 200

As per
packing policy

RA concemed may take suitable consequential action accordingly.

PartD7 Namc:REEP     ,Mcct No/Datc:H/81-  Status:
INDUSTRIES PVT.IンTD. IALC2/2019        ‐

104.09.2019            ‐

:HQ Irile Rt,A Irile :Lic.No/Date:0410163091 lApproved
r:01/81/050/00346/AM18/ :041241040100017/nM18/'11.05.2017

Decision: l'he Comminee considered the case as per agenda and decidcd to fix the ad-hoc norms
as per written comments dated02.09.2019 given by Consultant (TEC-3) as under:

2o,E*po.t items:
I . 'l'he weight of export item at S1. No. 1 should bc 4253 I Kgs.

, 2. 'the weight of export itcm at Sl. No. 2 should be 91677 Kgs.

Import items:
l. The quantity of import items at Sl. No. I to 18 may be allowed with l% wastage on net

content.

RA concemed may take suitable consequential action accordingly.

No l1/81-ALC2ノ2019 dated 04 09 20197革下ら3365



Casc No.:27/2/81-

ALC2/2019

HQ File

Case No.:53/14/81-

ALC2/2018

HQ File

Casc No.:20/12/81-

AL(32/2018

HQ IrilC

IッTD.

RIンA File

Party Namc:GANGES    IMcct No/Datc:l1/8卜    Status:
INTERNATIONALE(P)  IALC2/2019

10409.2019

1′ic.No/Datc:041016311l Approved

つ
ん

:01/81/050/01113/AM19/    :04/24/040/00026/AM18/    16.05.2017

Decision:´ Fhc Comlnittcc considcred the casc as per agcnda and dccidcd to flx thc ad―hoc norms
on repcat basis as approvcd for A/ヽ No.0410163844 datcd 29.12.2017 in inceting No.15/81 hcld

on 27.03.2019 as rccOmmcndcd by Consultant(TEC‐ 3)as under:

ITCHS
Code

Irxport Item Quantity
ITCHS
Code

Import Itcm
Recommended

QuantiW

73269099

HD CLAW AND
13AIンLAS′ I｀ TRAY
(MadC Of prime hot
dip Zinc coatcd stecl

shect of rclcvant

gradc)

203.166

MT 72104900
GAIンVANISED
STEEIン

SHEET COHン

1.05 Kg/Kg

contcnt in the

cxport product

Note:
l. 'l'hc words oMade of prime hot dip Zinc coated steel sheet of relevant gradc' may be added
in the description ofthe export product.
2. The word "Sheet" may bc added in the description of the import product.

RA concerncd may take suitable consequcntial aclion accordingly.

,, :01l8t105010017llAMlgl :011241040100062tAM18t 31.05.2017

Decision:'l'he Committee considered the case as per agenda and noted that a copy of application
was sent to MSME on 22.08.201 9 for examination of the case. llowever, the comments are
awaited. Therefore, the Committee decided to wait for comments.

The case stands deferred.

Party Name:AMC Mcet No/Date:11/81-   Status:
C00KWARE(InlDIA)  ALC2/2019

04.09.2019

Lic No/Date:0710H1702 Dcferred

104.09.2019

Lic.No/Datc:0710H1892 Defcrred

PVT.LTD.

RIンA Filc

PVT LTD

RLA Filc

Parサ Namc:LM WIND   IMcet No/Date:11/81-   Status:
POWER BLADES[INDIA]IALC2/2019

23i588iζ
i6hi TA`ё 6島

“

it66 6も Atiとき18a tllさ ぁζさ畠

``'よ

まhal iha A6ぉ a tAtti tt d8icitnc,お ici
lSeCking CCnain infOrmatiOn as raiscd by COnsultant(TEC-1)waS SCnt to thc applicant on
‐16.08.2019. IIo、 vcver,no rcply has bccn reccived yct.Hcncc,the Comlnittcc decidcd to、 vait fOr
reply ofthc applicant.

The case stands dcfcrrcd

No l1/81-ALC2/2019 dated o4 09 2019



Parり Name:R.R.KABEL  ,Mcet No/Date:H/81-
LIMITED,            lALC2/2019

104.09.2019

HQ File I{t,A Fiie Lic.No/Date:03l08t5094 Deferred
:01/8 l/050/0034s/AM 18/ :03195104010081s/AM 16/ 09.08.20 I 7

24 Decision:l'he Committee considercd thc casc as pcr agenda and notcd that the applicant was
called for personal hearing to explain the case before Norms Committce. Thc applicant vide email
dated 30.08.2019 requested for another date of personal hearing. 'fherefore, the committee decided
to call thc applicant for personal hearing in the forthcoming NC meeting.

'The case stands deferred.

,Case No.:35/17/8ト

:ALC2/2017

ICasc No.:25/24/81-

IALC2/2017

1HQ「 ilC

i:01/81/050/00527/ノ Mヽ18/

ICasc No.:83/8/81-

IALC2/2018

‐HQ Filc

ICasc No.:71/14/81-

IALC2/2018

1HQ「 ilC

POWI〕R BLADI〕 S

[INDIA]PVT.I′ TD

RIンA Filc

IStatus:

25 Decision:'l'he Committee considcred the casc as pcr agenda and noted that thc applicant was
called for personal hearing to explain the case before Norms Committee. The applicant vide email
dated 30.08.20 19 requested for another date of personal hearing.'l'herefore, the committee decided
to calI the applicant for personal hcaring in the forthcoming NC meeting.

The case starrds dcferred.

Part3/Name:R.R.KABEI′   Mect No/Date:11/81-   Status:
Iン IMH｀ED,         AIン C2/2019      1

04.09.2019            1

RLA Filc           lLic.No/Datc:031 0817483 1Defcrrcd
:03/95/040/00670/AM18/  04.12.2017        1

,Party Name: LM WIND :MeetNo/Datc:l l/81- , Statll s:

261191481/059/99465/AYl?ィ 107/24/040/00153(今 Y18/ 27.10.2017         1      1
11)ecision:1・ hc Comlnittcc considcrcd thc casc as per agcnda and dccidcd to flx the ad― hoc norms asl

lper w面ten comments datcd 30.08.2019 given by Consultant(TEC-1).(COpy Cnc10sed)     |

IRA conccmcd may takc suttablc consequcnlJ ac● on accordingly.             :

Parり Namc:H IITA
ENGINEERING SERVICItS
PRIVATE Iン IMITED

RLA Filc

ALC2/2019          1
04.09.2019                1

1ッic.No/D7atc:0710112320   1Approved

Mect No/Date:‖ /81-  Status:
ALC2/2019         1
04.09.2019            1

Lic.No/Datc:0410163691 1Dcfcrrcd

13.11.2017            ::01/81/050/00789/Aヽ /119/    :04/24/040/00118/AM18/

27 1Decision:The Committee considered the casc as pcr agcnda and decided to scck from the applicallt

10 ftlrnish following information as per advice ofConsunant(TEC¨ 3):

1 1.Sl.No.2,3,4,5,11&15 ofthe Standard Deflciency Format.

1  2.」 ustincationぉ r import ofAluminium a1loy whcn export productis made ofAluminium

lThe case stands dcfcrrcd.
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Case No.:72/14/8ト

ALC2,018

HQ Filc

Casc No.:110/3/81-

ALC2/2018

Patty Name:PANASONIC ‐Meet No/Date:11/81-   Status:
APPIンIANCESINDIA CO ‐ALC2/2019
IンTD.,

RLA Filc

04.09.2019

Lic.No/Datc:0410163695 Defcrred
:01/81/050/00790/AM19/    :04/24/040/0016o/AM18/   14.11.2017

23 Decision:The Committee considered the case as per agenda and decided to seek from the applicant
to furnish following information as per advice of consultant (TEC-3):

l. Sl. No. 2,4, 5 &. I I of the Standard Deficiency Format.
2. Name of items of imporl & their specific use in export product.

'fhe case stands deferred.

Casc No.:          Party Namei COSMos  Mcet No/Datc:H/81-
33/2/81-ALC22018    1ENGITECH PVT LTD  IALC2/2019

ρ4.09.2019

1HQ Filc           lRLA Filc iLic No/Datc:3410043786    
‐
Dcferrcd

:01/81/050/00038/AM19/1:34/24/040/00279/AM18/ 105.01.2018

29‐ Decision:Thc COmmittcc cOAsia`お aiムとき五ζさ五ζ68,五 Lさha五 五ha hot`d that i dcicicncy leicr
sceking ccrtain infbrmatiOn as raised by DPII′

1｀ 、vas sent to thc applicant On 16 08.2019 Thc
applicant vidc email datcd 1 6.08.2019 informcd thatthc rcply is undcr prcparation and、

vill submit
、vithin 7 days 110、 vever,no rcply has bccn reccived yct.Hcncc,thc comlllittcc dccided tO、

vait for
rcply ofthe applicant

Thc casc stands dcfcrrcd.

Status:

HQttC   RLAttc ttj辮

策

品 Я餌

“

め9A"Ю ttd
:01/81/050/00187/AM19/    :o5/24/040/00433ん

熾IW::f脚:糠∬:」格男も協i哉:漱鳳憎麓,漁酔
C配当∝n6rms畠

Paty Namc:VEDANTA   Mcet No/Datc:11/8卜   Status:
IンIMITED            ‐ALC2/2019

104.09.2019

・・ ‐

30

SI.

No
ITCHS
Code Import Item Recommended Quantity

tmport quantity may be allowed as per SI.
No.1 of SION Cl 150 on net content of Al in
export i1g!q !r qL 4pp]!ed, whichever is less.Importquantityilybm
2 (a) of SION Cll50 on net contcnt of Al in
export item or as applied, whichever is less.
Importquantitymuy@
2 (b) of SION Cl t50 on net content of Al in
s1ps$_item or as applied, Whichever is less.
Import quantity mtt be 

"ilo*ed 
as per Si No.

3 of SION C1150 on net content of Al in
gport item or as appli chever is less.
Import quantiw rnav be alto*eA as per SL No

1 28182010
Calcined Alumina -Sandy
Calcined Metal lurgical
grade Alumina

う
乙 27131200

Calcined Pctroleulll cokc

―CP COKE

３

　

一
　

４

　

　

５

27081090

28261200

27011920

Coal tar Pitch¨ cT
PITCII

Aluminiunl Fluoridc_

HBD/LBD

Non Coking Coal_steam

中



coal 5 of SION C1150 on net content of Al in
export item or as applied. whichever is less.

6 81041100

Magnesium lngot,7 to 10

kg―INGOT,
CONCENTRATION:
PURITY 99 PCT MG
MIN

1.02 Kgs/Kg content in the export product
given in reply or as applied, whichever is less.

7 28046900

SILICON METAL―
Metallic Silicon Gradc

553/Mctanic Silicon

Gradc 441

tNote: 'I'he contcnt of Al,lVIg & Si as given in reply dated 30.07.2019(Copy enclosed) may be ;

.incorporated in thc export product.

a
IRA concemed may take suitable consequential action accordingly.

i I 104'09 2019 i 
,

iHQ File :RLA File Lic.No/Date:0710112738;Defened ;

:01/8 l/050/0 l}16lAM^lgl :011241040100289/AM I 8/ 24.01 .2018
atJI,Decision:The Committee considered the case as per agenda and noted that the complete set of :

:application has not yet been received. An email was sent to the applicant & RA, Bangalore on

116.08.2019 in this regard. However, no information has been received yet. Hence, the Committee

ldecided to remind them to furnish complete set of application for examination of the case.

IThc casc stands defcrrcd.

ICasc No.:31/2/81-

IALC2/2019

1HQ File RIンA Filc

321:01/81/050/OH 17/AM19/104/24/040/00192/AM18/    108.02.2018
l

iO."itioru lhe Committee considered the case as per agenda and decided to fix the ad-hoc norms

'asp.,writtencommentsdated02.O9.2019givenbyConsultant(TEC-1).(Copyenclosed)

:RA concemed may take suitable consequential action accordingly.

iCasc No.:358/14/81-

IALC2/2018

Casc No.:363/14/81-

:ALC2/2018

:PartyName: ABB INDIA :MeetNo/Date:1 l/81- Status:

LIMI'fED. ALC2I2O19

Party Name: SIEMENS Mcet No/Datc:11/81¨   Stttus:

GAMESA RENEWABLE   IALC2/2019
POWER PRIVATE LIMITED 04.09.2019

ILic.No/Date:04101639631Approved l

Pany NamcIPOWERCORE'Mcct No/Datci H/81-
INDUSTRIESINDIA PVT IAIン C2/2019
LTD 04.09.2019

,HQ File I{LA Iriie Lic.No/Date:0710112822 Defened i

.^:01/81/050/01081/AMl9/ ',:071241040100312/AM18/ 14.02.2018 )

.t5
:Decision:'fhe Committee considered the case as per agenda and noted that the complete set ofr
iapplication has not yet been received. An email was sent to the applicant & RA, Bangalore on

,03.09.2019 in this regard. 1'herefore, the Committee decided to wait for complete set of,
'application for examination of the case.

rThe case stalds dcfcrred.

Ｄ

Ｄ

…………―…
¬而&翼隅g Nol1/81‐ ALC2/2019 dated 04 09 2019
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ICase No.:77/14/81¨
‐ALC2/2018

1HQ Filc

Casc No.:53つ /8ト

ALC2//2019

Party Namc:SHERA
METAL PVT.IッTD.

IRLA Filc

IMcct No/Datcil 1/8ト
・ALC2/2019
104.09.2019

1Lic.No/Datc:1310048900

Status:

Approved

34

:01/81/050/00795/AM19/  113/24/040/00064/AM18/  115.03.2018

Decision:The Commiflee considered the case as per agenda and notcd that a copy of application
was referred to DPIIT on 04.09.2019 for examination of the case. Howev"., tt,e-case was
'deliberated in the meeting and the Committee decided to fix the ad-hoc norms on the basis of
inputs given by 'l'echnical Authorities prescnt in the meeting as under:

Notc:´ I｀ hickncss of cxport product shOuld bc lcss than that ofimport product.

RA concemed may take suitable consequential action accordingly.

Paty Namc:APAR      Mect No/Datc:H/81-   Statusi
INDUS・「RIES LIMITED   ALC2/2019

10iお      晨LA iお
  1鳥ζ 虫霊党:さ :」41664」うなj^`pふさa101/81/050/01139/AM19/  1:3424/040Ю 0099/

Dccisioni l｀ hc COmmittcc cOnsidercd thc casc as pcr agcnda and dccidcd to flx the ad― hOc norms
on the basis Ofinputs givcn by Tcchnical Authorities prcsentin thc mceting as undcr:

INote:Thc a‖ thcrc import items shOuld bc in ingot fOrn1 0nly。

RA concemed may take suitable conscquential action accordingly.

ITCHS Codc Export Item Quantity ITCHS Code Import Item
Recommcnded
Oualllty

7411100o

COPPER
TUBE
(CONTENT
OF COPPER
19802 KG.)

19802.000

Kg 7411100o
COPPER
TUBE

l.0lKgs/Kg
content in the
export product

ITCHS
Code Export Item Quantity

ITCHS
Code Imporl Item

Recommended
Quantifv

76052100

ALUMINIUM ALI′ OY
WIRE ROD
NET CONTENT l)
PRIMARY
UNALLOYED
ALUMINIUM
1477.500MT 2)

MAGNESIUM 12.000
MT3)SILICON
10.500 MT TOTAL
WEIGHT 1500.000 MT

1500.000

MT

76011010

PRIMARY
UNAIン IンOYED
ALUMINIUM
INGOT

1.02M′17MT
contcnt in thc

export product

81041100
MAGNESIUM
IN(〕 ()´「

1.02 MT/MT
content in the

export product

28046900
SHンICON
INGOT

102M′IソMT
content in the

export product
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ICasc No.:36/2/81-      Parサ Name:JAIN METAIン  IMCCt No/Datc:H/81-  IStatus:  |

lLC2/2019     ROLLNG MLIン
S   I&踊

護盤 F    I   I

HQ Rに      RLA RL    
‐

● とヽ ルbttα 64ibi`4iウゴムlprovcd l
101/81/050/01122/AM19/    :04/24/040/00213/ノ Mヽ18/   121.03.2018            ‐         |

I)ecision:′「 hc Comlnittee considcrcd the case as pcr agcnda and notcd that a copy of applicationl

lwas scnttO MSME on 18.07.2019 for cxamina● on ofthe casc However,no commcnts arc bcingl

lfllmiShCd by MSME.´ I｀hc maucr was deliberated in thc mccting and thc Commitcc dccidcd to nxl

lhe ad― hOC norms on repcat basis as approvcd for AA No.0410164362 dated 25.05.2018 inl
Meeting No.13 dated 27 02.2019 as undcr:

ITCHS
Codc

Export Item Quantity
ITCHS
Codc

Import
Item

Recommended
Ouantity

78011000

RE「 INED lノEAD
INGOT PURITY MORE
l｀IIAN 99.97°/0

1ノcad Contcntin export
item 2174。 34M′ I｀s.

2175,000

MT 78020010

LEAD
SCRAP
ISRI

RAINS

lmport quantity
may be allowed as

4348.68 MT.
Wastage should
not be more than 6
o% on net contcnt
basis.

t2. Percentage of lead in import item may be specified as 537o.
,3. Description of export item is amended as above as per applicant's lettcr dated 72.8.2019
,(copy enclosed).

RA concemed may take suitable consequential action accordingly.

ICasc No:79/14/81-

IAIノ C2/2018

1HQ Filc

Parサ Namc:JAIN METAL
ROI′ IンING MIIン IンS

RI′A Filc

IMeet No/Datc:11/81-   Status:

IAIノC2/2019       1
104.09.2019            1

11′ic.No/Datc:0410164211 1Approved

37

:01/81/050/007971AM191 :041241040100008/AMl9/ 16.04.2018

Decision:The Committee considered the case as pcr agenda and notcd that a copy of application
was sentto MSME on 18.07.2019 forexamination of the case. However, no comments are being
fumished by MSME. The matter was deliberated in the meeting and the Committee decided to fix
:the ad-hoc norms on repeat basis as approved for AA No. 0410164362 dated 25.05.2018 in
Mcetin2 No. 13 dated 27.02 2019 as undcras u

ITCIIS

Codc
Export Item Quantity

ITCHS
Codc

Import
Itcm

Recommended
OuantiW

78011000

LEAD INGOTS 99.97%
PURITY/ANTIMONIAL
lノEAD(LEAD
ANTIMONY ALLOY)
/CALCIUM LEAD
ALLOY(LEAD
CALCIUM ALLOY)/
LEAD AIッ LOY INGOT¨
LEAD CONTENT 90%TO
99%

2175.000

MT 78020010

Iン1]AD
SCRAP
ISIti

RAINS

Import
quantity may
be allowed as

4344.94 M'f.
Wastage
should not be

more than 6 %
on net content
basis.
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2. Percentage of lead in import item may be specified as 53yo.
,3' As per applicant's Ietter dated 12.5.2019 (copy enclosed), export consist of 2063 MT of
'refined Iead ingots purity more than 99.97'/0 (Lead content 2062.38 M'I) and I 12 MT of
Antimonial lead /lead alloy ingots with lead contcnt 98% (Lead content 110.09 MT) +
:Antimony 2%o.

'RA concemed may take suitable consequential action accordingly.

Case No.:71/2/81-

ALC2/2018

HQ File

Parサ Namc:VEDANTA
LIMITED

RLA File

Mcct No/Date:11/81-   Status:

ALC2//2019

04.09.2019

Lic.No/Date:0510406155 Approved

19.04.2018

150 on net content of Al in
applied, whichever is less.

y be allowed as per Sl. No.
50 on net content of Al in

be allowed as per Sl. No.
on net contcnt ol Al in

l      is tss
be allowed as per Sl. No.
on nct content of Al in

:01/81/050/00076/AM19/ :05/24/040/00016/ノ Mヽ19/

Decision:The Committee considered the case as per agenda and decided to fix the ad-hoc norms as
per written comments dated 02.09.2019 given by consultant (TEC-3) as undcr:

Sl.

No.
ITCHS
Code Import Item

Recommcnded

1 28182010

Calcined Alumina
-Sandy Calcined
Metallurgical grade
Alumina

Import quantly may

No.l ofSION C115{

exportitcm or as apF

つ
４ 27131200

Calcined Petrolcum Coke
―CP COKE

Import quantity ma

2(a)of S10N Cll
cxportitem or as ar

28261200
Aluminium Fluoride
―HBD/LBD

Import quantity may

3 of S10N Cl150

竪 pOrtitCm 9蜘
Import quan」ty may
5 of SION CH50
exoortitem Or as aDt

4 27011920
Non Coking Coal
-Steam coal

81041100

Magnesium lngot,7 to 10

kg― INGOT,
CONCENTRAT10N:
PURITY 99 PCT MG
MIN

1.02 Kgs/Kg cont,
given in reply or as

6 28046900

SILICON METAL
―Metanic Silicon Grade

553/MctaHic silicOn

Grade 441

,m or as applied, whichever is less.

em or as applied, whichever is less.

Note: The content of Al, Mg & Si as given in reply dated 30.07.201g(copy enclosed) may be
incorporated in the export product.

RA concerned may take suitable consequential action accordingly.

tent in the expo( product
s applied, whichcver is less.
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ICasc No.:17/5/81-

IALC2/2018

:03/94/040/01093んへM18/   23.04.2018

Decision:Thc Comrnittee considcrcd thc casc as per thc agcnda and noted that the rcply of
deficiency letter dated 19.12.2018 was not received from thc applicant despite of reminder on
,28.03.2019 & extension of time to reply. I{owever, the matter was deliberated in the meeting and
on the basis of available information, the Committee decided to fix the ad-hoc norms on the basis
of inputs given by Technical Authorities present in the meeting as under:

ITCIIS

Code
Export Item Quantity

ITCHS
Codc

Import
Itcn-r

Recommended
Ouantitv

74199990

Machined Articles/
components/
Article/Accessories made out
of Copper Rods /Bars /Solid
Section/ Solid Profilcs / l'ubes
- Copper Terminals /Ends /
lugs / lerruls/ sockcts /
Connector (tinned/ untinned)

14.286

Ml｀

74040019

Copper
Scrap
as per
ISRI
Grade

Import
quantity may
be allowed
Uptol.06
MT/MT on net
content of
Copper
export item or
as applied,
whichever is
less.

Note:'I'he grade of copper should match in import & export itcms.

,RA concemed may take suitable consequential action accordingly.

‐Mcct No/Datc:11/81-   Statusi

lALC2/2019         1
10409.2019

39

iCasc No:24/2/81-

:ALC2/2019

1HQ Filc
l:01/81/050/Ol110/AM19/

Party Namc:TAG
ICORPORAT10N

RIフA Filc

Mcet No/Date:11/81-  IStatus:

IALC2/2019        1
104.09.2019            1

Lic.No/Date:0410164246 1Approvcd

:04/24/040/00016/AM19/  125.04.2018            ‐

Decision:Thc Committee considered thc case as per agenda and noted that a copy of application
:was sent to DPII-f on 03.09.2019 for examination of the case. I'lowevcr, the matter was deliberated
,in the meeting and the Committee decidcd to fix the ad-hoc norms on the basis of inputs given by
lTechnical Authorities present in the meeting as under:

40 ITCHS
Codc

IJxport ltem Quantity
Ｓ‐
．
Ｎ。

ITCHS
Codc

Import Item
Recommended
Ouantitv

76169990

SPACER
DAMPER FOR
SIX BUNDLE
SUITABLE FOR
ACSR ZEBRA
CONDUCTOR

7636.000

Sct

1 76169990
Aluminium
l)ic Casting

9997

Allowed
without any
wastage in
weight terms

う
４ 76169990

Aluminium
Dic Casting

9996

40024900

Synthetic
Rubber -
Bayprene 210 I
Skyprene 830

1.05 Kgs/Kg
content in thc
export product
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Note: 'l'he net weight of export product should bc obtained by concerned RA from the party
and to be indicated alongwith number of sets to be exported.

RA concemed may take suitable consequential action accordingly.

:01/81/050/00220//1M19/    :03/94/040/01094/AM18/

Decision:The Commitlee considered the case as per the agenda and notcd that the reply of
deficiency letter dated 19.12.2018 was not received frorn the applicant despite of reminder on
28.03.2019 & extension of time to reply. However, the matter was deliberated in the meeting and
on the basis of available information, the Committee decided to fix the ad-hoc norms on the basis
of inputs given by Technical Authorities present in the meeting as under:

Import Item

Casc No.:12/5/81-

ALC2/2018

HQ File

Case No.:18/5/81-

AIンC2/2018

HQ File

:01/81/050/00226/AM19/

Parサ Namc:APPLE
INTERNATIONAL

RLA Filc

74040022

Parサ Namc:APPLE
INTERNAT10NAL

Quanthy

5000
MT

Mcct No/Datc:11/81-   Status:

ALC2/2019       1
04.09.2019            1

1ン iC● No/Datci0310820718 1Approvcd
127.04.2018            1

Note:The grade and composition of brass should match in import & export items.
RA concemed may take suitable consequential action accordingly.

Mcet No/Datc:H/81-  IStatusi

ALC2/2019       1
04.09.2019            1

RLA Filc             Lic.No/Datc:0310820721‐Approvcd
:03/94/040/01095/AM18/    27.04.2018

Decision:The Committee considered the case as per the agenda and noted that the reply of
deficiency letter dated 19.12.2018 was not received from the applicant despite of reminder on
28.03.2019 & extension of time to reply. However, the matter was deliberated in the meeting and
on the basis of available information, the Committee decided to fix the ad-hoc norms on the basis
of inputs given by Technical Authorities present in the meeting as under:

ITCHS

Brass Scrap as

per ISRI
Grade

Code
Export Item

Mi"t',i.,ea A.ti"fey
components /
Accessories made out of
Brass Rods/ Bars/ Solid
Section/ Solid Profi lesi
Tubes-Cable Gland

85359000 74040022

Brass

Scrap as

per

ISRI

Gradc item or as

Armoured/ uqarmoure{) 
] whichever is less.

Notc:′ Fhc gradc and composition of brass should inatch in importど &cxport itcms.
RA concemed may take suitable consequential action accordingly.

Export Item

Brass Earthing
Clamps

85381010

Import quantity may

be allowed Upto1.06
MT/MT on net
Brass of Copper in
export item or as

applied, whichever
is less.
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ITCHS
Codc Quantity

ITCIIS

Codc
Recommended
Orrantitv

1429 MT

う
ん
И
争

ITCHS
Codc 離ri 3漱器

Cnded



Case No.:19/5/81-

ALC2/2018

HQ File

:01/81/050/00227/AM19/

Party Name:APPLE
INTERNAT10NAL

RLA File

:03/94/040/01096/AM18/

Mect No/Datc:11/8卜   Status:
ALC2/2019        1
04.09.2019

44

Iフic No/Dtte:031082072 1Approvcd

2                    1

27.04.2018           1

Decision:The Committee considered the case as per the agenda and noted that the reply of
deficiency letter dated 19.12.2018 was not rcceived from the applicant despite of reminder on
28.03.2019 & extension of time to reply. IIowever, the matter was deliberated in the meeting and
on the basis of available information, the Committee decided to fix the ad-hoc norms on the basis r

of inputs given by l'echnical Authorities present in the meeting as under:

ITCHS
Codc

Export Item Quanth
V

ITCHS
Codc

IInpor

t ltcm

Itecommende
d Ouantity

8538900
0

machined
Articles/components/Accessories
made out of Brass Rods/
Bars/Sol id Section/Solid
Profiles/'fubes - Brass Battery
terminals

1.429
7404002
2

Brass
Scrap
as per
ISRI
Grade

Import
quantity may
be allowed
Upto1.06
MT/MT on
net content of
Brass in
export item
or as applied,
whichever is
less.

7419993
0

Brass Decorative Parts 0.714
7404002
2

Il rass

Scrap
as pcr
ISRI
Gradc

7419993
0

IJrass Precision Parts (Split llold
connector)

0.714
7404002
2

Brass
Scrap
as per
ISRI
Grade

7419993
0

machined
Articles/components/Article/Accesso
ries made out of Brass
Rods/Bars/Solid Section/Solid
Profilcs/Tubes-
Brass Bushes, Brass Insert, Brass
F-ittings, Brass Sleeve, Brass Neutral
I-ink, Brass terminal Block,
Connector Block

5.000
7404002
2

Brass
Scrap
as per
ISRI
Grade

Note:The grade and composition of brass should match in import & export items.

RA concerned may take suitable consequential action accordingly.

:01/81/050/00244/AM19/    :03/94/040/00069//ヽ M19/

IMcet No/Datc:l1/8卜    Status:

‐ALC2/2019       1
104.092019            1

1ンic.No/1)ate:03 10820713 1Dcferred

127.04.2018            1

Decision: 'l'he Committee considered thc casc as pcr agenda and notcd that the case was referred

ICasc No.:36/5/81-

IALC2/2018

HQ Filc

IParけ Namc:DISHA AUTO
COMPONENTS PVT.Iン TD.

RLA Irilc

:iミliま:r8:1:糧 |:|「 :
M唱%:烈、嘱

Meeting No. 1 1/81 -A1C212019 dated 04.09.201 I

４

３
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li; MSMi o, r a.oz.zotq foi ;*urninution. iJo*.u.r, no
rThe rnaller was deliberated in the meeting and the
tConsultant (TEC-3 ) for exam ination& comments.

iThe case stands deferred.

comments are being furnished by MSME.
Committee decided to refer the case to

Mcct NoDatc:11/81-  IStatus:

ALC2/2019       1
04.09.2019            1

1ンic.No/Datc:0710H3220 1Deferred
Ю1/81/050/00928/AM19/ 1:07'4/040/000107/AM19/ 02.05.2018      1     1
45 0eciきお轟十五さёも轟高品

“`6A:轟
も:しごthc tttζ
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ζ

``:亀
`ha五

詰a品

“

iA農 1五886島お通
`ζ

よる|
lappliCation has not yet bccn recdvcd.An cmail was scnt to tllc applicallt&RA,Bangalorc onl

103.09.2019 in this regard.Thcrcfore,thc Commttec dccided to wait for complete set ofl
application for cxamination ofthc case.                              |

IThe casc stands dcferrcd.

ICasc No.:86/14/81-

IALC2/2018
Parり Namc:EFD Mcet No/Datc:H/81-  Statusi
INDUCTION PRIVATE   IALC2/2019
LIMITED            lo4.09.2019

HQ File RLA File t,ic.No/Date:0710113296 Approved

ii9]181/050/00804'1AM191.:07l24l040/00015/AM19/.|7.o5.2o18
46 Decision:The Committec considered the case as pcr agcnda and noted that a copy oI application

was sent to MSME on 15.01 .2019 for examination of the case. However, no comments are being.
lfumished by MSME. 'l'he matter was deliberated in the meeting and the Committee decided to fii,
rthe ad-hoc norms as per General Note-4 on the basis of inputs given by Technical Authorities:
present in the meeting. l

liRA concemed may take suitable consequential action accordingly.

Case No.:210/14/81-

ALC2/2018

HQ Filc

ICase No.:147/5/81-

:ALC2つ 018

Paty Namc:POWERCORE
INDUSTRIESINDIA PVT
LTD

RIン A Filc

47

Party Namc:VEDANTA  IMcct No/Datcil 1/81-   Statusi
l′IMITED            IALC2/2019        1

104.09.2019           1

IHQ File            lRLA Filc           Lic No/Date:0510406624 1Approvcd
101/81/050/00355/AM19/  :0524/040/00H2晨 M19/ 128.05.2018      1

1Decお
lon:Thc Commiiec consdcred thc casc as per agenda and dccmed t。 ■x the ad― hoc norms as

pcr writtcn commcnts datcd 02.09.2019 given by Consultant(TEC-3)as undCr:

SI.

No.
ITCHS
Codc

;*"-te- Recommended Quantity

1 28182010

Calcined Alumina
-Sandy Calcined
Metallurgical grade
Alumina

Import quantity may be allowed as per Sl. No.
I of SION C1 150 on net content of Al in
export item or as applied, whichever is less.

つ
４ 27131200

Calcincd Petroleum COke
―CP COKE

Import quantity may be allowed as per Sl. No.
2 (a) of SION Cl150 on net content of Al in

Meeting No l1/81-ALC2/2019 dated



export item or as applied, whichever is lcss.

28261200
Alunliniuln Fluoride
―HBD/LBD

Import quantity may be allowed as per Sl. No.
3 of SION Cll50 on net content of Al in
export item or as applied, whichever is less.

4 27011920
Non Coking Coal
-Steam coal

Import quantity may be allowed as per Sl. No.
5 of SION Cll50 on net content of Al in
export item or as applied, whichever is less.

81041100

Magnesium lngot,71o10
kg― INGOT,
CONCENTRAT10N:
PURITY 99 PCT MG
MIN

1.02 Kgs/Kg content in the export product
given in reply or as applied, whichever is less.

6 28046900

SILICON ME′FAL
―Mctanic Silicon Gradc

553/Metanic Silicon

Gradc 441

INotc:1｀ hc contcnt of Al,ⅣIg&Si as givcn in rcply datcd 30.07。 2019(COpy enclosed)Inay bC
incorporatcd in thc export product.

,RA conccmed may takc su■ abL conscqucnHJ acion accordingly.

IMcct No/Datc:H/81-  iStatus:
IAIフC2/2019        1
.04.09.2019            1

1フic.No/Datc:0710H3373 Dcfcrrcd

:01/81/050/00809/AM 19/ :071241040100055/AM 19/ 3 I .05.20 I 8

48 Decision: l'he Committee considered the casc as per agcnda and noted that the case was reficrrcd

,to MSMII on 30.08.2019 for examination. I Iowever, no comments are being fumished by MSMII.
rThe matter was deliberated in the rneeting and the Committee decided to refer the case to
,Consultant (lEC-3) for examination & commenls.

'The case stands deferred.

iCase No.:91/14/8ト

:ALC2/2018

1HQ File

ICasc No.:75/5/8ト

IALC2/2018

1HQ File

l:01/81/050/00283/AM19/

Paty Namci VEER¨ 0¨
METALS PVT.LTD

RLA Filc

PVT.IンTD

RLA Filc

04.092019

1ン iC● No/Date:0710 113376 1Dcferred

Parり Namc:LM WIND   ‐Mcct No/Datc:H/81-   Status:
POWER BLADES[INDIA]IALC2/2019

‐49

:07/24/040/00342′ AM18/    01.06.2018

Decision:'l'hc Commiflce considcrcd thc case as per agcnda. Consultant (IEC-l) informcd that
I 1.06.2019 is deficicnt due to the following reasons:,the applicant's reply dated

I . Quantity of various inputs as shown in license is not matching with quantity of inputs
as shown in reply dated I 1.06.2019.

,Therefore, the Committee decided to ask from the applicant to provide clarification for the above

lmentioned deficiency as per advice of Consultant (TEC-1).

a

'The case stands deferred.

Meeting No. 1 1i81 -A1C212019 dated 04.09.201 9
・
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,Casc No.:74/5/81-

IALC2/2018
Patt Namc:LM WIND  IMect No/Datc:11/81- Statusi
POWER BLADES[INDIA]IALC2/2019        1

|                   IPVT.LTD            lo4.092019         1

1HQ File            lRLA Filc           Lic.No/Datc:0710113408 1Deferrcd
101/81/050/00282晨 M19/  107/24/040/00333ハM18/ 107.06.2018      1

1Dccision:lhe Committcc considcrcd the casc as pcr agcnda.Consultant(TEC-1)infOrmcd that

501heappliCant's reply dated ll.06.2019 is dencicllt duc to the following rcasons:

1   1・ Quanjw ofVarious inputs as shown in Hcensc is not matching wれ h quan宙サof inputs
l       aS ShOWn in rcply dated ll.062019.

IThCrCfOre,the Commitec decided to ask from the applicalltto provide clariflcation for the above

lmCntiOncd deicicncy along with Original calculation shcct matching with the liccnsc.

IThc case stands dcferred.

Pa■y Name:DIAMOND  IMeet No/Date:‖ /81-  IStatus:  |
IENGINEERING       IALC2つ 019        1      1
1                        104.09.2019            1         1

IR」ノA Filc Lic.No/Date:0410164419 1Deferred

5l ,:01/81/0501003621Al/,191 ;041241040100056/AM19/ :t4.06.2018 :

Decision: The Comminee considered the case as per agenda and noted that the applicant's reply
iwas sentto Consultant (TEC-3) on02.09.2019 for examination of the case. However, commenti
rare awaited. Therefore, the committee decided to wait for the comments.

The case stands deferred.

ICasc No.:154/5/81¨

IALC2/2018

1HQ Filc

ILic.No/Datei3410044266 Approved
521:01/81/050/00437/AM19/ 1:3424/040/00090/AM19/ 119.06.2018

Decision: The Comminee considered the case as per agenda and decided to fix the ad-hoc norms
,as per written comments dated 02.09.2019 given by Consultant (TEC-1). (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

Mect No/Datc:11/81-   Status:

ALC2/2019         1
0409.2019            1

が 11:TP"7γttWYじ帯 99ΨttAⅦり 露 鼎
α囲∝
“
鋼
PettК
d l

Decislon:The Committee cOnsidered the case as per agenda and noted that thc applicallt's repヶ
l

lWaS SCnttO DPIIT on 12.07.2019 fOr examina● on Ofthe case Howevcr,no commcnts have bcen

lCCC市 Cd yCt.ThcrcfOrc,thc cOmmittcc decidcd to remind DPIIT for expedling the comments. |

ICasc No.:55/8/81-

IALC2/2018

1HQ File

ICasc No.:168/5/81-

IALC2//2018

,aゥ Namc:LM WIND  IMも

`tヽ

6わ晨81iiた i: もi農

`ζ

:

IPOWER BLADESINDIA  IALC2/2019        1
1PVT.LTD           04.09.2019         1
RヽLA Filc

IPtty Namc:TAG
,CORPORAT10N

'Ihe case stands deferred.

Meeting No l1/81-ALC2/2019 dated o4 09 2019
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54

ICase No.:148/5/8卜       Party Namc:VEDANTA  IMcct No/Datc:11/8卜   IStatus:   |
IALC2/2018           1LIMITED            :ALC2/2019         1       1
1                        1                       104.09.2019            1         1

■QΠb       lRLAHlc      liも ｀ 6′5農8:o51646ウ ii`～お,8↓も■
|:01/81/050/00356//ヽ M19/   105/24/040/00200/AM19/   109.07.2018            1         1

1Decision:The Colnillittec considcrcd thc casc as per agenda and dccidcd to flx the ad― hoc norms asl

pcr writtcn commcnts datcd 02.09.2019 givcn by Consultant(TEC-3)as undCr:

Ｓｌ
．
Ｎ。

ITCHS
Code

Import Item
Recommended Quantity

1 28182010

Calcined Alumina
-Sandy Calcined
Metallurgical grade
Alumina

Import quantity may bc allowed as per Sl. No.
I of SION C1150 on net content of Al in export
item or as applied, whichever is less.

う
４ 27131200

Calcined Petrolcum Cokc
―CP COKE

Import quantity may be allowed as per S1. No.
2 (a) of SION CI150 on net content of Al in
export item or as applied, whichever is less.

D 28261200
Alullliniuln Fluoridc

‐HBD/LBD

Import quantity may be allowed as per Sl. No.
3 of SION C I 150 on net content of Al in export
item or as applied, whichever is lcss.

4 27011920
Non Coking Coal
-Steam coal

Import quantity may bc allowed as per Sl. No.
5 of SION C1150 on net content of AI in export
item or as applied, whichever is less.

5 81041100

Magnesium lngot,7 to 10

kg― INGOT,
CONCENTRAT10N:
PURITY 99 PCT MG MIN 1.02 Kgs/Kg content in the export product

given in reply or as applied, whichever is less.

6 28046900

SILICON METAL
―Mctanic Silicon Gradc

553/Mctallic Silicon Gradc

441

'Note: The content of Al, Mg & Si as given in reply dated 30.07.201g(Copy enclosed) may be

,incorporated in the export product.

,RA concemed may take suitable consequential action accordingly.

iCasc No.:75/8/81-

‐ALC2/2018

1HQ File

ILTD

IRLA Filc

Party Namc:SHIVAIン IK  IMcct No/Datc:H/8卜   Statusi
BIMETAl′ CONTROLS   IAIッ C2/2019

10409.2019

1Lic.No/Datc:0510407345 Dcferred

:01/81/050/004s1lAM19l :0512410401002421AM191 27.07.2018
55 Decision: l'hc Committee considcrcd the casc as pcr agenda and noted that thc dcficiency letters

'seeking ccrtain information as raised by Consultant ('lEC-3) was sent to the applicant on

01.06.2019 followed by final reminder on02.01.2019. Ilowever, no reply has been received yet.

Hence, the Committee decided to wait for reply of the applicant.

The case stands deferred.

de
lde

tッ
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56 Decision: The Comminee considered the case as pcr agcnda and notcd that thc deficicncy leflers
seeking certain information as raised by MSME was sent to the applicant on 01.06.2019 followed
by final reminder on 02.07.2019. I{owever, no reply has been received yet. Hence, the Committee
decided to wait for reply of the applicant.

The case stands deferred.

ICasc No.:19/8/81-

IALC2/2018

1HQ File

:01/81/050/00401/AM19/

Case No.:11/12/8ト

ALC2/2018

HQ Filc

Casc No:68/12/8ト

ALC2/2018

HQ Filc

Pal‐ty Namc:ANGElノ S
ALUMINIUM
CORPORAT10N

‐Mect No/Datc:11/81-   Status:

IALC2/2019
104.09.2019

RLA File             lン iC● No/Datc:0310822691 Dcfcrrcd
:03/94/040/00372/AM19/    30.072018            1

Paty Name:ENERGY    Mcct No/Datc:11/81-   Status:
OILFIELD T00LS PVT.  ALC2/2019
LTD。,               o4.09.2019

RIンA Filc Lic.No/Datc:0510407406 Dcた rrcd
:01/81/050/006491AM191 :0512310401001961AM19t 01.08.2018

5T Decision: The Committee considered the case as per agenda and noted that the applicant's reply
was forwarded to MSME on 19.07.2019 for examination. I-lowever, no comments are being
fumished by MSME. The matter was deliberated in the meeting and the Committee decided to
refer the case to Consultant (TEC-3) for examination & comments.

The case stands deferred.

Paty Namc:VEDANTA   Meet No/Date:11/8ト
LIMITED            ALC2/2019

04.09.2019

Status:

ApprovedRIンA File Lic.No/Datc:0510407433
:01/81/050/00706/AM19/    :05/24/040/002767AM 19/    03.08.2018

Decision:The Committee considered the casc as per agenda and decided to fix the ad-hoc norms as
per written comments dated 02.09.20 19 given by consuhant (TEC-3) as undcr:

Ｓ‐
．
Ｎ。

ITCHS
Code

Import Item I 
R

1 28182010 鯨盤鶴cl榊
つ
４ 27131200 摯雛側釦mQk l器
28261200 鋸馴品h面“ 1榊

4 27011920
ミ:騒印 ユ:iC°

al l熙

|

5 81041100
Magncsium lngot,7 to 10

kg― INGOT,

quantity may be allowed as per Sl. No.
ON C I 150 on net content of Al in export
'as applied, whichever is less.

quantity;@
f SION Cl150 on nct cOntcnt of Al in

{jtg11 !rcqapplied whichever is less.
quantity may be allowed as per Sl. No.

ON C1150 on net content of Al in export
as.applied, whichever is less.

t quantity may be allowed as per Sl. No.
ION Cll50 on net content of Al in export

as applied, whichever is less.
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CONCENTRATION:
PURITY 99 PCT MG MIN 1.02 Kgs/Kg content in the export product

given in reply or as applied, whichever is less.SILICON METAL
―Mctanic Silicon Gradc

553/MctaHic Silicon Gradc

441

Note: 'I'he contcnt of AI, Mg & Si as givcn in reply datcd 30.07.201g(Copy enclosed) may be
incorporatcd in the export product.

RA concerned may take suitable consequential action accordingly.

RI′A「 ilc Iッic.No/Date:0710113703 1Dcfcrrcd

:01/81/050/00481/AMl9/ :0712410401001231AM191 08.08.2018
59 Decision: 'l'hc Comminec considered thc case as per agenda and noted that the second deficiency

,letter seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
116.08.2019. IIowever, no reply has becn rcceived yet. Ilence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:99/8/81-

IALC2/2018

HQ Filc

Casc No:18/12/81-

ALC2/2018

ICasc No.:19/12/81-

IALC2/2018

Parり Namc:MJM FINE   Meet No/Datc:H/81-  Status:
ENCLOSURES PRIVATE IALC2/2019         1
1ンIMITEI)             04.092019          1

Party Name : IJF'I)

Partv Name: EFD

INDUCT10N PRIVATE   IALC2/2019
LIMITED,            04.09.2019

HQ F-ile RLA Irile Lic.No/Date:0710113791 Approved
:01/81/050/006561AM191 :0112410401001201AM191 30.08.2018 ,

69 Decision:Thc Comrnitlcc considercd the case as per agcnda and notcd that thc applicant's reply
was sent to MeitY on 02.08.2019 for examination of the case. Howevcr, no comments are being
fumished by MeitY. The matter was deliberated in the meeting and thc Committec decided to fix
the ad-hoc norms as per Gcneral Notc-4 on.lhe basis of inputs given by Technical Authorities
present in thc meeting.

RA concemed may take suitable consequcntial action accordingly.

Mcct No/Datc:11/81-    IStatus:

INDUCT10N PRIVATE  IALC2/2019
LIMITI]I),               10409.2019

HQ File RLA lrilc Lic.No/Date:0710113793 Approved
:01/81/050/006s1lAMlgl :0112410401001211AM191 30.08.2018

61 Decision:l'hc Committee considered the case as per agenda and noted that the applicant's reply
was sent to MeitY on 02.08.2019 for examination of the case. However, no comments are being
fumished by MeitY. The matter was delibcrated in the meeting and thc Committee decided to fix
the ad-hoc norms under General Note-4 on the basis of inputs givcn by Technical Authorities
present in the meeting.

RA concemed may take suitable conscquential action accordingly.

il cf Foreign
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Case No.:143/14/81-

ALC2/2018

HQ File

Case No.:5/12/81-

ALC2/2018

Casc No.:

14/12/81-ALC2/2018

HQ File

Casc No.:6/12/81-

ALC2/2018

Parly Name: Meet No/Datc:11/81-
EMMVEE PHOTOVOLTAICIALC2/2019
POWER PVTI′TD

RIンA File

0409.2019

1ンic.No/1)atc:0710113785

Status:

n"i"o.a
:01/81/050/00861/AM l9l :0i l24lO4Ol00 t30/AM 19/ 30.08.201 8

62 Decision: The Committee considcrcd rhc case as per agenda and decided to seek from the
applicant to furnish following information as pcr advice of consultant (1'EC-3):

I . Specification of import & cxport items.
2. Calculations of requirement of raw material.

The case stands deferred.

Parサ Namc:DISHA AUTO IMcct No/Date:‖ /81-
COMPONENTS PVT.LTD.IALC2/2019

104.09.2019

IlQFileRI,AFile]Lic.No/Date:03|082361].Def-erred
., :01/8110501006431AM19/ :03t94t040t00510/AM19/ 07.09.2018ot

Decision: The Committee considcred the casc as per agenda and noted that the applicant,s reply
was forwarded to MSME, on 18.07.2019 for examination. Howcver, no comments are being
fumished by MSME. The matter was deliberated in the meeting and the Committee decided to
refer the case to consultant (TEC-3) for examination & comments.
The case stands deferred.

Status:

64 RLA Filc Lic.No/Date:0510407744 Approved
:01/81/050/00652/AM19/  :0523/040ん 0250/AM19/  111.09.2018

Decision:The Committee considcrcd thc casc as per agenda and decided to fix thc ad-hoc norms as
per written comments dated 04.09.201 9 given by Consultant (TEC-3). (copy enclosed)
RA concemed may take suitable conscquential action accordingly.

Paty Name:DISHA AUTO MectNo/Datc:11/8ト
COMPONENTS PVT.LTD.ALC2/2019

10409.2019

HQ Filc            RIン A「 ilc Iンic.No/Datc:0310823797‐ Dcfcrrcd l
:01/81/050/00644/AM19/    :03/94/040/005281ヽ M19/    17.09.2018            1         1

■ 満 :協

“

品 品

…

耐 品 品

鰤 世 榔 肌 椰 ∫飾 鋒

was forwardcd tO MsME on 30.08.2019 fOr
funlishcd by MsME.1｀hc inattcr、 vas delibcral
lrefcr thc case to COnsultant(1｀ 1]C-3)for cXaminatiOn&cOmments                ‐

The casc stands defcrrcd.

Parり Namc:」 InlDAL SAW IMcct No/Datc:11/81-  IStatus:
LIMITED            IALC2つ 019         1

104.09.2019            1

Status:

11/81-ALC2/2019 dated 04 09 2019



:01/81/050/00650/AMl9/ :0sl23l040l00276lAMtgl 25.09.2018
66 Decision: The Committee considered the case as per agenda and noted that the deficiency letters

seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on,
18.07.2019 followed by final remindcr on 16.08.2019. However, no rcply has been received yet.,
Hence, the Cornmittee decided to wait for reply of the applicanl.

The casc stands deferred.

ICasc No.:12/12/81¨

IALC2/2018

1HQ Filc

iCasc No:13/12/81-

IALC2/2018

1HQ Filc

ICasc No.:50/12/81-

IALC2/2018

1HQ File
l:01/81/050/00688/AM19/

,Casc No.:167/14/81-

IALC2/2018

1HQ Filc

Party Namc:GAUTAM
SOIンAR PRIVATE
IッIMITED

RLA Filc

Party Namc:RoR.

PIGMENTS PRIVATE
LIMITED

Rl′A Filc

1鰍r… 拌 |

ILic.No/Datc:0510407880 1Defcrcd l

Status:

Mect No/Datc:l1/81-   Statusi

ALC2/2019        1
04.09.2019            1

Lic.No/Datc:1310049096 1Approvcd

08.10.2018            1

PaJけ Namc:」 INDAL SAW IMectNo/Datc:11/81-
LIMITED           IALC2/2019

104.09.2019

RlンA Filc Lic.No/Datc:0510407878 1Dcfcrred

U,,:0ll8l1050/0065llAMl9l :051231040100271lAVlgl 25.09.2018

Decision: The Committee considered thc casc as per agenda and notcd that the applicant's reply
,was sent to Consultant (1'EC-3) on 15.07.20 19. However, no comments have been received yet.
'Hence, thc Committee decided to wait for the commcnts.

;The case stands deferred.

Parけ Namc:PARKER   IMcct No/Datc:H/81-  IStatus:
HANNIFIN INDIA PVT. :ALC2/2019        1
LTD.               04.09.2019         1

RLA Irilc           lLic.No/Date:0410164717 1Dcfcrrcd
:04/24/040/00130/AM19/  126.09.2018       1

68 Decision:l'hc Committee considcred the casc as pcr agcnda and notcd that a copy of application
rwas sent to MSME for examination of the case on 12.06.2019 followed by a reminder on
,22.08.2019. However, comments are awaited. 'l'herefore, the Committec decided to wait for the
comments.

'The case stands deferred.

:01/81/050/00885/AM19/   .:13/24/040/00104ん へM19/

-^ Decision:The Committee considered the case as per agenda and noted that a copy of application,
bv has been referred to MSMII on 04.09.20 19 for examination of the casc. However, the matter wasl

,deliberated in the meeting and the Committee decided to fix the ad-hoc norms as under:

Import Item
Recommended
Ouantity

Lead
Concentrate

600.000M′「
Lead Ingots 99.91%

Meeting No l1/81-ALC2ノ2019 dated 04 09 2019

鵬:S IExpo■ hcm Quantity
ITCHS
Code

300.000

MT
26070000

‐
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Total lead cOntent in

the Export product is

299.91 MT

containing

Lead content

40-500/0

Casc No.:176/14/81-

ALC2/2018

RA concemed may take suitable consequential action accordingly.

Parり Namc:JAIN METAL Mect No/Datc:11/81-
ROI′LING MILLS      ALC2/2019

0409.2019
HQ Filc           ‐RLA Filc lLic.No/Datc:0410164802 Approved
i01/81/050/00894/AM19/   1o4/24/040/001631ヽM19/   122.10.2018

Dcdsbn:1｀ he Commitcc t6Asid`|も d iAも あきさ五ζぉさi亀きムdaふさお8ica tha a tも py Of applica16n

絲 l軋腱聯‖驚諜 薄i寵電話亀辮 L品紹 蹴 器Tcchllicd Autho」 ●cs prescnt h the mcc」 ng asl

ITCHS
Codc Ilxport Itcm Quantity

ITCHS
Codc Import Item

Recommended

Quantitv

78011000

Lead Ingots 99.97%
Purity Lead Content
99.97%. To account
for 10354.890 kgs of
Lead within the Export
Product.

10358.000

KG 85481020

Lead Scrap as
per ISRI Code
word "Rains"
Lead Content -
s8%

Import
quantity may
be allowed as

I 8833.000
KG. Wastage
should not be
more than 6 oZ

on net content
basis.

RA concemcd may take suitable conscquential action accordingly.

Status:

170

Parり Name:JINDAL SAW Meet No/Date:H/81-   Status:
LIMITED           IALC2/2019

104.09.2019

HQ File RLA File Lic.No/Date:051040g1g3 Def-erred

,, :011811050/00653lAMlgl :05123l040t0o326tAMt9t 23.r0.2018
Decision: I'hc Committcc considercd thc casc as per agcnda and notcd that thc applicant.s replywas sent to Consultant ('fllc-3) on 15.07.20 19. However, no comments havc been rcceived yet.
Hence, the Committee decided to wait for the comments.

'fhe case stands deferred.

DEWAN&  IMect No/Date:‖ /8卜   Statuζ :

IALC2/2019

104.09.2019

1Lic.No/Date:2910025374

Case No.:15/12/81-

IALC22018

|  ICasc No.:56/12/81-

|  
‐ALC2/2018

721lQib
:01/81/050/00694/AM19/

DecisiOn:The COmmittcc

Parサ Name:
SONS

RLA Filc Dcfcrred
:29/24/040/00o04/AM19/   112.11.2018

considercd the case as per agenda and noted that a dcnciency lettcr



seeking certain information as raised
r16.08.2019. However, no reply has been
,reply of the applicant.

The case stands defered.

ICase No.:10/12/81-

IALC2/2018

1HQ Filc

by Consultant (TEC-l) was sent to the applicanl on
L received yet. Hence, the Committee decided to wait for r

ICasc No.:62/12/81-

:ALC2/2018

Party Namc:ENERGY
101LIrIELD T001ッ S PVT.

ILTD.

RLA Filc

Parり NamciJINDAL
FIT′ I｀INGS LIMITED

Mcct No/Datc:11/81-   Status:   |
ALC2/2019        1       1
104.09.2019            1         1

Lic.No/Date:0510408399 1Dcfcrrcd l

IMcct No/1)atc:11/81-  'Statusi  l

ALC2/2019       1      ‐

04.092019

:01i81/050/006481AM191 :0512310401003391AM191 l4.l 1.2018

73 Decision: l-hc Committcc considered the case as per agenda and noted that thc applicant's reply'
was forwarded to MSME on 30.08.2019 for examination. llowcver, no comments are being,
fumished by MSME. l'he matter was deliberated in the meeting and the Committee decided to
refer the casc to Consultant (TEC-3) for examination & comments.

,J'he case stands deferred.

IQ山も    、LA Rお     ■3.｀ル品き:6ζ b4o§434oさ庭存881

74:01/81/9,0400709`AM19/  :05/23/049/90357/AM19/  119.H.2018       1     1
Dccision:Thc Commntcc considcrcd thc casc as pcr agcnda alld notcd that thc applicant's rcply l

,was scnt to Consultant(TEC-3)on 18.07.2019.Howcvcr,nO Commcnts havc bccn reccivcd yet.|

:Hence, the Committee decided to wait for the comments.

.The case stands deferred.

I Casc No.:69/12/81-    IParり Namc:JAMMU   Mcct No/1)atc:11/81-  IStatus:  |
|  IALC2/2018           1PIGMENTS LIMITED    ALC2/2019         1       1
1 1         1         o4.09.2019    1    1

1 1HQ Filc           :RLA「 ilc           Lic.No/Datc:18100043351Approved l
l l:01/81/050/00707/AM19/  1:18/24/040/00004/AM19/  03.12.2018             1

1 1 Decision:′「hc Commitec conddcrcd the casc as per agcnda ttd notcd that a copy ofapplication l

l lwas sentto MSME on 18.07.2019 for examination ofthc casc.Howcvcr,no commcnts are being l

15織譜1_1首Л:凝
・」蹴蠍l∬l黒WitttII黒 :計鷺認1糧:肥l眠譜棚1:|

|  ■as undcr:

ITCHS
Codc

Export Item Quantity
ITCHS
Codc

Import Item
Recommended
Quantity

78011000

Lead Ingots
99.97'/o purity
net lead content in
the export product

200.000

MT
85481020

Lead Battery
Scrap Lead
content 48-52%
As per ISRI Code

Allowed
wastage of6olo

on net content
of lead as in
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199.94 ⅣIT RAINS
With not more
than2o/o of
Liquid/Electrolyte
by weight and are

not usable as such
because of
breakage.

both export &
impofl items

RA concerncd may take suitablc consequential action accordingly.

,U:0118110501001161AM191 :0319510401009161AM191 t8.t2.2018

Decision: The Committee considered the casc as per agcnda and notcd that the applicant's reply
was sent to Consultant (fEC-3) on 30.08.2019 for examination of the case. However, comments
rare awaited. Therefore, the Committee decided to wait for the comments.

The case stands deferred.

Casc No.:8/13/81-

ALC2/2018

HQ File

Casc No.:40/12/81-

ALC2/2018

Party Name: MAN
INDUSTRIES(INDIA)   IALC2/2019
LTD

RLA Filc

Mcct No/Datc:11/8卜    Status:

0409.2019

1ンic.No/Date:0310825719 Dcfcrred

Mcct No/Datc:11/8卜    Status:
ALC2/2019                '
104.09.2019           1         1

1Lic.No/Datc:0310825822 1Dcfcrred l

Parけ Name:DISHA AUTO IMcet No7/Datc:H/81-  Stattls:
COMPONENTS PVT.LTD.ALC2/2019

0409.2019            1

HQ File RLA Filc Lic.No/Date:0310825812 Deferrcd

,r:0118110501006781AM191 :0319410401007891AM19t 20.12.2018

Decision:Thc Colnmittec considered thc case as per rhc agenda and noted that the reply ol
deficiency letter dated 18.07.2019 as raised by MSMIJ has not yet been received yet despite of
final reminder on 16.08.2019. However, the matter was deliberated in the meeting and the
Committee decided to rcfer the case to Consultant (TIIC-3) for further examination & comments.
The Case stands deferred.

Casc No.:41/12/81-

ALC2/2018

1HQ Filc

Parυ Namc:卜 IEENA
METAL PVT LTD

RLA File

,, 10tl8tl0s0la0679lAVtgl :03l94l04t0l004g6tAMtgt 20.12.2018

'Decision: The Committee considered the case as per agenda and noted that a deficiency letters
seeking certain infonnation as raised by MSMIJ was scnt to the applicant on 01.06.2019 followed
by final reminder on 18.07.20 19. Llowever, no rcply has becn received yet. I-lence, thc Committee
decided to wait for reply of the applicant.
The case stands deferred.

Meetng No l1/81-ALC2/2019 dated 04 09 2019
攀…



ICasc No.:7/13/81-

IALC2/2018

1HQ File

Party Namci SAHNEY
KIRKW00D PVT.
IッIMITEI)

RLA File

Party Namc:ANGELS
ALUMINIUM
CORPORATION

RLA Filc

Meet No/Date:11/8卜    IStatus:

AIンC2/2019        ‐

04092019            1          1

1Lic.No/Date:0310825943 1Approvcd ‐

79

101/81/050/00715/AM19/    :03/95/040/00998/AM19/   .26.12.2018            1         1

1)ccision:Thc COmlnittcc cOnsidcrcd thc case as pcr agenda and dccidcd to flx thc ad― hOc normsl
as per writtcn commcnts given by Consultant(1｀ EC-1)aS undcr:

ITCHS
Codc

Export Item Quantity
ITCHS
Code

Import Item
Recommended

Quantity

85469090

L,lectrical Insulators of
any Material Heater
Insulator
Thickness Range I
mm to 120 mm
Insulating Material

54054.050

Kg 39219099

UTR or UPM
Glass Fibre
Polyester
Sheet
Thickness
Range I mm
to 120 mm
Size 1255 x
2445 mm 1250
x2470 mm
914 x914 mm
914 x 1828
mm ModelNo
1494 or 230

1.41 Kg

content in

cxport product

RA concemed may take suitable consequential action accordingly.

gO 
::01/81/OS0100672lAM19l :031941040100819/AM19/ 21.12.2018
,Decision: The Committee considered the case as per agenda and noted that the deficiency letters
.seeking certain information as raised by MSME was sent to the applicant on 01.06.2019 followed
:by final reminder on 18.07.2019. However, no reply has becn received yet. Hence, the Committee
:decided to wait for reply of the applicant.
The case stands deferred.

Casc No.:34/12/81-

ALC2/2018

HQ Filc

ICasc No.:6/13/81-

IALC2/2018

1HQ File

Mcct No/Datcil 1/81-   Statusi

ALC2/2019
,04.09.2019

1Lic.No/Datc:0310825978 Dcfcrrcd

Status:Paty Name:ORICON    Meet No/Date:11/8ト
ENTERPRISES L′IMITED  AIンC2/2019

04.09.2019

RLA Filc Iンic.No/Date:0310825990 Defcrrcd

8t,:01/81/0501007141AM191 :0319510401009131AM191 21.12.2018

iDecision:The Committee considercd the case as per agenda and notcd that the applicant's reply
was sent to Consultant (TEC-3) on 30.08.20 l9 for examination of thc case. IIowcver, commcnts
,are awaited. 'l'herefore, the Commitlec decided to wait for the comments.

,The case stands deferred.

1lf
ｕ
α

Ｃ‘
Ｂｈ



ICase No.:37/2/81-

IALC2/2019

1HQ File

Case No.:38/2/81-

ALC2/2019

HQ File

Casc No.:242/14/81-

ALC2/2018

HQ Filc

Case No.:40/2/81-

ALC2つ019

IParty Namc:JAIN METAIッ
IROLLING MIIン IンS

RLA Filc

Mect No/Datc:H/81-    Status:
ALC27/2019        1
04.092019

Lic.No/Datc:0410165078  DcfcFed

Status:

Party Namc:DIAMOND  IMect No/Datc:‖ /81-  IStatus:
ENGINEERING       IALC2/2019       1
(CHENNAl)PVTI′ TD    04 09.2019         

‐

IRIンA Filc           Lic.No/Datc:0410165064 Deferred

rr:01l8ll050l01l23lAM19l :0412410401002111AM191 04.01.2019

Decision:The Committce considered thc casc as pcr agenda and noted that thc applicant's reply
was sent to DPIIl'on 30.08.2019 for examination of the case. However. comments are awaited.
Therefore, the Committee decided to wait for the comments.

The case stands deferred.

:01/81/050/01t24lAM19l :04l24l040l002l9lAMt9l 08.01.2019

33 Decision:The Comminee considered the case as pcr agcnda and noted that the applicant's reply
'was sent to MSME on 18.07.2019 for examination of the case. However, no comments are being
,fumished by MSME. 'fhe matter was deliberated in the meeting and the Committee decided to
seek from the applicant specific use of import item No. 2 ie. 'Disodium carbonate, dense'
alongwith chemical cquation(s) and quantity/wastage at each stage.

The case stands deferrcd.

Paty Namc:DEEP SUN   Mcct No/Datc:11/8卜    Status:
INDUSTRIES         ‐ALC2/2019        1

10409.2019            1
‐RLA Filc Lic.No/Datei3 1 1 0067282 1Deferrcd

:01/81/050/009601AM191 :311831040100145tAM19t 15.01.20t9
84 Decision: The Committec considered the casc as per agenda.The represcntativc ol applicant was

unable to explain about production & manufacturing processes before Norms Committee.
Therefore, on the request of the representative, thc Committee decided to call again the applicant
for personal hearing to explain the case in the forthcoming NC meeting.

The case stands deferred.

Parけ Namc:SII]MENS   IMeet No/Date:H/81-
GAMESA RENEWABIン E  IALC2/2019
POWER PRIVATE      04.09.2019
LIMITED            ‐

8s lglil: RLA File Lic.No/Date:0410165114 Approved"- :01/81/0501011261AM19/ :041241040t00221/AMtgt 21.01.20t9

Decision:The Committee considered the case as per agenda and decided to fix the ad-hoc norrns as
per written comments dated 02.09.20 I 9 given by Consultant (TEC- I ). (copy enclosed)

,RA concemed may take suitable consequential action accordingly.

lヽeeting No l1/81-ALC2/2019 dated 04 09 2019



Parサ Name:R R KABEIノ  Mcct No/Datc:H/81-  Status:
LIMITED            ALC2/2019

04.09.2019

HQ File RLA File rlic.No/Date:03 10827010 Deferred
:01/81/050/01007/AMl9/ :031951040101148/AMl9/ 13.02.2019

86 Decision:Thc Committee considered thc case as per agenda and noted that the applicant was

called for personal hearing to explain the case before Norms Committee. The applicant vide email
dated 30.08.20 19 requested for another date of personal hearing. Therefore, the committee decided

to call the applicant for personal hearing in the forthcoming NC meeting.

The case stands deferred.

Party Namc:DEEP SUN   IMcet No/Datc:I1/8ト
INDUSTRH〕 S         IALC2/2019

04.092019

HQ File            RLA Filc           Lic.No/Datc:3110067344 Deferred
:01/81/050/01163/AM19/    :31/83/040/00185/AM19/   107.03.2019                      1

87 1Th`ё
6“

“

ltc8 86Aζ 轟crcd iAさ あζ6五:pcr亀8nda.Thc rcprcscnta市c of apメ Lant Was unabた わ
|

cxplain about production&manufacturing proccsscs bCfOrc Norms Committcc.Thcrcforc,on thcl

rcqucst of thc reprcscntativc,  thc Comnlittcc dccidcd to can again thc applicant for personal

hearing to cxplain thc casc in thc forthcollling NC mccting.

|   
´
I｀hc casc stands dcfcrrcd.

ICasc No.:289/14/81-

IALC2/2018

ICasc No.:77/2/81-

IALC2/2019

Casc No.:78/2/81-

ALC2/2019

HQ File

:01/81/050/01164/AM19/

74040012

Paty Namc:JAIN FGL
METAL INDUSTRIES

RLA Filc

760000.000

Kg
74040012

Copper wire scrap

as perISRI codc

Druid(AVG.CU
CONTENT 40%).
THIS LICENCE
ISISSUED WITH
1000/OBG AS PER
PARA 4.130F
HAND BOOK 15-
2Q:o,0_QQlppli4199

Status:

1937430 Kg
inclusive of
3% wastage
after effecting
40%o* recovery
from scrap

Mcct No/1)atc:11/81¨    Status:

AI′C2/2019       1
04.09.2019            1

Lic.No/Datc:5210042988 Approved

:52/24/040/00092/AM19/   .08.03.2019

I)ecision:′Fhc Comlnittcc considcrcd thc casc as pcr agcnda and notcd that a copy of applicationl

、vas scnt to DPIIT on 23.07.2019 for cxanlination of thc casc. I)PII′「  vidc t」 . 0。  No.: P― |

147011/199/2019-TSW datcd 05 08 2019 informed thatthc casc docs not pcrtains to it.The mattcrl

‐was deliberatcd in thc mccting and the Committce dccidcd to flx thc ad― hoc thc norms on rcpeat

わaSiS as approved for AA No.0410164837 datcd 31.10.2018 in Meedng No.13/81-ALC2/2018

:held on 27.02.2019 as under:

8811・                                           __

Quantity

Copper scrap
covered by ISRI
code words
Barely, Berry
and Brich/
copper wire
nodules scrap
covered by ISRI
code words
Clove, cobra and

Meeting No l1/81‐ ALC2/2019 dated 04 09 2019
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ITCHS
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Import Item
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as pcr Para 2.54

HB 15-20

Average percentage of copper (cu) in export item to be mentione d as 99yo.
Average percentage of Copper (Cu) by weight in import item to be mentioned as 407o.

,*During the meeting, it was observed that in earlier cases of the same applicant, where average
'lead content was given as 40Yo in import item, thc words 'after effecting 50% recovery from
scrap' has been mentioned while recommending the cases by Norms Committee. In those cases
50o/o may be read as 40%o.

rRA concemed may take suitable consequential action accordingly.

Parサ Name:POWERCORE IMect No/Date:H/81-   Statusi
INDUSTRIES INDIA PVT IALC2/2019
LTD                o4.09.2019

RlンA「 ile Lic.No/Datc:07101146531)cfc・rrcd

891fl(119'94911"件 Yl?`  97?1(919`99719/AM19/  13.03.2019      ‐
IDecお bn:1｀hc Commitcc cOnsidcrcd tllc casc as pcr agcnda alld notcd that a cOpy of applica」 on
lWaS Sent to COnsultant(TEC-3)on 02.09.2019 fOr cxamination of the case.HOwcvcr,the
commcnts arc awaited.Thcrcforc,the Committce dccidcd tO wait for comments

‐Thc casc stands dcfcrrcd.

２

３

Case No.:80/2/81-

ALC2/2019

HQ File

ICase No.:15/2/81…

IALC2/2019

1HQ Filc

IHQ「 ile RI′A File

Pa口けName:SAHNEY   IMcct No/1)atc:H/81-  ‐Status:
KIRKW00D PV′

「     ALC2/2019      1
1ッIMITED        lo4 09.2019      1

RI′A「 ilc Lic.No/Datc:0310828245 Dcferrcd
:01/81/050/000151AM20t :O3t95t040tO1373tAMlgt 09.04.2019

90 Decision:l'he Committee considered the casc as per agenda and noted that a deficiency lefter
seeking certain information as raised by Consultant (TEC-l) was scnt to the applicant on
16.08.2019. However, no reply has been ieceived yet. ['lence, the Committee decided to wait for

,reply of the applicant.

The case stands deferred.

Casc No.:2/3/81-ALC2/2019 Parサ Name:DYNAMIC  Mcet No/Datc:H/81-
CABLES LTD.       IALC2/2019

104.09.2019

Status:

Approved
:01/81/050/00022/AM20/   :13/24/040/00138/ノ Mヽ19/   18.042019

o, Decision:'l'he Commitlee considered the case as per agcnda. On thc basis of written comments'' given by DPIIl'vide tJ.O. No.: P-4701 119312019-'fSW dated 03.09.2019, the Committee decided
to ratify the adhoc norms as under:

, r (i) Net weight of export items at Sl. No. I to 9 may be specified as 680 Kgs, g60g0 Kgs,
680 Kgs, 194.208 Kgs,760.372 Kgs, 155.924 Kgs, 69478.886 Kgs, zoo.su rgs and
1156.11 Kgs rcspectively. (Net weight of each export item should not be more that
the sum of the nct weight of importcd inputs and indigenous inputs used for its

Cocoa; Copper
Content 99%



manufacturing.)
(ii) All import items at Sl. No. I to 20 may be allowed with nil wastage as applied.

Import items at Sl. No. l, 3, 5, 7,9,71,74, 16, and 19 may be of relevant grade and
diameter. Import items at Sl. No.2,4,6,8, 10, 12, 13, 15, 17, l8 and 20 may be of

: relevant grade and specification.

rRA concemed may take suitable consequential action accordingly.

Case No.:9/3 l8l-ALC2l2Ol9 Party Namc: ANGELS Meet No/Date:l l/8 l- Starus:
ALUMINIUM ALC2I2O19
CORPORATION 104.09.2019

‐HQ Filc            RLA Irilc           Lic.No/Datc:03 10828438 1Defcrred

192‐ P1/814050/0997?管 Y29/  93/94/040/00017//AM20/ 122.04.2019      1
.I)ccision:Thc Committcc considered thc casc as per agenda and notcd that a copy of application

lWaS SCnt to Consultant(TEC-3)on 30.08.2019 for examination of the casc.However,thc
‐
 comments arc awaitcd.Thcreforc,thc Commiice decidcd to wait for commcnts.

|  IThc casc stands dcfcrrcd.

l fascNo■ 4/5/81-ALC2/2019‐ Pany Namα  l・UII}CEX l([|:」
)場:琴

tα l1/8卜

 ,tatuま| ,                 PRAKASH IND]
|  |                  IPRIVATE LIMITED     104.09.2019         1

HQ Filc RLA File Lic.No/Date:0310828823 1Deferred

:01/81/050/00053/AM20/ :031951040100101/AM20/ 07.0s.2019

^^ Decision: The Commitlee considered the case as per agenda and decided lo seek lrom the
93 applicant to fumish following infonnation u. p., *ritt"n commcnts given by MoS vide F. No.:

2(9)12019-TD dated 04.09.2019 as under:

1. Dimensions of import & export product.
2. Losses at various steps involved in the process along with detailed calculations.

The case stands deferred.

94 :01/81/0501000541AM201 :0319510401001041AM201 09.05.2019

Decision:The Comminee considcrcd the case as per agenda and noted that a copy of application
was sent to MSME on 16.07.20 l9 for examination of the case. Howevcr, no comments have been
received yet. Therefore, the Committce decided to remind MSMtI for expcditing the comments.
The case stands deferred.

Case No.:5/5/81-

AIンC2/2019

HQ Filc

1  lCasc No.:6/5/81-ALC2/2019

1951

1 1HQ File
1  101/81/050/00055/AM20/

Party Nalllci PARAM

INDUS′ FRIItS

RIンA「 ilc

Party Nalllc:PARAM
INDUSTRIES

RIンA File

:03/95/040/00100/AM20/

IMcct No/Datci‖ /81-  IStatus:

ALC2//2019

104.09.2019

Lic.No/Datc:0310828883 Deferrcd

IMcct No/1)atc:11/81-  ,Status:
IAIンC2/2019       1
104.09.2019            1

1ンic.No/Date:0310828886 1Deferrcd

09052019            1

33 | Page 63 Meeting No. 1 1/81 -ALC2l2O19 dated 04.09.201 9



Decision:The Committee considered the case as per agenda and noted that a copy of application
was sent to MSME on 16.07.20 19 for examination of the case. However, no comments have been
received yet. 1'herefore, the Committee decided to remind MSME for expediting the comments.
The case stands deferred.

Party Name:PRECISION  Mcet No/1)atc:l1/81-

IMETALS            AIノ C2/2019
1                        04.09.2019

RLA File Lic.No/Date:0310829062 1Approvcd
:01/81/050/00063んへM20/  1:03/95/040/00138/AM20/   16.05.2019            1

1)ecision:The Comlllittec considered thc casc as per agcnda and dccidcd to flx thc follo、 ving ad―

hoc norlns as recolllincnded by rcpresentativc of MoS:

ITCHS
Code

L,xport Itcm Quantity
ITCHS
Codc

Import Item
Recommended
QuantiE

72210090

STAINLESS
STEEL WIRE
ROD,HRAP
(ALLOY STTEL
CONT.BY
WEIGHT l.2%
OR LESS OF
CARBON AND
10.5%OR
MORE OF
CHROMIUM
WITH OR
WITHOUT
OTHER
ELEMENTS.)

98039.000

Kg 72210090

STAINLESS
STEEL WIRE
ROD,HR
(ALLOY
SYTEEL
CONT.BY
WEIGHT l.20/0

0R LESS OF
CARBON AND
10.5%OR
MORE OF
CHROMIUM
WITH OR
WITHOUT
OTHER
ELEMENTS.)

1.0025

Kgs/Kg
content in the

export product

Note: 'l'he grade should match in import & export items.

RA concerned may take suitable consequential action accordingly.

Casc No.:14/5/81-

AIンC2/2019

HQ File

Case No:29/5/81-

ALC2/2019

HQ Filc

INDUS■ミIAL
CORPORATION
LIMITED

RLA Filc

ALC2/2019
04.09.2019

Lic.No/Datc:0310829131

Status:

96

Party Name: PREMIER Meet No/Date:11/81- Status:

Approved
:01/81/050/00078/AM20/   103/95/040/00073/AM20/  20.05.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application97 *u, sent to MSME on 16.07.2019 for examination of thc case. Iiowever, no comments are being
furnished by MSME. The matter was deliberated in the mceting and thc Committee decided to fix,
the ad-hoc norms on the basis of inputs given by Technical Authorities present in the meeting as,
under:

ITCHS
Codc Export ltem Quantity

ITCHS
Code

Import Ilem Recommended
Quantity

72024900 [,ow Carbon 27000.000 72024900 Low Carbon Ferro 1 01 Kgs/Kg

)9 Di



Ferro Chrome
Powder

Kg Chrome Lumps /
Chips

content in the
export product

rNote: 'I'he grade should match in import & export items.

,RA .or".-ed may take suitable consequential action accordingly.

Status:

DIS′「 RIBUTION SYSTEMS104.09.2019

RLA Filc

:01/81/050/000721AM201 :091241040100548/AM19/ 20.05.2019
98 Decision: 'l'he Commitlce considcred thc case as pcr agcnda and notcd that a copy of application

'was sent 1o DIII on 15.07.2019 for examination of the case. Ilowever, the representative of DHI ,

inforrred in the meeting that the case is under examination. Therefore, the Committee decided to
lwait for the comments. :

l'he case stands defened.

ICasc No:23/5/81-

ALC2/2019

1HQ Filc

Pany Nalllc:TOSHIBA
ITRANSMISS10N&

,Mect No/1)ate:11/81-

IALC2/2019

|  ICase No.:32/5/81-

|  IALC2/2019

1 1HQFilc

Parり Namc:WELSPUN   IMcct No/Datc:H/81-   Status:  |
CORP LTD.         :Al′ C2/2019        1      1

104.09.2019                     1

RLA Filc :Lic.No/Datc:0310829153 1Deferred

99101/11/050/00081/今 Y20/  :03/95/040/09119/AM20/  21.05.2019       1     1
1Dccision:The Commitcc considcred thc casc as per agcnda and notcd that thc applicant's rcply l

lWaS SCnt to Consultant(1｀ EC-3)on 30.08.2019 for examination ofthc case Howcvcr,commcntsl

lare awaitcd.Thcrcforc,the Committcc dccidcd to wait forthe commcnts.            :

.Thc casc stands dcferrcd.

Casc No.:30/5/81-

ALC2/2019

HQ Filc

Case No.:46/5/81-

ALC2/2019

HQ Filc

:01/81/050/00095/AM20/

Party Namci l′EITWIND
ISHRIRAM

'MANUFACTURINGIPRIVATE LIMITED

IRLA Filc

:04/24/040/00023/AM20/

‐
Mcct No/Date:11/81-

IALC2/2019
104.09.2019

1Lic No/Datc:0410165668

3105.2019

Pany Namc:SIECHEM  IMcct No/Datci H/81-
TECHNOLOGIES      AIン C2/2019
PRIVATE LIMITED    04.09.2019

Lic.No/Date:0410165635 1Approvcd l

Status:     |

100

RLA Filc

:01/81/050/00079/AM20/   104/24/040/00035/AM20/   123.05.2019

Decision:The Committee considered the case as per agenda and decided to fix the ad-hoc norms i

as per wriften comments dated 04.09.2019 given by Consultant (TEC-3): 
i

ITCHS Codc Item I{ccommcnded Quanti

74081190
I .01 Kgs/kg content in the export
uct

101

a

Status: 
:

a

a

:

l

Defened r

軌鰍辮葦

RA concerned may take suitablc consequential action accordingly.

Meeting No l1/81-ALC2/2019 dated 04 09 2019

8mm CONTINOUS CAS′ F
COPPER ROD



The Committee considered the case as per agenda and decided to seek from the
to fumish following information as per advicc ol'representative of DHI:

l. Sl. No. 1,2 &.8 of the Standard Deficiency lrormat.

case stands dcfcrred.

IParty Name:MAA
PADMAWATISTEELS
PVT LTD.

SHOIJHIT GUPTA
Dy. Director General cf Foreign Trade

Directorate Generat of Foru.;n Trade

Ministry of Coinmerce & lndusiry
Udyog Bhawan, New Delhi

Case No.:49/5/81-

AI′C2/2019
04.09.2019

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms on the basis of inputs given by l'echnical Authorities present in the meeting:

ＳＨ

　

ｃ
К
Ｃｏｄ

Export Item Quantity
ITCHS
Code

Import Item
Recommended
Ouantity

73239390

Stainless Steel
Handles for
Utensils Made
from Magentic
Stainless Steel
Grade:430,
having net
content of
10000.00 kg of
stainless steel

10000.000

KG 72209090

Magnetic
Stainless Steel
Cold Rolled
Strip Grade:430

1.02 Kgs/Kg
content in the
export product

Note: 'l'he grade & thickness should match in import & export items.

RA concemed may take suitable consequential action accordingly.

Meeting No llノ81-ALC2/2019 dated 04 09 2019

Status:

Approved

102

HQ Filc

:01/81/050/00098/AM20/ 105/24/040/001311AM20/   03.06.2019



0「FLINE CASES
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Party's Namc

AA No。

HQ/RA  
「
ile

No。
Case IIistory

Decision
Status

RI

KINECO
KAMAN
COMPOSITE
S - lNDIA
PVT.  L′「 D.
1710006354

dated

09.06.2016

01/81/050/0029

1/AM17/DES.I1/

17/24/040/0003

2/AM17/

The case was approved in Meeting
No. 09/8 1 dated 25.01 .20 17. I-lowever,
the applicant vide letter dated
11.10.2011 requested to re-fix the ad-
hoc norms. The case was referred to
MeitY on 27.08.2019. However
MeitY's comments are awaited.

'Ihc Committcc decidcd to Delerrcd
remind Meity.

R2

KOTSONS
PVT.
LIMITED
0610038672
dated

09.08.2017

O1/81/050/0037

8/AM18/DES―
H/

06/24/040/0001

5/AM18

The case was rejected in Meeting No.
04/81 dated 27.08.2018 due to non
submission of reply of DHI's
deficiency letter. However, the
applicant vide letter dated 03.04.2019
fumished reply with a request to fix
the ad-hoc norms. The applicant's
reply was referred to DHI on
I 8.07.2019 lor examination.
Comments are awaited.

'[hc Committcc dccidcd to Dcf.crred
rcmind I)l II.

R3

NASH
INDUSTRIES
(1)PRIVATE
LIMITED,
BENGALUR
U

01/80/162/0030

2/AM18/DES― I
/DES.H/

1/11/2015:EOU:

CSEZ/1476/

DC, CSEZ vide letter dated
03.11.2017, followed by
representation dated 29.03.2018 from
the party, had referred for fixation of
scrap/wastage norms for the
manufacture and export of Sheet
Metal Pressed Components made of
iron and steel, copper, brass and such
other metals/alloys. The matter was
considered in Meeting No. l/81, dated
10.04.2019andon the advice of
Consultant (TEC-3), some information
was sought from the applicant vide
email dated 25.05.2019 followed by
reminder on 12.07.2019. However,
reoly from aoolicant is awaited.

The Committee decided to
ren-rind the appl icant.

Defcrred

R4

」AIN METAL
ROLLING
MILLS
0410163559
dated

27.09.2017

01/81/050/0037

6/AM18/DES―
H/

04/24/040/0011

4/AM18/

The case was rejected in Meeting No.
0l/81 datcd 15.05.2018. I{owever, the

applicant vide letter dated 29.1 I .2018
fumishcd the reply with a request to
fix the ad-hoc norms. As per decision
taken in Meeting No.8/81 dated
24.07.2019, the applicant's reply has
been referred to MSME on24.07.2019
for examination.

Thc Committec noted that

no comments are being
furllishcd by MSME.1｀ he

matter was dclibcratcd in

thc mecting and dccidcd

縄島

ttttT::路
::Ap「 oК d

for AA No. 0410164362
datcd   25.05.2018   in

Mccting No. 13 datcd
27.02.2019 as underi



2.Percentagc oflead in importitcm may be specirled as

3.As per lctter dated 12.8.2019 ofthe applicant,Export

ingots puriけ more than 99。 970/0(Lead contcnt 868.41Ⅳ

a1loy ingots with lead content 980/0((IJead content 44.10

RA concerned may take suitable co tial action accor

66.560/0.

consist of 868.673 Ⅳlll of rerlncd lead

IT)and 45 MT of Antimoniallead/1ead

MT)+An饉mony 20/。 。

・dingly.

R5

JAIN METAL
ROLLING
MILLS
0410163563
datcd

28.09.2017

01/81/050/0037

7/AM18/DES―
H/

04/24/040/0011

5/AM18/

The case was rejected in Meeting No.
0l/81 dated 15.05.2018. However, the
applicant vide letter dated 29.1 I .201 8
fumished the reply with a rcquest to
fix the ad-hoc norms. As per decision
taken in Meeting No.8/81 dated
24.07.2019, the applicant's reply has
been referred to MSME on24.01.2019
for examination.

The Committee noted that

no commcnts arc being
furnished by MSME.The
matter was dcliberated in

thc meeting and decided

縄ふ tt蹴諸 T::路 ::Ap「
0℃ d

for AA No. 0410164362
dated   25.05.2018   in

Meeting No. 13 dated
27.02.2019 as under:

1器
S IE紳
"hm 「高可癬可lwi 3:盟Wend“ |

LEAD INGOTS 99.97%
PURITY/ANTIMONIAL
LEAD(LEAD ANTIMONY
ALLOY)
/CALCIUM LEAD ALLOY
(LEAD CALCIUM ALLOY)/
LEAD ALLOY INGOT―
LEAD CONTENT 90%TO
99%

78020010

2. Percentagc of lead in import item may be specified as 66.5167oh.
3. As per letter dated 12.8.2019 of the applicant, E,xport consist of 2509.21MT of refined lead
ingots purity more than 99.97' (Lead content 2508.457 M'I') and 231.81 MT of Antimonial
Iead /lead alloy ingots with lead content 98% ((Lead content 227.174 M1') + Antimony 2oh.

RA concerned may take suitable consequential action accordinsly.

2741.020
MT

LEAD
SCRAP
ISRI

RAINS

Import
quantity may
be allowed as

4350 MT.
Wastage
should not be
more than 6 %o

on net content
basis.

醸
                 鰊

178011000



R6

R7

ЛNDAL SAW
LIMITED
0510393185
datcd

13.02.2015

」INDAl′ SAW
IンIMITED
0510394385
datcd

29.05.2015

---l
I

I

0l/81/0s0i0000 I

g/AMI6/DES.II/ 
I

ost23tohotooso I

s/Awtst 
I

I

I

I

Export Items:
l. The descri

-55783 Sq

Import Item:
l. The quant

"Relevant

RA concerned

01/81/050/0016

3/AM16/DES H
05/23/040/0005

3/AM16/

cxamination ofthc case.

ption“ Intemal coating thickness-525 Mi

.Mtr"may be added in thc description of

ity of import itcm at Sl.No.10 may

cpoxy powder forintcmal coating"inay t

/takc conscqucntial action accordingly.

The Committee decided
to ratify the norms as per

written comment given by
Consultant (TEC-3) as

under:

Approved

icrons & intemal surface area to be coated
'export item at Sl. No. 1.

be allowed as 51.1 MT and the words
re added in the description.

The Committee decided to
remind Consultant (TEC- n^r^-^r
3) to expedite the uelerreo

comments.

R8

WEATHERF
ORD
DRILLING &
PRODUCTIO
N SERVICES
(I)PRIVATE
LIMITED
3410020553
datcd

07.01.2008

01/81/050/0048

9/AM08/DES― II
34/24/040/0018

5/AM08/

The ca;e was re.iected in Meeting No.
l7l8ldated 12.11.2013 due to non
submission of reply of deficiency
letter. I'lowever, the applicant vide
letter dated 16.05.2017 fumished the
reply with a request to fix the ad-hoc
norms. The applicant's reply was

referred to DHI on 30.01.2018 &
15.07.2019 for examination of the
case. However, the comments are

awaited.

On the advice of
rcprcscntative of DHI. the Del.crred
Committce decidcd to call

the party for PII.

R9

MAIIARASH
TRA
SEAMLESS
LIMITED

01/81/162/259/

AM 17/DES― II

The applicant via email dated

24.04.2019 has requested to consider
their application for fixation of SION
for 'seamless Steel Coated Pipes' and

'Electric Resistance Welded (ERW)
Coated Pipe'. As per decision taken in
Meeting No. 8/81 dated 24.07.2019,
the Commiltee dccided to refer the
case to Consultant ('l'EC-3) for
examination.

l'he Committee directed
to refer the case to
Consultant (TEC-3)
immediately.

Deferred

Meeting No l1/81-ALC2/2019 dated 04 09 2019

1 :race
パ‖O,A,



DELPHI
CONNECT10
N SYSTEMS
INDIA
LIMITED
1010056919

datcd

ll.02.2014

01/81/050/0008

4/AM15/
10/24/040/0007

0/AM14/

01/81/050/0008

3/AM15/
10/24/040/0007

8/AM14/

01/81/050/0044

2/AM18/DES― II
03/94/040/0010

2/AM18/

The  casc  was  approved  in  M.
No.11/81-ALC2/2014        datcd
15.10.2014 as pcr、 vrittcn comlncnts of

DHI vidc     tJ.0. No.

3 (1 4)1201 411'5 W(B) dated 07.08.20 I 4.
DHI recommended that components
may be allowed on net to net basis as

per condition of GN-4 for engineering
products. Further, they stated that the
raw material in all the above
application mainly include plastic,
polymer and colouring material
therefore Department of Chemical &
Petro - Chemical may be consulted for
items of raw material nature. The
applicant's representation dated
10.05.2019 was referred to Consultant
(TEC- 1) for examination of the case.

Thc  casc  was  approvcd  in  M
No H/8卜 ALC2/2014       dttcd
15.10.2014 as pcr writtcn comments of

DHI   宙de U.0.   No.
3(1 4)l2014lTSW(B) dated 07.08.20 I 4.
DHI recommended that components
may be allowed on net to net basis as
per condition of GN-4 for engineering
products. Further, they stated that raw
material in all the above application
mainly include plastic, polymer and
colouring material therefore Deppt. Of
Chemical & Petro-chemical may be
consulted for items of raw material
nature. The applicant's representation
dated 10.05.2019 was referred to
Consultant (TEC-1) for examination of
the case.

The case was approved in Meeting
No. 03/81 dated 14.08.2018 allowing
the wastage of 23oh. The applicant
vide letter dated 18.8.2018 requested
to allow wastage on repeat basis as
given to it in other cases in Special
Norms Committee Meeting datcd
12.12.2017. Ilowever, the applicant
was directed to submit certain
information as per advice of
Consultant (TEC-3) during personal
hearing dated 26.06.2019. The
applicant's reply was forwarded to
Consultant (TEC-3) on 06.08.2019.
However, the comments are awaited.

The Committee decided
to ratify the norms as per
written comment given
by Consultant (1'EC- l) as

under:
1. Quantity of import item

at Sl. No. I may be

allowed with 1.01

Meter/Meter content in
the export product of
relevant width.
Quantity of import item
at Sl. No. 2 to l0 may
be allowed with 1.05

Kgs/Kg content in the
export product.

RA concemed
consequential

may take
action

accordi

The Committee decided
to ratify the norms as per
written comment given by
Consultant (TEC-1) as

under:
1. Quantity of import

item at Sl. No. 8 to
20 may be allowed
with 1.05 Kgs/Kg
content in the export
product.

RA concemed may take
consequential action
accordingly.

The Committee decided to
remind Consultant (TEC-
3) to expedite the
comments.

Approved

Deferred

R10 Approved

DELPHI
CONNECTIO
N SYSTEMS
INDIA
LIMITED
1010057060

datcd

21.02.2014

Kirtanlal Steel

Private

Limtted,

R12 1 Mumbai
0310815526
datcd

05.09.2017

Meeting No l1/81-ALC2/2019 dated 04 09 2019

RH

悧



R13

Kirtanlal Stecl

Private

Limited,

Mumbai
0310815527
dated

05.09.2017

01/81/050/0044

3/AM18/DES― II
03/94/040/0010

5/AM18/

The case was approved in Meeting
No. 03/81 dated 14.08.2018 allowing
the wastage of 23'/o. The applicant
vide letter dated 18.8.2018 requested
to allow wastage on repeat basis as

given to it in other cases in Special
Norms Committee Meeting dated
12.12.2011. However, it was also
noted that the applicant was directed
to submit certain information as per
advice of Consultant ('tEC-3) during
personal hearing dated 26.06.2019.
The applicant's reply was forwarded
to Consultant (lEC-3) on 06.08.2019
for examination of the case. Ilowever,
the comments are awaited.

The Committee decided to
remind Consultant (TEC-
3) to expedite the
comments.

Deferred

R14

Kirtanlal Stccl

Privatc

Lilnited,

Mumbai
0310816055
datcd

29.09.2017

01/81/050/0050

1/AM18/DES― H
03/94/040/0052

9/AM18/

The casc was rcjected in Meeting No.
05/8ldated 10.10.2018 due to non
submission of reply of deficiency
letter. 'lhe applicant vide letter dated
20.10.2018 requested to allow wastage
on repeat basis as given to it in other
cases in Special Norms Committee
Meeting dated 12.12.2017. Ilowever,
it was also noted that the applicant
was directed to submit certain
information as per advice of
Consultant (TEC-3) during personal
hearing dated 26.06.2019. The
applicant's reply was forwarded to
Consultant ('fEC-3) on 06.08.2019 for
examination of the case. However, the
commcnts are awaited.

The Committee decided to
remind Consultant (TEC-
3) to expedite the
comments.

Deferred

R15

「
ITCAST
FOUNDERS
&
ENGINEERS
PRIVATE
LIMITED
0810138679
datcd

16.09.2016

01/81/050/0036

2/AM17/DES.II
08/24/040/0017

7/AM17

The case was ratified in Meeting No.
19/81 dated 05.12.2011 as per SION
C-164'1. I-lowever, the applicant vide
letter datcd 20.06.2018 requested to
re-fix the ad-hoc norrns. 'Ihe

Committee considered the case as per

the agenda in Meeting No. 9/81 dated

07.08.2019 and noted that a deficiency
letter seeking certain information as

raised by DPIIT vide letter No.
1125312018-T5 dated 17.06.2019 was
sent to the applicant via email dated

15.07.2019. However, no reply has

been received yct.

l'he Committce decided to Deferred
remind the applicant.

Meeting No l1/81-ALC2/2019 dated 04 09 2019

Dy. Director General cf Foreign Trade
Directorate General of Foru..;n Trade
Ministry of Commerce & lndustry

Udyog Bhavran, New Delhi
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R16

KSE
ELECTRICA
LS    PVT.
LIMITED
0210207536
dated

20.04.2017

01/81/050/0009

0/AM18/DES.H
02/24/040/0001

1/AM18/

The case was rejected in Meeting No.
19/8ldated 05.12.2017 due to non
submission of reply of dcficiency
letter dated 21.01 .2017 followed by
reminder dated 22.08.20 I 7. However,
the applicant vide letler dated
26.2.2018 fumished the reply with a

request to fix the ad-hoc norms. The
reply was referred to MSMII on
1 8.06.20 I 9 for cxamination. I'lowever,
no comments have been received yet.

The Committee decided to
remind MSME to expedite
the comments.

Deferred

R17

KALPATARU
POWER
TRANSMISSI
ON LIMITED
0810133891

dated

21.11.2014

01/81/050/0051

1/AM15/DES.H
08/24/040/0032

1/AM15/

The case was ratified in Meeting No.
15/81 dated 30.12.2014 as per written
comments of DIPP vide tJ.O. No.
12116920141'fSW148 dated
10.10.2015. However, the applicant
vide letler dated 06.08.2018 rcquested
modification in already fixed ad-hoc
norms. 'l'he case was last considered in
M. No. 9/81 dated 07.08.2019. A
deficiency letter seeking certain
information as raised by Consultant
(TEC-3) was sent to the applicant on
15.01.2019. Reply received from the
applicant has been sent to Consultant
(TEC-3) on 30.8.2019.

Based on the written
comments dated
04.09.2019 of Consultant
(TEC-3), the Committee
decided to delete the
reference made to SION
C220 in NC decision
dated 30.12.2014 as items
of import are different. Approved
However, items allowed
for import and wastages

allowed will remain
unchanged.

RA may take
consequential action
accordinsly.

R18

NATIONAL
STEEL AND
AGRO
INDUS′ FRIES
LIMITED
5610004891

dated

29.04.2016

01/81/050/0029

7/AM17/DES.H
56/24/040/0000

4/AM17/

The case was ratified in Meeting No.
21181 dated 09.01.2018 as per MoS
written comments vide UO No.
2(ll)12016-TD dated 3 I .01 .2018.
However, the applicant vide letter
dated 25.07.2018 requestcd to re-fix
the ad-hoc norms. A copy of
representation was sent to MoS for
examination of the case on 10.08.201 8
followed by a reminder on
25.07.2019. However, no comments
have been received yet.

The Committee decided to
remind MoS to expedite
the comments.

Deferred

R19

MANLY
SILICON
STEEL
PRIVATE
LIMITED
0710107472
dated

20.01.2015

01/81/050/0067

7/AM15/DES H
07/24/040/0037

6/AM15/

The case was rejected in Meeting No.
l3l81 dated 06.10.2015 due to non
submission of reply of deficiency
letter dated 03.01.2015 followed by
reminder dated 21.08.2015. Ilowever,
the applicant vide letter dated
09.03.2018 fumished the reply with a
request to fix the ad-hoc norms. A
copy of representation was sent to
DHI for examination of thc case on
20.07.2018 followed by a reminder on
12.07.2019. However, no comments
have been received yet.

The Committee decided to
remind DFII to expedite
the comments.

Deferred

型
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R20

TRIVENI
AERONAUTI
CS PRIVATE
LIMITED,
TUMKUR

01/81/061/0000

2/AM18/DES―
I1/

1/43/2008:EOU:

CSEZ/403/

DC, CSEZ vide letter No.
114312008:EOU:CSEZ|403, dated
15.3.2011 forwarded an application of
the applicant requesting for fixation of
scrap/wastage norms on regular basis
under 100% EOU for manufacture and
export of commercial aircraft parts. A
copy of representation was sent to
MSME for examination of the case on
11.04.2017 followed by a reminder on
12.07.2019. However, no comments
have been received yet.

The Committee decided to
remind MSME to expedite
the comments.

Deferred

R21

BHARAT
HEAVY
ELECTRICA
LS LIMITED
ll10024364

datcd

23.03.2011

01/81/050/0005

7/AM 12/DES―

I1/

11/24/040/0006

5/AMl1/

The casc was approved in Meeting
No. ll81-ALC212012 dated
10.04.2012 as per written comments
of DIPP vide U.O. dated 23.04.2012.
However, the applicant vide letter
dated 12.08.2017 requested to allow
quantities on actual basis. 'lhe case

was last considered in Meeting No.
4/8 ldated 03. I 0.20 I 8 and deferred.

The Committee decided to
refer the case to DPIIT for
examination.

Deferred

R22

UNITED
DRIlンLING
T00LS
I′ IMI′ 1｀ED

01/81/171/0001

2/AM20/DES― II
KASEZ/1A/001/
2011-12/21

KASEZ vide letter
No.KASEZ/lAl001 l20l 1 -12121 dated

29.03.2019 101 .04.2019 forwarded the

request letter dated 04.02.2019 of the

applicant through EIIPC for fixation of
wastage/scrap percentage for
manufacturing of casing pipes with
connector. The casc was referred to
Consultant (TEC-3) on 30.07.2019 for
examination.

0n thc basis of written

commcnts dated
30.08.2019 givcn by

Consultant (TEC-3), the
Committee dccidcd to fix thc
ad-hoc norms as under:

(i) Wastage of 30oh is

allowed on for export
items No. 7 and2.

(ii) Wastage of 32% is

allowed on for export
items No. 3,4 and 6.

(iii) Wastage of 31o/o is

allowed on for export
items No. 5, 7 and 8.

DC concemed may take

consequential action
accordingly.

Approved

R23

KUN
AEROSPACE
PRIVATE
LIMITED

01/81/171/0001

3/AM20/DES― II
A/2011/012/EO
U-1｀N

DC, MEPZ-SEZ vide lettcr no.

Al2011l012lEOU-'lN dated

09.1 1.2018 forwarded a letter dated

22.06.2018 of the applicant for
fixation of wastage norms for its
manufactured items Aerospace
Components and Non-Aerospace
Components. The case was referred to
MSME on 02.08.2019 for
examination. Ilowever, no comments
have bccn received yet.

'l'he Committee decided to
remind MSME to expedite
the comments.

Deferred

lf



R24

P00」AWEST
ERN
METALIKS
LIMITED,
100%EOU

01/81/171/0001

4/AM 20/DES―
II

KASEZ/100%E
OI」/11/13/2002-

03/Vol.1/

KASEZ vide letter no.
KA S EZl I 00%EOU I fi I 1 3 I 2002-
03/Vol.l/-6384 dated 06.09.2018
forwarded a copy of application dated
14.04.2018 of the applicant for
fixation of wastage norms for
manufacturing of products made of of
brass rods, brass solid bars, Brass
hollow bars, profile and section in
addition to routine product made out
of mix metal brass scrap. KASEZvide
letter no.
KA SEZ/ 1 00 %EOU I il I I 3 t2002-
03/Vol.l/-1048 dated 25.04.2018
conveyed the approval of thc DC for
ad-hoc norms of SION as per
Annexure, in terms of Para 6.08(e) of
FTP,20l5-20, for a period of 06 (six)
months subject to final fixation of
Norms by the NC in DGFT. The case
was referred to MSME on 02.08.2019
for examination. However, no
comments have been received vet.

The Committee decided to
rcmind MSME to expedite
the comments.

Deferred

R25

BHARAT
HEAVY
ELECTRICA
LS LIMITED
ll10028309

datcd

ll.12.2017

01/81/050/0009

5/AM19/
11/24/040/0000

5/AM18/

The case was approved in Meeting
No. 10181-ALC212018 dated
16.01.2019 as per written comments
of DHI vide U.O. No.: DES-
2IBHELICTTR-l-2018-HEI dated
01.01.2019. The applicant vide letter
dated 03 .08.20 1 t has stated that
import item no. 17 is also covered
under GN4 but it is not appearing in
the ratification letter. Therefore, they
have requested to ratify the norms for
import item no. l7 under GN4..

The Committee decided to
remind DFII to expedite
the comments.

Deferred

R26

MERGEN
IMPEX
LIMITED,
ANAND,
GUJARAT,
100%EOU

01/81/171/0000

1/AM19/
KASEZ/100%E
OU/11/77/2004-

05/VOL.1/6026

KASEZ       vidc       letter
mSEZ/100%EOU/11/77/2004-
05/VOL.1/6026  datcd  28.08.2018
forlvardcd a copy of letter along、 vith

application of Mcrgenlmpcx Lilnited

for flxation of scrap/wastagc nolllls

for manufacture and cxport of parts

and accessories oftest benches.

'l'he Committee decided to
refer the case to
Consultant ('lEC-3).

Deferred

R27

COMET
EXPORTS
2910018933
datcd

29.10.2012

01/81/050/0037

6/AM13/
29/24/040/0000

6/AM13/

The case was rejected by NC in its
Meeting No. 18/81 dated 19.11.2013
due to non-submission of reply to
MSMII D/L despite reminders. l'he
applicant vide letter dated 0l .02.2016
stated that the licence was issued for
import of Polupropylenenon woven
floor coverings which is based on net
to net and requested to reopen. The
case was referred to DPIIT. The case

The Committee decided to
remind DPIIl' to expedite
the comments.

Deferred

リ
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was again rejected in meeting no.
4/81-Pt.ll dated 03.10.2018 due to non
submission of reply of deficiency
letter. The applicant videdated
10.10.2018 again requested to ratify
the case. The applicant's reply was
forwarded to DPIIT on 05.08.2019.
Howevcr, no comments have been
received yet.

R28

BEDMUTHA
INDUSTRIES
LTD.
0310822714
dated

30.07.2018

01/81/050/0020

8/AM19/
03/94/040/0021

9/AM19/

The case was ratified in its Meeting
No. 6l8l-ALC212018 dated
01.1 1.2018
as per recommendation of However,
the applicant vide letters dated
20.12.2018 followed by
remindersdated 14.02.2019 and
23.02.2019 has stated that 1 .0506
wastage is already prescribed by SION
where as ALC has ftxed 2o/o wastage
which is much below actual wastage

and actual requirement and requested
to enhance the norms.

The Committee decided
refer the case

Consultant (TEC-3).

Deferred

R29

LEIGHTON
WELSPUN
CONTRACT
ORSPRIVAT
E  LIMITED
0310764005
datcd

01.01.2014

01/81/050/0006

0/AM15/DES.H
03/95/040/0075

2/AM14/

The ca;e was rejected in Meeting No.
05/81dated 18.06.2015 due to non
submission of reply of deficiency
letter dated 11.11.2014 followed by
reminders. However, the applicant
vide lettcr dated 12.06.2018 furnished
the reply with a rcquest to fix the ad-

hoc norms. The applicant's reply was
forwarded to DI II for examination of
the case on 21.06.2018 followed by
reminder on 12.07 .2019.

The Committee decided to
remind DHI to expedite
the comments.

Deferred

R30

INDO C00L
COMPOSITE
S  PRIVATE
LIMITED
0410160874
datcd

05.08.2015

01/81/050/0046

4/AM16/DES―
I1/

04/24/040/0011

4/AM16/

The case was rejected in Meeting No.
l8/8ldated 29.11.2016 due to non
submission of reply of deficiency
letter dated 03.05.2016 followed by
reminder dated I 1.01 .2016. However,
the applicant vide letter datcd
28.12.2016 fumished the reply with a

request to fix the ad-hoc norms. The
was referred to Consultant ('IEC-l ) on
07.08.2019 for examination of the
case and decided to wait for the

comments.

The Committee decided to
seek from the applicant to
fumish following
information as per advice
of Consultant (TEC-l):

l. Material balance

between import &
export in quantity terms
taking in to
consideration of
indigenous procures
items for each export
product separately.

2. Percentage wastage at

each stage of
manufacturing.

3. Production &
corresoonding

Defcrred
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consumption of various
raw material &.

consumable for last two
year duly certified by
GST authorities.

R31

PUNJAB
STAINLESS、
STEEL
INDUSTRIES
0510400631

datcd

06.12.2016

01/81/050/0047

0/AM17/DES―
H/

05/24/040/0044

1/AM17/

'l'he case was rejected in Meeting No.
03/81 dated 02.05.2017 due to non
submission of reply of deficiency
letter dated 07.02.2017 followed by
reminder dated 07.04.2017. However,
the applicant vide letter dated
25.07.2017 fumished the reply with a
request to fix the ad-hoc norms. The
case was refened to DPIIT for
examination of the case on 06.11.2017
for examination and submission of
comments followed by a reminder on
12.01.2019 and decided to wait for the
comments. However, no comments
have been received yet.

The Committee decided to
remind DPIIT to expedite
the comments.

Deferred

R32

RoR.KABEL
LIMITED
0310801720
dated

12.01.2016

01/81/050/0009

5/AM17/DES I1/

03/95/040/0070

9/AM16/

The case was ratified in Meeting No.
09/81 dated 26.07.2016 as per the
written comments of the DIPP vide
LJ.O. No. 1216112016-TSW/49 dated
26.07.2016. However, the applicant
vide letter dated 26.09.2017 requested
to re-fix the ad-hoc norms. A copy of
representation was sent to DPIIT for
examination on 10.04.2018 followed
by a reminder on 12.07.2019.

The Committee noted that
the party has been given
PH in some online cases.

Hence, the Committee
decided to club the case
with other cases and call Delerred

the applicant on PH.

R33

JINDAL SAW
LIMITED
0510397868
dated

09.03.2016

01/81/050/0005

1/AM17/DES― II
05/23/040/0050

8/AM16/

The case was ratified in Meeting No.
14181 dated 04.10.2016AA as per
DIPP comments vide U. O. No.
1218312016-TSW/75 dated
0411012016. However, the applicant
vide letter dated 20.02.2019 requested
to re-fix the ad-hoc norrns. A copy of
representation was referred to
Consultant (TEC-3) on 07.08.2019 for
examination of the case. However, no
comments have been received vet.

The Committee decided to
remind Consultant (TEC-
3) to expedite the
comments.

Deferred

R34

」INDAL SAW
LIMITED
0510395537
dated

04.09.2015

01/81/050/0034

1/AM16/
05/23/040/0022

9/AM16/

The case was ratified in Meeting No.
14181 dated 04.10.2016 as per DIPP
comments vide U. O. No. 1219012016-
'l'SW/34dated 02.1 1.2016. However,
the applicant vide letter dated
15.02.2019 & 17.05.2019 requested to
re-fix the ad-hoc norms. A copy of
representation was referred to
Consultant (TEC-3) on 19.08.2019 for
cxamination.

The Committee decided
to ratify the norms as per
written comments dated
28.08.201 9 given by
Consultant (TEC-3).
(Copy attached)

RA concemed may take
consequential action
accordingly.

Approved

■



R35

ЛNDAL SAW
LIMITED
0510399602
datcd

01.09.2016

01/81/050/0037

0/AM17/
05/23/040/0023

5/AM17/

'l'he case was ratified in Meeting No.
04/81 dated 16.05.2017 as per DIPP
comments vide U. O. No.12l3812011-
TSW/59. IJowever, the applicant vide
letter dated 20.02.2019 &03.06.2019
requested to re-fix the ad-hoc norms.
A copy of representation was referred
to Consultant (TEC-3) on 07.08.2019
for examination. Iiowever, no
comments have been received yet.

The Committee decided to
remind Consultant (TEC-
3) to expedite the
comments.

Deferred

R36

JINDAL SAW
LIMITED
0510384566
dated

22.04.2014

01/81/050/0027

6/AM15/
05/23/040/0055

7/AM14/

The case was ratified in Meeting No.
01/81 dated 11.04.2015 as per written
comments of DIPP vide U.O.
No.1219/2015-TSW53 dated
18.02.2015. However, the applicant
vide letter dated 18.02.2019 requested
to re-fix the ad-hoc norms. A copy of
representation was refcrred to
Consultant (1'EC-3) on 07.08.2019 for
examination. Flowever, no comments
have been received yet.

The Committee decided
to ratify the norms as per
written comments dated
28.08.2019 given by
Consultant (TEC-3).
(Copy attached) Approved

RA concemed may take
consequential action
accordingly.

R37

JINDAL SAW
LIMITED
0510399000
datcd06.07.20

16

01/81/050/0019

3/AM17/
05/23/040/0015

7/AM17/

The case was ratified in Meeting No.
25181 dated 01 .03.2017as per DIPP U.
O. No. 12ll5l20ll-TSW59 dated
07 /03/2017 . Flowcver, the applicant
vide letter dated 22.04.2019 requested
to re-fix the ad-hoc norms. A copy of
representation was referred to
Consultant (TEC-3) on 07.08.2019 for
examination. However, no comments
have been received yet.

The Committee decided to
remind Consultant (TEC-
3) to expedite the
comments.

Deferred

R38

JINDAL SAW
LIMITED
0510395407
dated

24.08.2015

01/81/050/0046

3/AM16/
05/23/040/0020

7/AM16/

The case was ratified in Meeting No.
12l81 dated 06.09.2016as per DIpp U.
O. No. 1211612016-TSW28 dated
0610912016. However, the applicant
vide letter dated 15.02.2019 requested
to rc-fix the ad-hoc norms. A copy of
representation was referred to
Consultant (l.EC-3) on 07.08.2019 for
examination. Flowever, no comments
have been receivcd yet.

The Committee decided to
seek from the applicant to
fumish following
information as per advice
of Consultant (TEC-3):

Deferred
l. Thickness of each layer
of coating with
corresponding surface
area separately for LSAW
& Seamless pipes.

R39

APOLLO
METALEX
PRIVATE
LIMITED
0510400548
dated

30.ll.2016

01/81/050/0044

1/AM17/
05/23/040/0041

5/AM17/

'fhe case was rejected in Meeting No.
03/81 dated 02.05.201i due to non
submission of reply of deficiency
letter dated 07.02.2017 followed by
reminder dated 07.04.20 17. Flowever,
the applicant vide letter dated
12.03.2019 fumished the reply with a
request to fix the ad-hoc norms. A
copy of representation was referred to
Consultant (TEC-3) on 02.08.2019 for
exarrination of thc case. However, no

fhe Committee decided to
remind Consultant (TEC-
3) to expedite the
comments.

1)efcrrcd
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comments have been received yet.

R40

TATA
INTERNATIO
NAL
LIMITED
0210207968
dated

10.11.2017

01/81/050/0053

3/AM18/
02/24/040/0012

5/AM18/

The case was rejected in Meeting No.
Meeting No.6/81 dated 01.1 1.2018
based on the recommendation of
representative of MoS with the
observation that 'slab is not allowed
for making bars'. Flowever, the
applicant vide letter dated 14.02.2018
(it may be 14.02.2019) stated that they
are producing Bars from Blooms only
and requested to fix the ad-hoc norms.
The representation dated 17.06.2019
was forwarded to 1'EC-3 on
23.07.2019. TEC-3 on 29.07.2019
offered comments in respect of EP2

and Import 2 and advised to consult
MoS for EPI & lmportl. Accordingly,
representation was sent to MoS on
02.08.2019 for examination. l'he
Committee considered the case in
Meeting No. 9/81 dated 07.08.2019
and the parfy was also granted

Personal Hearing. During the PH, the

representatives of the applicant
requested to grant some time for
submission of revised documents as

the word 'slab' was mentioned therein

instead of 'blooms' for manufacture of
Bars. The request of the

representatives was acceded to.

The commitlee decided to
wait for reply from the
applicant.

Deferred

R41

TATA
INTERNATIO
NAIッ

LIMITED
0210207888
dated

16.10.2017

01/81/050/0038

6/AM18/
02/24/040/0010

5/AM18/

The case was rejected in Meeting No.
Meeting No.6/81 dated 01 .1 I .201 8

based on the recommendation of
representative of MoS with the

observation that 'slab is not allowed
for making bars'. However, the

applicant vide letter dated 14.02.2018
(it may be 14.02.2019) stated that they
are producing Bars from Blooms only
and requested to fix the ad-hoc norms.

The representation dated 17.06.2019
was forwarded to MoS on 02.08.2019.
The Committee considered the case in
Meeting No. 9/81 dated 07.08.2019

The committee decided to
wait for reply from the

applicant.

Deferred
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and the party was also granted
Personal Hearing. During the pH, the
representatives of the applicant
requested to grant some time for
submission of revised documents as
the ward 'slab' was mentioned therein
instead of 'blooms' for manufacture of
Bars. 'fhe request of the
representatives was acceded to.

The Committee decided to
remind again Meity for
the expediting the
comments.

Deferred

WILLIAMS
CONTROIン S
INDIA
PRIVATE
LIMITED
3110o61138
datcd

22.11.2013

01/81/050/0042

0/AM14/DES.H/
31/82/040/oo18

6/AM14〃

The case was ratified in tvte"ting No.
23181 dated 23.02.2016 a, p.r *iitt.n
comments of Deity vide U.O. No. W-
2111512014 dated 09.11.2015.
However, the applicant vide letter
dated 07.04.2016 requested to re_fix
the ad-hoc norms. The Committee
considered the case in Meeting No.
9/81 datcd 0l.Og.2O1g and note-d that
the copy of representation was sent to
MeitY for examination of the case on
22.06.2016 followed by a reminder to
MeitY on 24.10.2016;. However. no
comments have bcen rcceived

MAK
CONTROLS
AND
SYSTEνls
PRIVATE
LIMITED
3210o73315
datcd20.02.20

14.

01/81/050/Ooo9

5/AM15/
32/21/040/Oo19

2/AM14/

1｀hc casc was rc」cctcd in Mccting No.
11/81 dated 15.10.2014 duc tO nOn

灘 穐 椰

L・ 10器 W
)r dated 22.04.2019

拙 譜 鳴 軋 留 為」吼 ∫ど 器 [::
considcrcd thc casc in Mccting No.

9/81 dated o7.08.2019 and notcd that

thc  cOpy  Of  rcprcscntatiOn  was

referrcd tO DHI On 07.08.2019 fOr

examination of the case. However, no
comments have been received yet.

On the advice of
representative of DHI, the
Committee decided ro
approve the ad-hoc norms
as under:

(i) Import items
mentioned in numbers are
allowed as per GN4.
(ii) Import items
mentioned in FooVMeter
are allowed Net to Net
with accountability.

RA concemed may take
consequential action

SAHNEY
KIRKWooD
PVT.
LIMITED
0310805311

datcd08.06.20

16

01/81/050/Oo23

3/AM17/
03/95/040/Oo17

9/AM17/

ucst tO」整he ad―hoc norms Th`

『跳iЪttSr:糊ぉ雅讐漱
:^t1P_rir:ion, 

oI rcply of denciency
letter dared 13.02.2017 followed by
reminder dated 08.03. 2017. Iiowevii,
lhe applicanr vide lettcr Oatej
09.07.2018 fumished the repty *iih-;

The Committ"" a..6a to
rcmind again DPHT fOr
thc    cxpcditing    thc

conllncnts.

MeelngJNo 41781‐ALC2/2019 dated 04 09 201 9

R42

′
，Ｒ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

R44

Deferred



Committee considered the case in
Meeting No. 9/81 dated 07.08.2019

and noted that the coPY of
representation was sent to DPlll' on

02.1 1.2018 for examination of the

case. Llowever, no comments have

Th" *" was rejected in Meeting No. 
I

0l/81 dated 05.04.2017 due to non- 
I

submission of rePlY of dcficiencY

letter dated 13.02.2011 followed by

reminder dated 08.03.2017. However'

the applicant vide letter dated

02.11.2018 fumished the reply with a

request to fix the ad-hoc norms' The

Committee considered the case in

Meeting No. 9/81 dated 07'08'2019

and noted that the coPY of
representation was sent to DPIIT on

Oi.tt.ZOtg for examination of the

case. llowever, no comments have

been received Yet. Hence, the

Committee decided to remind DPII'I
I r^- ^.,-^,t;+i-- +ho cnmmentS

Thc Committee dccided to

seck froln the appliCant to

ftlmish information as pCr

ど 器 IfⅧ :TSo「舗 l Dctrcd
P-47014/13/2019-TSW
dated 29.08.2019.(COpy
encloSed)

R45

SAHNEY
KIRKW00D
PVT.
LIMITED
0310805314
Dated

08.06.2016

01/81/050/0023

4/AM17/
03/95/040/0018

3/AM17/

rhilo*-ittee decided to

seek from the aPPlicant

lustification for such

changes.

Deferred

Th. co*hitt.. decided

torefer the case to DPIIT

for examination.

Deferred

R46

&CS

NEO POWER
ELECTRONI

PROJECTS
PvT. LTD.
0310819845
datcd

15.03.2018

01/81/050/0001

2/AM19/
03/95/040/0106

9/Aヽ418

R47

ABIR
INFRASTRU
cTURE
PRIVATE
LIMITED
0510256336
dated

14.01.2010

01/81/50/0566/

AM10/DES―H
05/23/50/0519/

AM10

即取痰
l淋

等節|

Thc  cOmpany  VidC  ICttCr  dated

20.03.2017  f0110ヽ Ved  by  remindCr

datcd   01.05.2017   requeSted   tO

rcconSidCr   itS   appliCatiOn   fOr

modincation of fixed norms

1勇泌鬱モMl活冨Iiきb04092019



R48

ABIR
INFRASTRU
CTURE
PRIVATE
LIMITED
0510277227
datcd

18.11.2010

01/81/050/0034

7/AMl1/DES― II
05/23/040/0020

5/AMll

The case was ratified in its meeting
no. 38/81 dated 07.12.2011 (actually
held on 19.12.2011) as per written
comments of DIPP vide U.O. dated
19.12.2011. The company vide letter
dated 23.03.2011 followed by
reminder dated 0l .05.201i requested
to reconsider its application for
modification of fixed norrns as per
description mentioned in liccnce
amendment sheet dated 17 .11 .2015.

l'he Committee decided
torefer the case to DPIIT
for examination.

Deferred

R49

ABIR
INFRASTRU
CTURE
PRIVATE
LIMITED
0510261567
dated

31.03.2010

01/81/050/0021

3/AMl1/
05/23/040/0023

0/2へ Mlo/

The case wzrs ratified in its meeting
no. 6/81 dated 10.05.201 I as per
written comments of DIpp vide U.O.
dated 10.05.2011. The applicant vide
letter dated 23.03.2011 followed by
reminder dated 01 .05.2017 requested
to reconsider its application for
modification of fixed norrns as per
description mentioned in licence
amendment sheet dated 17 1 I )ot <

The Committee decided
torefer the case to DPIIT
for examination.

Deferred

R50

ABIR
INFRASTRU
CTURE
PRIVATE
LIMITED
0510269360
dated

29.07.2010

01/81/050/0038

9/AMl1/
05/23/040/0011

4/AMH/

l'he case was ratified in its meeting
no. 6181 dated t0.05.2011 as pe;
written comments of DIpp vide U.O.
dated 10.05.2011. The applicant vide
letter dated 23.03.2017 fbllowed by
reminder dated 01.05.2017 requestedto reconsider its application for
modification of fixed norms.

The Committee decided to
refer the case to DpIIT for
examination.

Deferred

R51

ABIR
INFRASTRU
CTURE
PRIVATE
LIMITED
0510284584
datcd

24.02.2011

O1/81/050/Oo56

2/AMH/
05/23/040/Oo33

6/AMl1/

The case was ratified in its meeting
no. 19/81 dated 18.12.2012 

^ p.i
written comments of DIpp vide U.O.
dated I 1.01.2013. The applicant vide
letter dated 16.10.2011 iequested for
modification of fixed norms.

Thc cOmmitce dcdided t。

rcfcr the case tO DPIIT fOr

exalnination.

Deferred

R52

EKANGA
FOIL
0810142706
dated

31.05.2018

01/81/050/Oo24

7/AM19/
08/24/040/Ooo6

1/AM19/

I Thc applicant appeared

I for PH and explained the

I process and wastages

I during manufacturing

I processes. On the advice

I of Consultant (TEC-3).
the applicant was askcd to
submit following Deferred
information:
l. S.No. l1(a) of SDF for
each ffpelshape of
products
2. Documentary evidence
of price of sale of scrap
and CIF value of

/
Trad(



Aluminium foil.

R53

EKANGA
FOIL
810142707
datcd

31.05.2018

01/81/050/0024

8/AM19/
08/24/040/0006

8/AM19/

The case was ratified in its meeting
no. 7/8 1 -ALC212018 dated 29.1 1.201 8

as per written comments of DIPP vide
their U.O. No.: 1132912018-TS dated
29.11.2018 allowing 5oZ wastage on
import items.
The applicant vide letter dated

08.02.2019 requested to modify the
fixed norms as per actual application.
The case was referred to Consultant
(TEC-3) on2.9.20t9.

The applicant appeared
for PH and explained the
process and wastages
during manufacturing
processes. On the advice
of Consultant (TEC-3),
the applicant was asked to
submit following
information:
L S.No. l1(a) of SDF for
each type/shape of
products
2. Documentary evidence
of price of sale of scrap

and CIF value of
Aluminium foil.

Deferred

R54

EKANGA
FOIL
0810141940
dated

07.02.2018

01/81/050/0011

2/AM19/
08/24/040/0031

6/AM18/

The casc was ratifled in its mecting

no.3/81-AIソ C2/2018 datcd 14.08.2018

an。、ving the 、vastagc of 10°/O on

import              hems.
Thc  applicant  Vide  lctter  datcd

08.02.2019 requcstcd to moditt thC

rlxed norms as per actual application.

The case was rcferrcd to Consultant

(TEC-3)on 2.9.2019.

The applicant appeared
for PH and explained the

proccss and wastages

during manufacturing
processes. On the advice

of Consultant (TEC-3),
the applicant was asked to

submit following
information:
l. S.No. 1l(a) of SDF for
each type/shape of
products
2. Documentary evidence
of price of sale of scraP

and CIF value of
Aluminium foil.

Deferred

R55

EKANGA
FOIL
0810141124
Dated

10.10.2017

01/81/050/0045

0/AM18/
08/24/040/0020

0/AM18/

The case、〃as ratiflcd in its mceting

no.3/81-ALC2/2018 datcd 14 08.2018

as anowing thc 、vastagc of 10° /。  on

inlport                    itCms.

Thc  applicant  vidc  lettcr  datcd

08.02.2019 requcsted to modify thc

flxed norrns as per actual application.
´
「 hc case 、vas referred to Consultant

(TEC-3)on 2.9.2019.

The applicant appeared

for PFI and explained the

process and wastages

during manufacturing
processes. On the advice
of Consultant (TEC-3), Deferred

the applicant was asked to
submit following
information:
1. S.No. 1l(a) of SDF for
each type/shape of . -
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products.
2. Documentary evidence
of price of sale of scrap
and CIF value of
Aluminium foil.

GLOBAL
OVERSEAS
0510324256
datcd

09.05.2012

01/81/050/0014

4/AM13/
05/23/040/Ooo2

9/AM13/

甜聡λ「
al盤
:J場1発渉

C贈

decided to reject the case as no
manufacturing activity was appearing.
The applicant vide letter dated
08.02.2013 represented against above
NC decision which was considered in
Meeting No. 05/81 dated 06.06.2013.
The applicant appeared for personal
Flearing on 03.05.2013 and showed
sample of unfinished/unpolished items
and the finished product. NC noted
that the firm is polishing the utensils
and doing engraving of same designs
on the utcnsils as per foreign buyer
requircment. Since, polishing is a
manufacturing activity, NC decided to
approve the case on net to net basis.
Now, the applicant vide letter dated
30.10.2017 stared rhar ir had imoorred
goods 89.95 M.T. in place of I00
M.T. l'hereafter, same goods were
exported after polishing and engraving
designs on utensils as per bry"r,i
requirement. Further, it stated that
export item name i.e. Household
Kitchen appliances (Furnished &.
designed utensils made up of stainless
steel) have been mentioned in
Shipping Bill for Export is same as per
oescnptlons mcntioncd in the
Condition Sheet of Advance
Authorization. RA, CLA, New Delhi
vide letter dated 30.5.2014 advised the
company to submit documentarv
evidcncc rcgarding consumption oi
S.S-. Content in the export/end product
and grade/thickness as the sami is not
mentioned in thc Shipping Bills.
Therefore, the company requested to
look into the matter foi suitible reply
to enable them to clear Govemmlnt
dues and get EODC On tlle basis Of

The Committee decided to
refer the matter to DPIIT
for examination and call
the applicant on PH.
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xported goods as Per entries in 
I

lhipping Bills. The applicant's lctter

tated 30.10.2017 was forwarded to

)PIIT on 16.03.2018 for examination.

lhis case was last considered bY NC

n its meeting no. 4/81-Pt.ll dated

)3.10.2018. NC decided to call report

iom the RA on letter of the firm
rnder intimation to firm and defer the

:ase. The RA, CLA, New Delhi vide

etter dated 01.05.2019 stated that

.here is no Grade mentioned with the

Jescription of import & export item as

per authorization but as Per B/Es,

drade of Stainless steel mentioned as

Grade 410. AccordinglY, the

deficiency letter was issued on

30.05.2014 followed bY reminder

dated 7.1.2016 for clarification, but

firm has not submitted anY rePlY in

this regard.

Th. ."t. *". *tified in Meeting No'

3l8l-ALC2l2Ol8 dated 14'08'2018

allowing the quantity of import item

as 500Kg. The applicant vide letter

dated Z:.tO.ZOtS stated that the

Import item allowed bY NC as 500

fgt. instead of 5000 Kgs' and

requested to correct the quantity as per

advance authorization.'lhe applicant

vide letter dated 09.02'2019 has

-^i+ono+oA the ccme iqqtte-

The Committee decided to

refer the matter to DPIIT
for examination.

Deferred
R57
MODISON
METALS
LTD.

01/81/050/0046

3/AM18/
03/95/040/0044

7/AM18/

貯

∽

13露 _蘊 嚇 ち
hm盤

:

04.12.2012. NC dcCidcd tO reJect the

case aS no manufacturing act市 ity is

involved in thiS CasC. ThC appliCant

vide dated 30.10.2017 rcqucstcd thc

Norms COmmittec to 100k intO the

晋眠咄雷
C害
¶¶
i喘
武|

習晃c議島1鷲鷺
l the same issue.

The Comml■ ee decided to

rcfer the mattCr to DPIIT

for exalninatiOn and caH

the applicant On PH.

Deferred

R58

GLOBAIノ
OVERSEAS
0510337064
datcd

ll.102012

01/81/050/0030

7/AM13/
05/23/040/0025

0/AM13/
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R59

POLYCAB
WIRES
PVT.LTD.
0310818745
datcd

29.01.2018

01/81/050/0002

0/AM19/
03/95/040/0085

6/AM18/

The case was ratified in meeting no.
2l8l-AL.C2l20l8 dated 29.05.2018
(actually held on 18.07.2018) taking
cue from AA No. 0310815474 dated
01.09.2017 ratified in Meeting
No.23l81-ALC212011 dated
06.03.2018. ]'he NC decision was
conveyed on 24.10.2018. fhe
applicant vide letter dated 12.12.2018
has requested to change thc ratified
norms in respect of Import item No.6
i.e. Copper Tape as 1.01 Kgs./Kg.
instead of L02 Kgs./Ke.

The Committee decided to
refer the matter to
Consultant (TEC-3) for
examination.

Deferred

R60

FCI   oEN
CONNECTO
RS LIMITED
1010059344
datcd

17122015

01/81/050/0053

0/AM16/
10/24/040/0008

3/AM16/

The case was ratified in mecting No.
5/81 dated 10.10.2018. Committee
considered the agenda and decided to
ratifli the norms for the above AA as
per Meity UO No. ti(15)t2016-
IPHW dated 24.09.2018 (Copy
enclosed). The party vide letter dated
11.02.2019 has requested for revision
in Norms.

The Committee noted that
a study group has been
constituted to visit the
factory of the applicant to
study the manufacturinS ^ ^processes and ascertaif Deterrcd

wastages. Therefore, the
Committee decided to
defer the case till the
report of the sfudv srorrn

R62

R63

R61

NATIONAL
STEEL AND
AGRO
INDUSTRIES
LTD.
5610004971

dated

08.08.2016

01/81/050/0025

1/AM17/
56/24/040/0002

7/AM17/

'l'he case was ratified in meeting No.
9/81 Dated:- 25.07.2017 as per MOS
UO No. 2(10)12016-TD dated
05.07.2011. The applicant vide letter
dated 26.11.2018 requested for
revision of ratified norms on the basis
of a change in some shipment made
under the said advance licence and on
the basis of actual export made by
them.

l'he Committee noted that
the request has been
received beyond 90 days
from last decision. Hence,
the Committee decided to
ask the applicant to Withdrawn
deposit a composition fee
of Rs.5000/- for
considering revision of the
case.

GEEKAY
WIRES
LIMITED
0910066494
datcd

20.07.2018

01/81/050/0102

4/Aル119

09/24/040/0016

6/AM19

The case was ratified in meeting No.
3/81 dated 15.05.2019 as per written
comments given by Consultant (l'EC_
3). The party vide lettcr datcd
23.04.2019 has requestcd for revision
in Norms.

The Committee decided to
refer the matter to
Consultant (TEC-3) for
examination. Deferred

SVAM
PACKAGING
INDUSTRIES
PVTo  LTD.
0510407882
dated

25.09.2018

01/81/050/0051

8/AM19/
05/24/040/0035

3/AM19/

The casc was ratified in meeting No.
l0/81 dated 16.01.2019 as per wrinen
comments given by Consultant ('fEC_
I ). The party vide letter dated
10.04.2019 has requested for revision
in Norms.

The Committee decided to
refer the matter to
Consultant (TEC-l) for
examination. 

Deferred
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R64

SHlVA
UTENSILS
INDUSTRIES
PVT.  LTD.
0510408100
Datcd

15.10.2018

01/81/050/0052

0/AM19/
05/24/040/0040

0/AM19

The case was ratified in mceting No.
l0/81 dated 16.01 .2019 as

recommended by Consultant ('fEC-3)
and representativc of MSME. The
party vide letter dated 12.04.2019 has
requested for revision of Input-Output
Norms.

The Committee decided to
refer the matter to
Consultant (TEC-3) for
examination.

Deferred

R65

KEI
INDUSTRIES
LIMITED
0510407040
dated

03.07.2018

01/81/050/0020

1/AM19/
05/23/040/0009

6/AM19

The case was ratified in meeting No.
13/81 dated 27 .02.2019 as per written
comments given by Consultant (TEC-

3). Now, the applicant vide letter

dated 24.05.2019 has requested for
revision of ratified norms.

The Committee decided to
refer the matter to
Consultant (TEC-3) for 

Deferred
examination.

R66

FORMING
INDIA
PRIVATE
LIMITED
3110066955
Datcdi

05.01.2018

01/81/050/0011

7/AM19/
31/83/040/0012

1/AM18/

The case was rejected in Meeting No.

3/81 dated 14.08.201 8 with the

observation that no sPecific inPut

item. The party vide letter dated

29 .11 .2018 has requested for
ratification of Norms.

Thc Committce decided to

rcfer  thc  matter  to
Consuhant(TEC-3)for
cxamination.         Dcfcrred

R67

RAJHANS
METALS
PVT.
LIMITED
2410042167
dratcd

31.03.2017

01/81/050/0026

8/AM18/
24/24/040/0003

6/AM17/

'l'he case was ratified in meeting No.

3/81 dated 14.08.2018. l{owever,the
party vide letter dated I 8.12.201 8

requested for revision of Norms fixed.

The Committee decided to

refer the matter to DPIIT
for examination.

Deferred

R68

WELSPUN
CORP
LIMITED
3410044442
Dated

27.08.2018

01/81/050/0060

6/AM19
34/24/040/0018

0/AM19

The case was ratified in meeting No'
3/81 dated 15.05.2019 as per written

comments given by Consultant (TEC-

3). However, the PartY vide letter

dated 20.08.2019 has requested for
ratification of Norms.

The Committee decided to

refer the matter to

Consultant (TEC-3) for 
Deferred

examination.

The case was ratificd in meeting No.

23181 dated 06.03.2018 allowing 2%

wastage. Flowever, the Party vide

letter dated 20.08.2019 has requested

for ratification of Norms.

The Committee decided to

refer the matter to DPIIT
for examination. Deferred

R69

KAMALA
METACHEM
0210207773
dated

31.072017

01/81/050/0032

2/AM18/
02/24/040/0007

5/AM18/

It70

A-l  FENCE
PRODUCTS
cOMPANY
PvT. LTD.
0310819800
datcd

14.03.2018

01/81/050/0000

6/AM19/
03/94/040/0103

3/AM18/

The case was ratified in meeting No.

4181-ALC2l2Ol8 dated 27.08.2018'

I lowever, the party vide letter dated

29.11.2018 has requested for rcvision

of ratified norms.

The Committee decided to

refer the matter to MSME
for examination.

Deferred

R71

PARAM
INDUSTRIES
0310813563
dated

25.05.2017

01/81/050/0024

5/AM18/
03/95/040/0015

5/AM18/

The case was ratified in meeting No'
l5/81 dated 27 .03.2019 on the

recommendation of representative of
MSME. Llowever, the party vide letter

dated 09.05.2019 has reqq9i194-&'r

The Committee decided to

refer the matter to MSME
for examination. Deferred
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modification of Norms.

R72

RAJHANS
METALS
PVT.
LIMITED
2410042476
datcd

01.08.2018

01/81/050/0057

1/AM19/
24/24/040/0001

4/AM19/

The case was ratified in meeting No.
I 0/8 1 dated I 6.0 1 .201 9 as per
recommendation of representative of
MSME.However, the party vide letter
dated 28.03.2019 has requested for
revision of fixed Norms.

The Committee decided to
refer the matter to MSME
for examination.

Deferred

R73

KANADE
ANAND
UDYOG PVT.
LTD.
0310824397
Datcd

ll.10.2018

01/81/050/0054

6/AM19/
03/94/040/0062

1/AM19/

The case was rejected in Meeting No.
6/81 dated 26.06.2019 due to non
submission of reply of deficiency
letter dated 25.03.2019 followed by
final reminder on 25.05.2019.
However, the party vide letter dated
12.01.2019 has requested for
ratification of Norms.

The Committee decided to
refer the matter to
Consultant (TEC-3) for
examination.

Deferred

R74

BILCARE
LIMITED
3110067062
dated

29,05.2018

01/81/050/0009

8/AM19/
31/83/040/0002

6/AM19/

The case was ratified in Meeting No.
3l8l-ALC212018 dated 14.08.201 8 as

per written comments of DIPP.
However. the applicant vide letter
dated 31.10.2018 has stated that the
quantity approved is insufficient to
meet their production requirements.
Therefore, they have requested to re-
fix the norms as fixed earlier in
Meeting No. 2/81/ALC212015 dated
05.0s.2015.

The Committee decided to
refer the matter to DPIIT
for examination.

Deferred

R75

TD   Powcr
Systems

Limited

0710110533
dated

19.10.2016

01/81/050/0018

4/AM19/DES― II
07/24/040/0023

5/AM17

The case was ratified in Meeting No.
3/81 dated 14.08.2018 allowing the
inputs in number as per GN-4 of the
Engineering Product and remaining
items in Sq.Foot, Foot, meter, Lbs
(Pound), Litre as 2Yo of the FoB value
with accountability. The applicant
vide letter dated 30.10.2018 stated that
norms fixed to the extent of 2%o of the
FoB value does not accommodate the
quantity required for manufacturing of
the export products of45 numbers of5
GTA 52 AI Altemator. Therefore,
they requested to re-fix the noms of
this AA on repeat with AA No.
0710108076 dated 17.04.2015. The
applicant's request was considered in
meeting no.5/81 dated 12.06.2019 and

decided to revise the ad-hoc norms in
r/o import item at Sl. No. 105 with 2o/o

wastage on the recommendation of
representative of DHI. The other
decisions of Meeting No. 03/81 dated

14.08.2018 will remain unchanged.

The Committee decided to
refer the matter to DHI for
examination.

Deferred
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However, the party vide letter dated
23.01.2019 and 3 1.O1.2}tg has again
requested for revision.

R76

Man lndustries

(Indi→   Ltd.
0310823931

Dated
24.06.2018

01/81/050/Oo55

0/AM19/
03/95/040/Oo56

1/AM19/

I ne case was ratified in Meeting No.
4/81 dated 29.05.2019 as per *-ritt.n
comments given by DpllT vide F.No.: P-47014111/2019_TSW dated
22.04.2019. However, the party videletter dated 01 .07.20ig ' and
31.07.2019 has requested lor revision
rn already fixed Norms.

2181 dated 29.OS.2Olg as 
" 

per
comments of DIpp. However, the
party vide letter dated 3 I .10.201g has
requested for revision of fixed Norms.

The COmmittce dc`ided t。

rcfcr thc mattcr tO DPHT

for cxanlinatiOn.

The Committ.. d"iid"dG
refer the matter to DpllT
for examination.

Deferred

Deferred

R77

BILCARE
LIMITED
3110o66973
dated

08.02.2018

HQ File No:
01/81/050/Ooo3

5/AM19,
RLA File No:
31/83/040/Oo14

7/Aン118

R78

TBEA
ENERGY
(INDIA)
PRIVATE
LIMITED
3410041397
dated

2307.2015

01/81/050/0048

6/AM16/
34/24/040/Oo12

3/AM16/

The cOmmittce n

thc     applicant    has

dcpOsltcd cOmposit10n fee

Of Rs.5000/_ vide Ecom

R79

PEARL
INSULATIoN
S     PvT.
LIMITED
0710092468
Datcd

13.12.2012

01/81/050/Oo47

5/AM13/
07/24/040/Oo37

5/AM13/

Th.committffi
the request has been
received beyond 90 days
from last decision. Hence,
thc Committee decided to
ask the applicant to Dcler

deposit a composition fee Iof Rs.5000/- for I

considering revision olthe Icase. I

"



R80

PoM.

ELECTRO
AUTO PVT.
LTD
0310821232
Dated

25.05.2018

01/81/050/0029

6/AM19/
03/95/040/0013

8/AM19/

The case was rejected in Meeting No.
2181 dared 01.05.2019 due to non-
submission of reply of deficiency
letter dated 19.12.2018 followed by a
reminder on 29.03.2019. However, the
party vide letter rece3 ived on
26.6.2019 submitted the reply to
deficiency letter and requested for
ratification of Norms.

The Committee decided to
refer the matter to MSME
for examination.

Deferred

R81

Wieland
Metals  lndia

Private  Ltd
0710112879
Dated

26.02.2018

01/81/050/0035

9/AM19/
07/24/040/0032

4/AM18/

The case was ratified in Meeting No.
6181 dated 01 .I 1 .2018 as per
recommcndation of the MoS
representative allowing quantity of
import item as 1.0lskg/kg content in
the export Product.
However, the party vide letter dated

28.05.2019 followcd by letter dated

11.01.2019 has requested for review
of Norms.

The Committee decided to
refer the matter to MoS
for examination.

Deferred

R82

Wieland

Mctals  lndia
Privatc    Ltd

0710112301

Dated

24.10.2017

01/81/050/0087

8/AM19/
07/24/040/0020

3/AM18/

The case was ratified in Meeting No.
14181 dated 13.03.2019 as

recommended by representative of
MSME. However, the party vide
letter dated 28.05.2019 has requested

for review of Noms.

The Committee decided to
refer the matter to MSME
for examination. Deferred

R83

Wieland

Mctals  lndia
Privatc  Ltd
0710111712
Datcd

06.06.2017

01/81/050/0077

2/AM19/
07/24/040/0007

1/AM18/

The case was ratified in Meeting No.
l4l8l dated 13.03.2019 as

recommended by representative of
MSME. I{owevcr, the party vide
letter dated 28.05.2019 has requested

for review of Norms.

'[he Committee decided to
refer the matter to MSME
for examination. 

Deferred

R84

Wieland

Ⅳlctals  lndia

Privatc  Ltd
0710110935
Datcd

09.01.2017

01/81/050/0106

4/AM19/
07/24/040/0032

3/AM17/

The case was ratified in Meeting No.
14181 dated 13.03.2019 as

recommended by representative of
MSME. However, the partY vide
letter dated 28.05.2019 has requested

for review of Norms.

The Committee decided to
refer the matter to MSME
for examination.

Defcrred

R85

Wieland

Metals   lndia

Privatc   l′ td

0710111245
Dated

07.03.2017

01/81/050/0107

4/AM19/
07/24/040/0039

1/AM17/

The case was ratified in Meeting No.
14181 dated 13.03.2019 as

recommcnded by representative of
MSMR. Howevcr, the PartY vide
letter dated 28.05.2019 has requested

for review of Norms.

The Committee decided to
refer the matter to MSME
for examination. Deferred

R86

WIELAND
METALS
INDIA
PRIVATE
LTD
0710110386
Datcd

07.09.2016

01/81/050/0087

6/AM19/
07/24/040/0019

7/AM17/

The case was ratified in Meeting No.
l4l8l dated 1 3.03 .20 I 9 as

recommended by rePresentative of
MSME. However, the PartY vide
letter dated 28.05.2019 has requested

for review of Norms.

The Committee decided to
refer the matter to MSME
for examination.

Deferred
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R87

WIELAND
METALS
INDIA
PRIVATE
LTD
0710109853
Dated

23.05.2016

01/81/050/0073

4/AM19/
07/24/040/0004

8/AM17/

The case was ratified in Meeting No.
14181 dated 13.03.2019 as

recommended by representative of
MSME. However, the parly vide
letter dated 28.05.2019 has requested
for review of Norms.

The Committee decided to
refer the matter to MSME
for examination.

Deferred

R88

POWER
GEAR
LIMITED
0710027717
dated

01.03.2004

01/81/050/0104

1/AM04/
07/24/040/0067

6/AM04/

The case was ratified in Meeting No.
26181 dated 25.09.2007 . I-lowever, the
party vide letter dated 08.01.2019 has
requested for review of Norms.

The Committee decided to
refer the matter to
Consultant ('lEC-3) for
examlna,on eterred

R89

Dclton Cables
LTD.
0510337606
Datcd:

23.10.2012

01/81/050/0042

3/AM13/
05/23/040/0027

8/AM13/

The case was inadvertently written
ratified in Meeting No. l2l81 dated
27.08.2013 whereas DPIIl' vide U.O.
No. 12/2/2]73-TSW40 dated
14.06.2013 had sought followtng
information as mentioned in NC
Meeting No. 5/81 dated 06.06.2013 as

under:
1,. Voltage rating of cables.
2. Detailed calculations for the
requirement of each raw material,
export product wise supported by the
Cross sectional diagram of the
ca ble/Buyers data sheet.
3. Net weight per KM of each Cable
4. Material balancing viz. net content
of each imported and indigenous
input, export product wise, per KM of
export product.
5. Total requirement of each raw
material, export product wise, in a

ta bu la r form

However, the party vide letter dated
09.08.2016 has requested for
ratification of Norms.

The Committee decided to
refer the matter to DPIIT
for examination.

Deferred

R90

PHOENIX
FOILS PVT.
LTD.
0310817030
dated

14.11.2017

01/81/050/0046

9/AM18/
03/95/040/0063

5/AⅣl18/

The case was rejected in Meeting No.
7l8l-ALC212018 dated 29.11.2018
due to non-submission of reply to
MoS deficiency letter sent to the firm
on I 8.10.2018. I'he applicant's reply
dated 23.01.2019 was considered in
meeting no. 6/81 dated 26.06.2019
and noted that the applicant is not
clear about specification of import &
export till the completion of export
obligation. However, thc party vide
lettcr dated 12.08.2019 has requested

The Committee decided to
refer the matter to MoS
for examination.

Deferred
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for review of Norms.

R91

BHANDARI
FOILS   &
TUBES
LIMITED
0310613860
Dated

03.02.2011

01/81/050/0000

5/AM12/
03/94/040/0096

1/AMH/

The case was rejected in Meeting No.
12181 dated 11.09.2012 due to non-
submission of reply aftcr several
reminders. I-lowevcr, the parly vidc
letter dated 15.04.2019 has requested
for ratification of Norms.

The Committee decided to
refer the matter to MoS
for examination.

Deferred

R92

POSCO
MAllARASH
TRA  STEEL
PVT.  LTD
0310801177
Dratcd

17.12.2015

01/81/050/0051

0/AM16/
03/95/040/0069

2/AM16/

Thc casc was ratiflcd in Meeting No.

2/81 datcd 19.04.2016 as pcr the
writtcn commcnts of thc MoS vidc
the■ U.0.No.3/(12)/2014打W datcd
08/03/2016. Ho、 vcvcr, thc party vide

lcttcr dated 22.12.2016 has requcsted

for amendment in the cxport item
description(sr nO.1)Of AA no.
0310801177 Dt.17.12.2015.

The Committee decided to
refer the matter to MoS
for examination.

Deferred

R93

COSMOS
ENGITECH
PVT.  LTD.
3410042906
Dated

02.02.2017

01/81/050/0060

7/AM17/
34/24/040/0031

7/AM17/

The case was rejected in Meeting No.
12181 dated 11.09.2012 due to non
submission of reply of deficiency
lefter dated 08.08.2017 followed by
reminder dated 20.10.2017. However,
the party vide letter dated 22.12.2016
has requested for ratification of
Norms.

The Committee decided to
refer the matter to DPIIT
for examination.

Deferred

R94

BILCARE
LIMITED
3110067094
Dated
25.06.2018

01/81/050/0023

6/AM19/
31/83/040/0002

4/AM19/

The case was ratified in Meeting No.
8/81 dated 19.12.2018 per
recommendation of Consultant ('l'EC-
3). However, the party vide letter
dated 19.06.2019 requested for
revision of wastage from lohto syo.

'fhe Committee decided to
refer the matter to
Consultant (TEC-3) lor n^r -_ rcxamination )elerrecl

R95

KEI
INDUSTRIES
LIMITED
0510408716
dated

30.11.2018

01/81/050/0091

4/AM19/
05/23/040/0036

5/AM19/

The case was ratified in meeting No.
14181-ALC2/2018 dated 13.03.2019
as pcr written comments given by
Consultant (TEC-3). However, the
applicant vide letter dated 24.05.2019
has requested to review the decision
and allow import item no.4 "Antimony
Trioxide" as applied.

The Committee decided to
refer the matter to
Consultant ('lEC-3) for
examination

Deferred

Meeting No l1/81-ALC2/2019 dated 04 09 2019
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R96

VOITH
HYDRO
PRIVATE
LIMITED
0510398416
dated

06.052016

01/81/050/0032

5/AM17/
05/24/040/0005

1/AM17/

The case was ratified in Meeting
No.20l81-ALC212016 dated
27.12.2016 as per DHI comments vide
UO No.3(85)/16 TSW(B) dated
14.12.2016. However, the applicant
vide letter dated27.08.2019 has stated
that the goods were exported on
04.10.2016 before fixation of norms
on 27.12.2016. Therefore, they have
requested to amend the description of
exports from Stator Core Lamination
for 2X28.3 MW I{ydro Generator to
Stator Core Lamination i.e. as per
descriptions mentioned in advance
authorization.

The Committee decided to
refer the matter to DHI for
examination.

Deferred

R97

SHIVALIK
BIMETAL
CONTROLS
LTD.
0510405797
dated

07.03.2018

01/81/050/0017

4/AM19/
05/24/040/0060

6/AM18/

'l'he case was ratified in Meeting
No.3/81-ALC212018 dated
I 4.08.201 8. I{owevcr, the applicant
vide letter dated 18.06.2019 has stated
that the norms was ratified as per
SION C-397 but the export item is
different. They had applied wastage
34%o on import and 51 .5lYo on export.
They had, therefore, requested to
review the decision and requested for
personal hearing.

The Committee decided to
refer the matter to DPIIT
for examination.

Deferred

R98

A-l  FENCE
PRODUCTS
CO.PVT.LTD.
0310820125
datcd

27.03.2018

01/81/050/0021

2/AM19/
03/94/040/0107

5/AM18/

The case was ratifled in mccting No.

7/81-ALC2/2018 datcd 29.11 2018 as

pcr recommendation of rcprescntative

of MSME   卜lowcver, the applicant
vidc  lettcr  datcd  07.02.2019  has

cnclosed copics Of their earlicr NC

dccisions  in rcspect of AA Nos.
0310664581  datcd  14.11.201l  and

0310800027 datcd 04.11.20 1 5 ratiflcd

in   Mccting   Nos.37/81    dated

29.11.201l   and   24/81    dated
08.03.2016 rcspcctively and rcquested

to     rcconsider     their     AA

No.0310820125 dated 27.03.2018 on

rcpcat with AA No.0310800027 dated

04.11.2015. The applicant vidc lettcrs

dated 06.05.2019 and 26 6.2019 has

raised the same issue.

The Committee decided to
refer the matter to MSME
for examination.

Deferred

Meeting No l1/81-ALC2/2019 dated 04 09 2019



R99

A-l  FENCE
PRODUCTS
COMPANY
PVT.  LTD.
0310820970
dated

15.05.2018

01/81/050/0021

5/AM19,
03/94/040/0011

6/AM19

The casc was ratifled in mceting No.

7/81-ALC2/2018 datcd 29.11.2018 as

per rccommcndation of rcprcscntative

of MSME. 1lowcver, thc applicant
vidc  lettcr  datcd  12.02.2019  has

enclosed copics of thcir carher NC

dccisions  in respect of AA Nos.
0310791169 datcd  18.ll.2014 and
0310560499 dated 16.02.20 10 ratiflcd

in   Meeting   Nos.17/81    dated

24.02.2015   and    12/81   datcd

22.06.2010 rcspcctivcly and rcqucstcd

to     rcconsidcr     thcir     AA

No.0310820970 datcd 15.05.2018 on
rcpcat with their prcvious ratifled

flles. The applicant vidc lcttcrs dated

06.05.2019 and 26.6.2019 has raised

the samc issue

The Committee decided to
refer the matter to MSME
for examination.

Deferred

R100

KEI
INDUSTRIES
LIMITED
0510407042
datcd

03.07.2018

01/81/050/0020

0/AM19/
05/23/040/0006

7/AM19/

The case was ratified in meeting No.
13181-ALCZ12018 dated 27.02.2019
as per written comments given by
Consultant (TEC-3). I{owever, the
applicant vide letter dated 24.05.2019
has requested to review the decision
and allow import item no.4 "Antimony
Trioxide" as applicd.

The Committee decided to
refer the matter to
Consultant (TEC-3) for
examination' 

Deferred

R101

CROMPTON
GREAVES
LIMITED
0310789692
Dated:

26.09.2014

01/81/050/0050

5/AM15/
03/94/040/0026

8/AM15/

The case was rejected in Meeting No.
9181-ALC212015 dated 11.08.2015

due to non-submission of reply of
deficiencies raised by DHI vide letter
dated 03.03.2015 despite reminders.
However, the applicant vide letter
dated 02.01.2016 had fumished reply
and requested to fix the norms. The
subject AA was ratified in Meeting
No. 20181 dated 19.12.2017 as per

DHI comments vide UO No. TSWB-
3118112014 datcd 12.01.2018.
However, the applicant vide email
dated 09.01 .201 8 requested for
amendment as all the Net to Net items
are mandatory for requirement of
Export.

'Ihe Committee decided to
refer the matter to DHI for
examination.

Deferred

*******
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Exnort Items:
1 Model number, technical specification and specific quantity-both in terms of number (if

any) and/or weight, of each export product (Appendix-33 of current HBP refers).
う
４ Detail technical note on manufacturing process including the relevant flow sheet.

Detailtechnicaldrawings with dimension of each export product, Catalogue, if any, may

also be furnished.
4 Weieht of each Export Product.

Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each

imported and indigenous input in the export product may be indicated. Net weight along

with details of other imported input to be used in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated.

Import ltems:
6 Information about the inputs required per unit of the resultant product as per Sl. No. I of

Appendix-l lA appearing in current HBP (Vol.l) separately for each prodqct'

Components:
7 Technical characteristics / part numbers, if any.

Assembly drawings/diagrams of the resultant product showing placement and exact use

of components in the export product (s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the

reouirement of components as spares. Raw Material / Consumables.

10 Size and specification including grade, composition, range, thickness etc. of the items
proposed for imporl.
Starting from the specification ofthe export product, basic calculation as to how ofraw
material proposed for import has been arrived at, including the net weight of components

to be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary

evidence/drawings etc.

H(ハ Sheet layout diagram of the material indicating the wastage during blanking'
う
４ Cross Sectional Diagram of export product with calculation of raw material requirement

and the weight of the Cable in Kg. per Km. Copy of relevant National/lntemational
Standard/buyer's data sheet may also be furnished,

13 Welght otSteel, which requires imported welding material, giving break-up of:

i) Steel Plates/Sheets upto 30mm thickness
ii) Steel Plates/Sheets more than 30 mm thickness and upto 70 mm thickness

iii) Steel Plates/Sheets more than 70 mm thickness.

iv) Others e.g. Flanges, Pipes, Tubes, Bars/Rods, Castingsfforgingq!tc-
14 p.articutars of the licenses obtained in the past and ratified by ALC (with or without

modification) for the same export product covered under this application, in view of
Public Notice No. 48 dated 14.l 1.2002.

Use ofexport product.

16 You are advised to apply for SION.

17 Pl"ar*rse e-panded/full name of end proauct. Oo not use tne

18

19 Any other information:

20 ffiu$beSubmittedinduplicatewithinl5daysfromthedate
of issue of this letter. The information may be directly sent to Chairman, NC-ll, O/o

DGFT, Udyog Bhawan, New Delhi-l l00l I, office Telephone No.:23061562, Extn.267.
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ExpOrt ltem: FRP ROTAR BLADE LM 42.lP2

Net weight notless than 4′ 80,212.91 Kg

importitem

-  78 0 No

りヽ
の

LM WiND POWER BLADES(IND:A}PVT.LTD

ADV.AUT,NO .0710112320 DT 27 10 2017

0n the basis Of calculation sheet and material balance submitted by the、
firm the lic mav be ratified

as under.

SL.N00F ADV.AUttH.

51′ 52′ 54′ 56 to 68 nts, allowed as per G.N.4

Consumables Qty as applied fOr∨ alue altogether
restricted to l.80/O of FOB Value

Rest of the items

NC2

多
一SHA!SH KUMハ

SL.NO
QttY

2. 53 64.70 Sq.Meter
3. 69 to 71

4.
As app:ied for



曇彦器:彙灘ゃ会ま藤
To

The Director General of Foreign Trade

Udyog Bhawan

New Delhi

efrtr
5o.o? '>D lol

Sub: Fixation of norms in respect of AA No. 0510405429 dated 23.01.2018 issued to VEDANTA LIMITED; File No'

o1'181'losoloo187/AM1s 
Nl O-T

Dear Sir,

With reference to the minutes of Norms committee meeting (NC-2) held on 01'05'201-9' under Case No'

llO I 3 l8L-ALc-212016 please find enclosed herewith -

L. ComPosition of exPort item'

2.Withregardtocalculationandjustification,weherebyrequestyoutokindlygrantusthewastageforthe

alloying metals as per SION viz' C-3'

we sha, account for the net weight of these a*oying metars in the export shipping bills as per calculation /

composition given in the excel sheet'

prease find the above in order and ratify the norms at the earliest in respect of above Advance Authorization'

碁

_レ゛リ ー
o)し pギ辞
。tt Zλィドに

'Pごい
JやπA―

r

Vedanta Limited (Formerlv known as Sesa Sterlite Ltd')

iii:ffi ffi:'p o-ruti*unair' Dist-rharsus::: filTlr*:i"'"0'o,,-#:::i:,". 

"-:::"]:"- 
unit 103, corporate Avenue, Aturprojects' chakara' Andheri (East)' Mumbai

oOOOnS, Maharashtra' lndia'

a,*,rr32O'*n1965P1C291390 * \ 
*

Thanking You

Yours faithfullY



一Ч1111,

Sr No
Shipling

Bill n。
Date

Chllmium Qty:
● (MT)

C611or Qty.

(MT)

MIい01nese
Qty:(MI)

irOn Qty.

(MT)

Magn0611m
Qty.(MT)

Other Metais

Qty.{MT)

Si:icon Qty.

(MT)

ritanium Qty

(MT)

vahadi●m
Qt,|(MT)

Zinc Qty.

(MT)|
A:umihu"IQt,:

(MT)|

1 4322135 190418 00021872640 00022645〔 000771183 03376335C 09798861C 00595824C 084705050 002507108 002375559 000580348 19631705368

2 4506784 270418 00010442180 000067035 000837970 01709418C 04958084C 00301662C 042542060 001307202 001273688 000301662 9939274321

270418 00027020370 000245829 000794833 03520165C 09796881C 00596112C 085403630 002462368 002472099 000596112 19639023345

450730フ 270418 00034819810 000484598 003546234 05216128C 14933306C 00911898C 129828580 003994427 00394571 000911898 30042927031

4507321 270418 00011276850 000104596 000220088 01778171C 05400733C 00303828C 044055090 001254255 001238686 000303828 1000548336S

450839フ 270418 00006582420 000180134 000601736 00911412C 02734236C 00151902C 02237636C 000771184 000607608 000151902 5000669752

451039〔 270418 00006780980 000087697 000586370 00899873C 02702152C 00152952C 022076180 000695937 000611808 000152952 5036571476

462860C 030518 00026671900 000798375 003683469 03265596C 09956717C 00619071C 090874410 002579483 000000000 000619071 20398464633

4731535 080518 00021402050 000218500 007451795 03007612C 08309420C 00508740C 072919460 002339024 002204540 00050874C 16753886201

4731595 080518 00005426820 000064969 002257352 00899374C 02496844C 00152868C 022242300 000713384 000695550 000152868 503392844g

1 4782359 100518 00026316100 000330217 002902609 03195025C 09290696C 0 058481lC 0 842711lC 002512741 000000000 000584811 19272130031

4998764 210518 00087981270 001366879 007115008 07232007C 21415195C 01333698C 19313277C 005254819 000000000 001333698 43947708013

4998775 210518 00008069040 000172702 000787502 00912096C 02705099C 00152016C 02167190C 000689925 00063925 000152016 5005313902

5055511 230518 00035400770 000505905 007141221 03537466C 09791768C 00611667C 086780280 002693900 002566466 000611667 20148837544

505560C 230518 00004131200 000028918 001776416 00702304C 01982976C 00123936C 018177280 000495744 000537056 000123936 4081927178

5055603 230518 0000491336C 000076814 000386025 00413319C 01228256C 00076035C 011054320 000309987 000000000 000076035 2505371585

1 505621[ 230518 0003406657C 000230955 000633449 03428146C 09744560C 00596367C 083998330 002418606 002543321 000518386 19650525557

5056316 230518 0001501484C 000432145 001591736 01658808C 04855186C 00301836C 04380496C 001178969 000000000 000260562 994562318C

5111432 250518 0002253826C 000502884 002207884 02452942C 07266004C 00448806C 06505094C 001790006 00000000C 000371408 14788373975

5111440 250518 0002662374C 000271137 000521127 03562747C 09824002C 00595941C 08503121C 002198007 00247664C 000572729 19633536013

5111484 250518 0002309803C 000254745 00088487C 03483304C 09816359C 00596466C 08465532C 002491112 002498914 000504850 19651717919

5111496 250518 0001605196C 000184726 00350357C 01760695C 04925377C 00305766C 04354621C 001335185 00131225C 000305766 10071933393

5458641 090618 0000620071C 000079752 000805309 00850152C 02429558C 00152091C 02220922C 000561563 00000000C 000222291 5011441848

5791795 250618 0005463406C 001151089 001235706 05393523C 14802473C 00912243C 12843518C 003473531 004021282 000673069 30057481412

5791806 250618 0003502821C 000516998 006352963 02773669C 08606501C 00489471C 07385398C 001873773 00216184C 000358692 16111535062

5798729 250618 0000841032C 00010704C 000675368 00866524C 02739744C 00152916C 02255508C 000624408 000649892 000118511 5034793758

5798733 250618 0002421843C 000425865 000787728 00869646C 02772741C 00152091C 02300874C 000709758 000659061 000126351 5005795533

5833643 27061 0001774372C 000198501 000588882 01723647C 05373723C 00304173C 04525546C 001185501 001382425 000223060 10016073304

5833648 27061 0001591893C 000271937 001173935 01715747C 04930527C 00301869C 04306147C 001357117 00132873g 000224209 9945241974

5833653 270618 0002866590C 000294142 000882434 03462616C 09853750C 00603765C 08630735C 002332496 00263954C 000445084 19893110985

5837428 270618 0010525414C 001411786 022856125 08827445C 25049430C 01520628C 22563766C 006092279 006755111 001128189 50068691279

6416528 23071 0003712800C 000643875 00393975C 03468000C 09789450C 00612000C 08976000C 002636700 00000000C 000480930 20163472965

6418512 23071[ 0002113940C 000157844 007221565 03582732C 10679347C 00611997C 09427303C 002391892 00285598C 000489598 20143557931

6493013 27071[ 0000594718C 00007410C 000214502 00893031C 02745383C 00152088C 02263773C 000688305 00067659g 000121671 5007222602

6493019 27071[ 0001323974C 00009301C 001481908 01715899C 04843515C 00304182C 04447687C 001247924 00000000C 000252705 10023079226

6493025 27071 0001132925C 000139617 00055378フ 00869683C 02441352C 00152097C 02172257C 000731235 00065908フ 000121483 5011227609

6497888 270718 0001169894C 000134932 000386085 017996560 05525699C 00304167C 04585902C 001360968 00135900フ 000244699 10013143079

6524683 280718 0001152329C 00007487C 000668815 017567560 05463305C 00304167C 04509862C 001327812 00137850C 000247233 10014746632

6524684 280718 0002515374C 000244908 003006753 033655310 09745626C 00608370C 0 886621lC 002523176 00000000C 000490986 20046625260

6524695 280718 00010525280 00014704フ 00020122C 017800240 04929890C 00301830C 04457800C 001145404 00130793C 000234499 9943163207

652469G 280718 00033925480 000270813 00053421フ 054261270 14556698C 00912474C 13035914C 003686938 004043752 000737779 30066875116

6524698 280718 00047772820 000433078 006111042 068363970 19618081C 01216746C 17785165C 005009324 00000000C 000980222 40090624715

ィ多 一
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SrNo
shipping

Bill no
Date

Chromium Qty.
(MT)

Copper Qty.

(MT)

Manganese
Qty.(MT)

:ron Qty.

(MT)

Mlolesium
Qtyl(MT)

Other Metals

Q,y・ (MT)

Silicon Qty.

(MT)

T■anium Qty.

(MT)||

Vahadium
‐
Qt,.(MT)

Z:nc Qty.

(MT)

Aluminum Qty.

(MT)

6568395 31071E 0002452781C 000178594 003394635 033185320 09731364C 006083310 08902688C 002374834 00000000C 000484325 20045413184
6568400 31071 0002940268C 000278041 00359741C 041647980 12207767C 007604250 111645980 00304755E 00000000C 000616335 25056690753
6859370 13082018 0001423500C 00014742C 00042861C 017238000 05565300C 003042000 046293000 00129870C 00138450C 000247260 10014125160
6907681 14082018 0000924249C 000069027 00080491C 008189520 027103410 001520910 021604740 000803352 000666861 000121673 5008723172
6907709 14082018 0001049100C 00007332C 00021918C 017238000 055009500 003042000 044908500 00124020C 00140985C 000251745 10016502795
7050044 21082018 0005159557C 00047949C 00498155g 054403670 156503230 009886260 143282510 004389341 00000000C 000807086 3257895090C
7059252 2208201E 0004187126C 00081523S 004267971 039423340 115464980 007191060 106055400 00322577C 00000000C 000590075 2369274744(
7195973 28082018 0003429854C 000304769 00084507g 054324480 148583080 009125580 131189880 003778932 004085068 000747011 3006527313(
7197604 28082018 0001561006C 00011869C 000371553 017364270 049951310 003018750 043913810 00143713g 001344244 000232728 994459140〔

7506345 11092018 0001267364C 000068086 00244291フ 020272660 061378970 003825030 056406440 001489212 000000000 00029937g 1260379057〔

7509611 1109201E 0000934030C 00009632S 000306732 018212640 054364930 003041940 045668090 00118947フ 001419572 000224441 1001518244〔

7509638 1109201〔 0000957450C 00008853C 000843765 018583500 054405000 00304200〔 045766500 00125970C 001419600 000227565 10014268095
7509644 11092018 00010471500 000096915 000568815 018505500 054307500 00304200〔 045669000 00128115C 001419600 00022932C 10014775485
763401g 1709201E 00032487000 001041675 00833952C 036567000 107278500 00604350〔 092233500 00265710C 002820300 000469965 1988722407C
763411[ 17092018 00017042910 00011583C 003219435 034163830 097324020 00608397C 091630050 002562288 000000000 000447328 20044182821
7634561 17092018 00010100880 000085994 001404574 017003840 048223030 00304197C 045434560 001246038 000000000 00022834 1002313064
7331381 030918 00022286820 000217259 004544580 039040170 111179030 00688494C 100979130 002455626 000000000 00055258C 2268372381フ

733141C 030918 00014025000 000085935 003172200 02537251C 073542010 00459000C 067447510 00166005C 000000000 000364905 1512362463C
7050054 21082018 00025728430 001561857 008198866 03470482C 106128910 00611988C 091517700 002404599 002853395 000504125 20145348563

Srand

l'otal 0.139696409 0.1196304193 1.618328523 16.944385 49.0408677 2.9714502 43.3447381 1.22754546 0178700899 0.25262685 9788.31104828 9904.834

Total Weight of
Export Product
IMTI 9904.834

ィ

毬
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on the basis of calculation sheet and material balance submitted by the firm, the licence may beratified as under.

Export item: G114 ROTOR- Consisting of 3 Blades per set - 24.0 Set

(Net weight not less than 996.004 MT)

塾 _NO.OF ADV ATUH.
11′ 12′ 39′42

NOtt ALLOIA/ED

122Ll110 27′ 29t054百 6′51lo69 Coqponents as per GN-420,22 to 24,28
Consumables,qty as applied
for ,value all together up to
1.27 % of FOB valueRest of the items

sH調 認 11

NC-2

__σ与ノ

Sl.

QTY ALLOWED

2

３^ 27.36 Kg _ 
‐

4

Ｅ
Ｄ

for
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JAIN METAL RoLL:NC M:LLS Ren AA/0410164123

Dated:12ぬ August 2019

Ta
The Chairrnan.
Norms Comrnittee-ll.
Udyog Bharvan.
New Delhi

suBJ[CT: - REeutNT FoR AppRovAL oF NoRMs FoR ADVANCEAUTHOR|ZATTON NO.04t0t64rzr oro.ir.or.zolg_ Rrc.
R Sir,

A case has been dtt]!ti^ .in rneeting No. l3l81 i-Al.cz/[al g c1tc1.27.02.20 t9 fcrr a*thorizationNo'0410t04362 drd.2s.0-i.20r8 rvhich sql,u,..r;,"ou.r, tr;";;;.:1o"," subject ri.rarter.

Against the said authorization rve hav'e irnpor-recr the LEAt) scRAp RArNS and average read contentin the import items is 537o' Since tt. hu;.;;;;n our rwo expor-t irerrr in the exporl ,r*.ii, ** are givingherewitlr tlrc breakup of the exporr ite;s uia'.rpon rvise irrrport quarrtirl: -

譴

Ｎ。

Export lt"* ---..-------...--..---..--.-.-.._.-_.-.-_--lQty:

1 REFINED LEAD INGOTs

撚モ:憩)iTttitts
TOTAI

EII酒

¬ 蔦
5504185.53

けSD
4339.30

～
lTs

4773185.1

USD

1認Tttittl尋∬‰二I跳脚胤lttdlCad絆 o MЪ ttd otllcr鋏
"rt item Q3た
測

In view OfabOve yOu arc rcqucsrcd tO please cOnsidcr abOve and decide the nor:ns in the stlllect casc.

Thankillg yOu

Yours truly

For Jainル letal Roililngン liHs

⊃》‐F―奪́――一
~~今

~~  AuthOl・
izcd Sign籠 01)

corporate oflice: THI LATTic[, Old No. 7/1 , New No. 20, waddles Road, 4th Floor, Kilpauk, chennai 600 0,1 0, tndiali^:. t, rl^ tnn .._rL_
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SL No
shipp:n30‖ :

no    ‐ ■
date
Chromium Qty:

(MI)
Copper Qty(MT)

Ⅵanganese Qty.

lMT)
lron Qty. (MT)

ⅥagneSium

aty(MT).
ハlumihum Qty.

(MT)   .

Titanium Qty

(MT)

Other Metals

Qty.(MT)
Silicon Qty(MT)

Vanadium Oty.

(MT). ‐ ‐
ZinC Ot'(MT)

1 1286666 12012019 00055088730 00040292755 0049894690 0585335670 166682080 35303413122 004091293 0034460650 153851807C 000000000C 0014387828

2 1458121 21012019 00010059600 00010575400 0002063500 0191364740 04936942 9942052274 001503798 0010059600 044440186C 001341279C 0003379050

3 1623191 280119 00016964300 00046993600 0012226220 018133740C 05454751 10016485686 001277152 0010139300 044357491C 001286909C 0003353790

4 1623193 280119 00034898600 00045230700 0008032340 053521255C 151654254 30063529842 004014261 0030414300 131914110C 004053298C 0009670210

5 2147639 190219 00015777300 00035453400 0009350400 017583093C 052809636 10009052055 001419901 0010128600 043728516C 001308918C 000237672C

2274019 23021 00030373200 00034851300 0006522450 054099342C 151642095 30022808145 00460270〔 0030373200 131060358〔 004038078C 000607464C

7 2274064 230219 00010821300 0001546320C 0006029540 018293453C 048211536 9932490617 001468344 0010047300 043373360( 001306149C 000286012C

2822909 180319 0002160110C 0005079140C 0011540020 016352923C 049401284 9034663345 001619131 0009146600 0403987400 0011890580 000182932C

2822918 180319 0003231980C 0003037450C 000774854C 054193187C 149270730 30026219422 004990434 0030374500 1308697690 0039097210 000607490C

2863716 190319 00010047900 0000973830C 000296294C 017707372C 048394977 9933668768 001525123 001004790C 0435280120 0012830520 000293750C

200419 0001673480C 0002685400C 001457494C 017456894C 053505116 9997195352 001344638 001011880C 0446219500 0012395500 000531238C

3741012 250419 0005642920C 0007977900C 001087722C 051512813C 147099466 2943023366〔 004214915 002977290C 1288077280 0037945960 001809722C

3741013 250419 0000739480C 0000973000C 000681100C 008865976( 026979344 4998164780 000712236 000505960C 022631980C 0006110440 000276332C

3741021 250419 0000763260C 0002289660C 000254430C 008726928C 02712219C 5027409678 000788736 000508860C 022542492C 000636078C 000305316C

3811341 290419 0001004940C 0001829520C 000306637C 017970386C 04972133 9932976423 001548637 001004940C 043797340C 001306422C 0004844340

7699890 20092018 00000084369 00000055988 0000010062 000175447C 000493058 10061242109 000010295 000030■ 872 0004301035 0000140874 0000023040

770095フ 20092018 00000417032 00000196142 0000087464 0005352052 00149506〔 30412556592 000037182 0000912482 001321931 000040983∈ 0000069138

7780521 24092018 0000022776C 0000025038C 000023985C 0002158650 00061464C 12673527442 000015405 000038025C 000556920C 000000000C 0000029367

7780525 24092018 00000694002 0000063356C 000066689S 0006325800 00184236C 38020610776 00004494フ 000114075C 0016664700 0000000000 0000088257

7921214 29092018 00001499873 00000898593 000049135S 0005015591 00146999g 30594861029 000038911 0000917952 0013562739 0000000000 0000073130

7921711 29092018 00000936561 0000071163C 0000401074 0004173894 001235594 25494252054 000033860 0000764916 0011218768 0000000000 0000061448

8321889 17102018 00000339105 00000629655 0000283803 0002950350 00084630〔 17742959699 000021333 0000532350 0007821450 0000000000 0000041847

8321910 17102018 0000024862 00000577073 0000624498 0003264017 00096518〔 18357807336 000023639 0000550803 0008228894 0000244546 0000043121

8393293 22102018 0000036048C 0000029866C 0000090855 0005213284 00148775Ξ 30410610177 000034996 0000912423 0012908395 0000410785 0000069095

8398670 22102018 0000009777C 00000071714 0000020070 0001743859 00048626〔 10059542722 000011557 0000301821 0004359641 0000124753 0000027448

866154フ 31102018 00000285574 00000175665 0000408654 0004513164 00133686 28044585784 000035365 0000841434 0012537365 0000000000 0000073154

8865830 13112018 0000015053g 00000254668 0000025935 0001860283 000549895 10138649251 000010686 0000304197 0004502505 0000135914 0000032331

8948795 17112018 00000115389 00000094171 0000024557 000167823C 000543418 10134294491 000011850 0000304065 0004297831 0000131957 0000044808

9019248 20112018 00000249368 0000013564C 0000683749 0003702272 001086204 20395627566 000022719 0000611946 0009281168 0000260587 0000056886

9082631 23112018 0000060523S 00000624363 0000899191 0008466732 002442115 5098314109フ 000058205 000152967C 0022302572 000000000C 0000264708

9113429 24112018 0000022920フ 0000019937フ 0000337294 0003390817 000979766 20393561629 000021849 0000611877 0008872205 000000000C 0000112508

9147920 26112018 00000419777 00000329525 0000681419 0006728885 001963594 4077610543 000046107 0001223424 0017930781 000000000C 0000209229

9822675 22122018 00030250984 00031022662 0003852176 0490460727 131806286 3009934256C 002941303 0027006652 1178309552 003620551C 0015136474

9822679 22122018 0001751227C 0001297469C 0062488659 0324890168 094375267 1813060454C 002008437 001835350C 081869145S 002449170〔 0013153367

9822794 22122018 0001341600C 0000603720C 0002683200 018078060C 04870008C 9947635308 00087204C 001006200C 043333680C 001308060C 0006037200

1286328 12012019 0008490940C 0011907750C 0082964450 059685266C 170591897 3528540787C 004428775 003569510C 154445241C 0047484652 001886662C

1286566 12012019 0002575430C 0001422830C 0018996410 021691642C 061701496 1260316802[ 001494219 0012749300 057086293C 000066300C 000517625C

1286946 12012019 00068100385 0003729587E 0051175950 058466335C 164528171 35307493802 00400256C 0034214200 152412594C 000430950C 0013726106

Grand Total 0.058309664C 0.0704092392 0.382382049 6`783730305 19.17952251 7897.379505 0.513475436 0.395504235 1694659604フ 0.40113573C 0.160430029 7942.271

Total Weight of

ExpOrt Product
7942.271

J一



SL no
shipping B‖ :

Date
A:uminum Qty.

. (MT)||

S‖ iOon Qty

(MT)|

ChrOmium Qty

(MI).

COpper Oty.

||(MI).

Manganese
Qtv.(MT)

:ron Qty.

{MT)

MagneSium Qty
〔MT)

Other Metals

Qty.(MT)

Titanilm Qty.

lMT)

Vanadium Qty.

(MT)
Zinc Qty. (MT)

1 5162611 280518 20369105734フ 087832240 00019483630 0001644307C 0049225030 036235770 10355326C 01030895( 002443205C 002639087C 00049998330

5162623 280518 445771899929 191914510 00095131440 0006832976C 0109128650 074873790 22253435C 013454130 005587823C 005618761C o0107916610

5164578 280518 45842418819ラ 198905780 00125199530 0012476236C 0110715220 077263510 23003795( 013916700 005875951C 005886246C o0112390240

5231197 300518 50192965093C 216918140 0007819207C 0006981217〔 012263809C 084070920 25082004C 015236370 0064296830 006483844C 0012320586C

5246422 310518 25035163659[ 108430550 0002829504C 0002069529〔 005828645C 04230833C 12232515〔 01266715C 0031609260 003301289( 0006243972C

5246445 310518 30053553356〔 131921540 0004323561( 0003388046( 007547398( 05089343C 145214960 00912225C 0037288270 0007570695C

5246446 310518 201280263619 08667058C 0002544371C 00055992620 0051430360 03317815C 100179070 00610974C 0025676310 0026140400 00049702780

5278559 010618 125210794913 05455202C o Oo1902262C 00019529880 0033678800 02102951C 060652310 003800520 001572842C 0016527400 00030716170

9 527942〔 010618 96818778089 04152731C 0001064606〔 00025595750 0022787170 01600780( 04766230C 002938620 001239886C 001273402C 00023173800

5473245 110618 25492481402 01090917C 00003017430 0000348165C 0006215390 004203770 01232762C 000773700 000309480C 00018053000

5473261 11061 451200904521 19546403C 00061121650 0006236430C 0106952020 074688000 21735958( 013694580 005596520C 006434649( 0033421274C

5692821 20061 553827075829 24193219〔 00095096060 0013591421C 019012794C 093037160 278996559 028030900 006923614C 0076065670 0012425304C

5693617 20061 528657888994 22832357〔 00153427770 0016695154( 015060125C 091992060 267186868 02675665C 006671310〔 0071147130 0012020115C

5798709 250618 60438864895C 26053881( 0020984916C 00511609150 015992932C 10369540C 303538749 03058865C 0074661110 0080039990 0013958709C

6002415 040718 251823071108 108532650 0006287252( 00149539870 011419960( 04321422C 127697575 01274755( 0031588620 003314363C 0005835853(

6124080 100718 639667135502 280636270 0013489981C 00233759140 017713251C 11064344C 324715450 03237720〔 007788360C 008606708C 00151918130

1 6124126 100718 654611756177 289396470 0010133937C 00137389070 017147218C 111833820 33078602C 03313215〔 008020554C 008861618C 00155924790

6292464 170718 453353155745 199732370 00079072640 0012412952C 0170433070 077465460 23027988C 022948950 005859640( 006124817C 0010979799C

6292471 170718 244675132819 10771544C 00058385410 0011274566C 0069737770 041357580 1 235051lC 012384050 0030005490 003348853〔

6416523 230718 719096524 13209528C 00112310130 0030765624C 0124854780 050644950 15083841 015173100 0040240890 0040725060 0007568709(

6535753 300718 745506 09898200C 00028430990 0002751455C 005678401C 03861000C 10945350〔 00684450C 0028723480 0030771000 00054814500

656834 310718 225491442555 09843815C 00026150150 0002620860C 005573225C 03853285C 110021400 00684465C 0027885600 0030791200 00055420200

2 6635890 020818 296686187030 13042983C 00032544270 0002823477〔 008070690C 04804592( 149285510 01501435C 003905680C 004030477C 00069104960

6635909 02081 170821263533 07467458C 0002177773C 0001455257〔 0044226830 02848682C 084763780 008644100 002030715C 00039375770

7056962 22081 2518859400C 011475000 0000433500C 00006885000 0006961500 00382500C 013515000 000765000 000331500C 0000637500C

7259705 30081 200209789501 091534800 0002330299C 00016789950 0062754215 04416838〔 10110951C 010140200 002488249C 0028022050 0005013550C

7259713 30081 458235014528 205545640 0015468628C 00275911950 0177753980 09203719( 23352105C 023206750 005959787( 0065080910 0011386589C

7259743 30081 49607614949C 221615080 0007387867( 00086909970 0150649080 103590900 25094264C 02511975C 005676809C 0070488320 0012182456(

750960C 11092018 200278241072 090246440 0002215212C 0004081358C 0053071524 038688220 101303000 o1014005C 0026656620 0028158140 0004798974C

750963g 11092018 27696821065C 125486400 0005599816C 0007356760C 006775398C 060154900 137394980 01402510C 0036184720 003975478C 0006525494〔

7331383

3rand Tota:

03091 2025804144C 009018240 0000266448〔 0000081984C 000491904C 00368928C 009633120 00061488C 0002664480

9887.126830063 43.31395080 0.196196250( 0.297879009C 17384665301 49.51154701 4.3752124C 1.240300930 1.33297295 0.261112399 10007.877

Total weight

ofthe ExpOrt
p rnrl‖ rirMT、 10007877

「        、

〕
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LM WiND POWER BLADES{!NDiA)PVT.LTD

ADV.AUT.NO -3410044266 DT. 19.06.2013

on the basis of calculation sheet and material balance submitted by the firm the lic. may be ratified
as under.

Export ltem : FRP ROTAR BTADE LM 47.6p2 - 129 No

Net weight not less than g459.g2 Kg per BLADE

lmport item

ノV6・ι

一

SHAISH K∪ N/1AR

SL.NO
1

SL.N00F ADVoAUttH. QTY
63 to 67 mponl壁■_旦 J9里聟 as per G.N.4

2. 49′ 58′ 68 Consumables Qty as apphed for∨ alue altOgether
restricted to l°/。 of FOB Value

Rest ofthe items As app‖ ed fbr
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れ
Chromluぃ Oty

(MT)

0411235
00117930

1125843720〔

221020
0037947

98760208711
0013316940 0611286500

43997531781

33461867035
0010242

0344171600
200342015250

193736446527 0331015
37492823753

0091167
00117150164217

4011493771 0011777 01216722178717414 000705311

00121369
3110201

453645214651 0011675393
17147023856 000481921

403190155571

006917105 017134

1311201 000084111 0302281200
13112018

0012245713112018 150319211
13112018 499311489
13112018 012375485

012774095
349331410

1フ 635172311201
231120
2411201

0210166300

1475643100

29112018 000282111
131557

30112018
0312201 0014725791

1112201 30252065741
131220
1412201 235910313 000162

0538531 0040612245677847126351

0961571712
40032571

2014610888

-2~



為
Sr No

,h:pping Bi!
Date

Alumlnum oty
.(MT)

Suim of Boron

QtyIMIl

chrOmium oty

(MT)|
Galllum
6tulMTl

cOpper aty:
|(MT) |

Ⅵanganose oty
. (MT) 7in,Cty(M■ ) lron Qty(MT) Tは

anium 9ty
. (MT).

S‖ icon Qty

(M■ )

VogneSium
Oty(MI) Metals oty

Vanadlum‐

9ty.(MT)

0010132501

S。lium ‐
9ty(MT)

0 00000ooo(

0 000000oo(

0 00000ooo(

0 000000ooc

0 00000oooc

0 000000ooc

0 0000000oc

982696: 2212201〔 75592451971 00000000( 00016394 001897233 000531106C 013282143C 000853372C 0329916630 0022947〔9890741 5016486150C 00005070C 00000000( 00005070C 00073515C 000253500C 008923200C 0005577000 019975800C

3171291700
733137' 03091〔 627151フ03774 00065266 000516735 01717508: 0015252013 0076157870 2794327400 0309377`

00226661
2397757 2802201, 22405401903C 000226661C 000292865

097612128( 130118470 002946593C
0 000000ooo

0 000000ooo

1 7050042 9876289743g 000000000C 00000000C 019519341 00163793( 000723398( 017000110o 001521738C 063220620〔 0843542400 0050380C

00535515

00945425

9.4862592

8085581 06102018 176630170341 000000000C 000215225 00000000C 00011296i 00249141Z 000357010( 030651850( 002256810C 076629640C 069412900(

091329730〔
2 851292〔 18573008894S 000000000C 001317795 00000000C 01644186( 04374309 000694198( 0039937935 130466520C

Srand Total 25594.89433667g 0037843451 1.21249945 00134110フ 41060317` 798413991 o,92325961` 4508642065` 3.34234 7047 | 116,969833004 0003545852 2590872
fotal Weight of
:xport Product

2590872

´
）

-3-
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252858123013413102

1801 19
1051025104213344800

00171412

94352249704183140001415
0072231

12552571

167094751

087814 0031531012019
31012019

00302421 201603877131012019 001318341

31012019

11169109022019
00027113022019

13022019 000371721

00031351

00192151900 98532022509024215

059167101614370230511
3821212

0341713

29122018
29122018

29122018
29122018

3751771

00121230 001241290001261

00382440015171

〓
Ｌ
′

ヽ
J一

ゞ

、ヽ
こ

し
ン
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i'.eply dt. 13.06.19

on the basis of study group report, reprentation is recommended

as follows -

EP - Add ',Wt. 28262'98 MT ,Coating thickness -(i) Epoxy 440 micron

(ii) Adhesive 385 micron and (iii)polyproplene 1675 micron for coating

thickness 2.5 mm &2175 micron for 3 mm coating thickness

surface area of coating & thickness of cwc coating will be as given

in rePlY letter

lmport - 1. upto O.25% of fob value

2 . Relevent EPoxY Powder - 68'2 MT

3. Relevent Adhesive - 33.6 MT

4 .PolYProPlene - 250 MT

5. Relevent Sintered powder - 1'05 kg'/kg' content

6. Relevent wiremesh - t.Oz kg'/kg' contnt

7.OPC Cement-1.05 kg./kg.COntent

8 to 12-NettO Net

D夕 E

一

IR
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SiEMENS GAMESHA RENEWABLE POWER PVT.LTD.

ADV AUTH.N00410165114 DT 21.01.2019

On the basis of calculation sheet and material balance submitted bythe firm
vide their letter dated 04.06.2019 the licence may be ratified as under.

Export item: wind Turbine Blade - consisting of 3 Blades per set - g.0 set

Note: Value of Consumables all together at S.No 14 and 27 of import item in
the above licence is restricted to t.o%of FoB value.

NC-2

(Net weight not less than 331.292MT)

SL.NO.OF ADV ATUH.

99JpO■9整,al10Wed as per G N 4
Rest of the items As applied for



Reply dt. 17.05.19

On the basis of study group report reprentation is recommended
as follows -

EP - Add"Coating thickness (i)Epoxy Power-350 micron
(ii)Adhesive - 250 micrcjn tiii) {i,,lar".l- &^a* l3L ',-rtc'*u-
and Surface area to be coated-85911.323 Sq. Mtr.

lmport 4 -Relevent epoxy powder - 51.42 MT

5 - Relevent adhesive - 24.38 MT

7 - Relevent Sintered powder - 11.220 MT

ノ

．　

ヽ

⌒

里
当今l耐 |,



バ 指 刻q
Representation dt. 19.02.19
Firm has represented for ailowing werding consumabres for werding
of connectors & pins with pipes.
EP - Add "SAW Welded,'
lmport - 2,3 & 4 - upto 2% of fob value of Ep1
lmport - 8,9 & L0 - upto 2% of fobvalue of Ep 2
lmport - i.3,'J,4 & 15 - upto 2%of fob value of Ep3
lmport - 79,20 & 2L - upto 2% of fob value of Ep4
lmport -25,26&27 -upto2%of fobvalueof Ep5
lmport - 30,31 & 32 - upto 2% of fob value of Ep6
lmport - 35,36 & 37 - upto 2%of fob value of Ep7
lmport - 40 ,4! & 42 - upto 2% of fob value of Epg
lmport - 45,46 & 47 - upto 2% of fob value of Ep9
lmport - 50 ,51 & 52 - upto 2%of fob value of Ep10

♪ぱ2
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Department for promotion of rndustry and rnternar Trade
(TS Secrion)

subject: - shaney Kirkood'pvt. Ltd., AA No. 03108053i,4 dated 08/06/201,6
Reference : - DG FT U. o. N o. at/ Bt / so / 234 / AM-L7 / DES-L / 67 dt. 03.07. zo19

with reference to the above, the undersigned is directed to say that the firm may berequested to provide the foilowing information in order to examine the case:1. Manufacturing process indicating stage wise wastage of raw materiar/(s)for manufacturing export item a-nd aGo import Jontent in the exportproduct.
2' Justifying the wastage-craimed (zgo/o) of imported raw materiar, givingcomplete calculation of its requirement and also commercial value of wastematerial generating during process. Indigenous material/s to be used in
^ manufacturing, if any, may also be indicJteJ *iff..r quantity.3. Production of export product vis-a.-vis,.onrrrpiion of raw materjar/(s) forthe last three years duly certified by Cfrarterej ecd bY chartered Accountant 

rrr&hauhan
(Development Officer)

No.P-47014/13/2o19-丁 SVV′ dated 29/08/2019


